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LOK SABHA
Friday, 22nd November, 1957

The Lok Sabha met at Lieven of the
Clock.

[MR. SreAreR in the Chair]
ORAL ANSWERS TO QUESTIONS

Heavy Water at Sindri

*369. Shri D. C. Sharma: Will the
Prime Minister be pleased to statc
the result of studies being made with
regard to the production of Heavy
Water at Sindri?

The Prime Minister and the Minis-
ter of External Affairs (Shri Jawahar-
ial Nehru): The studies are still in
progress and it will take some time
before any decision can be takenm in
the matter.

Shri D. C. Sharma: May I know
under what auspices these studies are
being conducted, and what is the per-
sonnel of the committee that is study-
ing this praoblem?

Shri Jawaharlal Nehru: The studies
are being conducted by the Atomic
Energy Department, and the House
perhaps knows it has already been
decided to have a heavy water-cum-
fertiliser plant at Nangal. The matter
is being pursued further. This applies
to Sindri. There ;:are two or three
processes which can be  applied to
Sindri and which can be done, But
the present cost according to one pro-
cess is very high. So it is proposed to
have a pilot plant to experiment.
Much of this experimentation is being
done by the Atomic Energy Depart-
ment at Trombay near Bombay.

1806
House Rents in Delhi

Shri Shree Narayaam
Das:
Shri Radha Raman:
371, J Shri Gajendra Prasad

'] Sinha:
| Shri B. S. Murthy:

Shri Tanpamani:
Lshrl Braj Raj Singh:

Will the Minister of Works, Hous.
ing and Supply be pleased to refer
to the reply given to Starred Ques-
tion No. 391 on the 26th July, 1957
and state:

(a) the outcome of the examina-
tion of the question of house rents in
Delhi and landlord-tenant relation-
ship made by the Government
recently;

(b) whether any proposasls have
been formulated in this respect; and

(c) if so, what are they?

The Deputy Minister of Works
Housing and Supply (Shri Anil K.
Chanda): (a) to (c). Government
have met representatives of some of
the tenants and house-owners’' organ-
isations and have received a number
of representations on the question. As
the subject of rent control and evie-
tion is a controversial one, Govern-
ment is now engaged in studying it
in all its different aspects, and they
propose to introduce shortly measures
to reconcile the differing interests of
the landlords and tenants in Dethi in
consonance with the principles of
social justice.

Shri Shree Narayan Das: May 1
know whether the hon. Minister will
give us an indication as to the time
by which it will be possible for the
Government to introduce a measure
on the subject?
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Shri Anil K. Chanda: I am afraid
it is a very complex problem, and a
wery large number of representations
have been received. We are looking
into these, and it may take a little
time before we can come up before
the House with our proposal.

Shri Shree Narayan Das: May 1
know the names of the organisations
on behalf of the tenants that have
submitted memoranda on the subject?

Shri Anil K. Chanda: 1 do not have
the actual names of the organisations
who have met us already, but severa!
reprensentatives of the house-owners'
associations and also of the warious
tenants’ organisations have  already
met us.

Shri Tangamani: In view of the fact
that rents now obtaining in Delhi are
very very high comipared to the rents
at other important cities, and 1n view
of the fact that such legislations are
already in vogue 1n the other States,
may we know whether a scheme w1l
be introduced for fixing fair rents at
least”

Shri Anil K. Chanda: The whole
question is b:‘ng looked into, and I
hope we will L~ able to bring before
the House a corprehensive proposal.

Slum Improvement in Bangalore

*372. Shri Keshava: Will the Minis-
ter of Works, Housing and Supply be
pleased to refer to the reply. given tu
Unstarred Question No. 1273 on the
Sth September, 1857 and state:

{a) whether the Cornhoration of
Bangalore has since submitted the
revised schemes for slum improve-
ment and clearance; and

(b) if so, at what stage the matter
now stands?

The Deputy Minister of Werks,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). Six out of the
seventeen Slum Clearance projects
mentioned in reply to Starred Ques-
tion No. 135 answered on 17th May,
1857 and Unstarred Question No. 1273
answered on 5th September, 1957,
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have been received on the afternoon
of 31st November, 1857 and are being
examined.

Shri Keshava: May we know the
time that will be taken for the scru-
tiny of these schemes and sanctioning
the amounts so that work may start
forthwith in the slum areas?

Shri Anil K. Chanda: As I indicated
in my answer, only yesterday six of
the revised plans have been received.
1 should like to give this assurance
to the hon. Member, that so far as our
Ministry is concerned these schemes
will be studied with the utmost ex-

pediency.
Shri Thimmaiah: May I know whe-

ther similar schemes have been sub-
mitted by important cities 1in  India,
and whether grants for slum clearance
will be made available to all import-
ant States?

Mr. Speaker: That is a general ques-
tion.

Shri Anil K. Chanda: Various allot-
ments are made to States to cover ex-
penses of slum clearance as far as
possible. If these plans conform to
the pattern of slum clearance scheme
of the Government they will be sanc-
tioned.

Mr. Speaker: That does not carry
us any further. What is the object of
such questions?

Shri Tangamani: The scheme which
contained nearly 17 slum  clearance
plans was subnutted as early as 17th
May, 1957. The hon. Minister says
that rhe revised schemes have been
received only for five of themm. May
we know when at least these five will
be finalised?

Shri Anil K. Chanda: Seventeen
schemes were received from the My-
sore Government in two batches 1n
December, 1956 and in March 1857.
They were sent back to the State Gov-
ernment for re-casting, one batch on
4th March and the other on 14th June.
In spite of several reminders from our
Ministry and also personal letters
from the Minister to the State Gov-
ernment, it was only yesterday that
we received six of these schemes.
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Langua Tingha Village on
India-Burma Border

1
T

rDr. Ram Subhag Singh:
«373 J Shri Raghunath Singh:
° 7 Shri A. S. Saigal:
‘LShri Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Gov-
ernment have received any represen-
tation from the Government of
Burma regarding the status of
Langua Tingha village in the Naga
Hills;

(b) if so, the nature of the repre-
sentation made; and .

(¢) the position as clarified by the
vaemment of India?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). No. Sir, the Government
of Burma, however, informally drew
our attention to criticisms in Burmese
press reports alleging  violation of
Burmese territory at Langua Tinghs
village by our armed forces.

(¢) The Government of India have
assured the Government of Burma
that there can be no I ~rder dispute
between the two couniries and that
any lack of clarity can be settled in
a friendly way by joint local inspec-
tion. Both Governments recognize
that according to the map, the village
is on the Indian side of the crest of the
Patkoi range which is the accented
boundary in this area. The boundary,
however, is not demarcated on  the
ground and it is possible that the
village has recently spread into Bur-
mese territory.

To clarify the position on the
ground, it has been agreed to send a
joint Inspection Team to visit the area
as sopn as possible.

Dr. Ram Subhag Singh: May I know
whether the Joint Inspection Team
about which the Deputy Minister jusl
now referred will be appointed?

Shrimati Lakshmi Menon: Yes, Sir.
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Dr. Ram Subhag Singh: When?

i Tty ey ¢ o7 aEd ag O
fergeaim #7 fmr 7 F 71 fageam &
AT & ML E ?

Shrimati Lakshmi Menon: I have
already pointed out in the answer that
it is on the Indian side of the border.

quw wat @ a3fwew wd A
(R sERRE™ Agw) ¢ AfFT TE
n=qT & f 98 &7 T@r 2 99 ave WY
ATAT ATHT AT AATFHI 7% A | T
T faedT wvaz 97 97 %K agar StAr
1
Shri Hem Barua: Is it a fact that our
Government has agreed to a proposal
of the Government of Burma, as claim-
ed by the Burmese External Affairs
Office, that we are going to send a
Joint Inspection Team to that Tingha

area in order to demarcate the bcun-
daries between ‘the two couniries?

Shri Jawaharlal Nehru: My collea-
gue has read out an answer dealing
with that very point in clear language.
I do not know about our agreeing to
a proposal by the Government of
Burma, because that was our propo-
sal to which those parties agreed. In
faci, in a maitter of this kind—this is a
small boundary dispute which invol-
ves perhaps half a mile or so in moun-
tain territory—I informed the Prime
Minister of Burma, Mr, U. Nu, that I
am perfectly prepared to accept his
own arbitration in the malter even
without a team. Let him go there and
tell us what he thinks right or after
constltations, and I will accept |his
decision in the matter. Qur relations
with Burma are not such that we
should get excited over such matters,
but we should decide them in a
friendly way.

Shri Hem Barua: May I know the
location of this.village Langua Tingha
according to the official map of 15317

Shri Jawaharlal Nehru: The hon.
Member has not followed the answer
that has been given to.thce guestion.
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The village is supposed to be, and
almost appears to be, on the Indian
side of the border. But the village
has spread and, probably, a bit of it
meay have gone to the other side of
the border. There is no clear demar-
cating line. There is a ridge and ver-
tain plateau.

Shri Hem Barua: But the Langua
Tingha village. ...

Mr. Speaker: We are going into too
many details. Unless we have pgot
the map, we cannot understand it.

Small Scale Industries

*374. Shri Heda: Will the Minis-
ter of Commerce and Industry be
pleased lo state:

(a) the number of (i) training-cum
production centres, (ii) model work-
shops and (iii) common facility cen
tres which have been opened all over
the country so far with a view to help
small scale industries;

(b) what 1< their break-up Stale-
wise; and

(¢} whether any special considera-
tion has been shown to backward
and rural areas?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A
statement is laid on the Table of the
Lok Sabha [|See Appendix 11 annex-
ure No. 49).

Shri Heda: May I know ihe differ-
ent types of assistance provided by

the training-cum-production centres, |

modcl workshops and common faci-
lity centres?

Shri Manubhai Shah: The main
training is given in the tramning-cum-
production centre. The model work-
shop 15 really to teach the small-scale
industrialists as to what uare the types
of machines that are required in our
workshops, The common facility
centre Zives general facilities, guid-
ance and assistance to some extent.

Shri Heda: While allotting the ditf-
ferent centres and workshops to dif-
ferent areas, will the Government take
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into consideration the particular type
of industry to be developed in the
particular area and, if so, what are
those industries? May I know in
which areas they would be develop-
ed?

Shri Manobhai Shah: In the [list
there are as many as 30 to 35 indus-
tries. If the hon. Member looks into
the statement he will find that in
each area the State Gevernment sel-
ects that type of industrial programme
which is likely to be developed most-
ly in that area.

Shri Heda: The service institutes
for small scale industries are mo doubt
doing very good work. But the tech-
nical staff to impart know-how is stili
imadequate. Taking that irffto consi-
deration, are Government providing
adcquate technical staff in those cen-
tres?

Shri Manubhal Shah: It is true that
Jhe technical staff provided in these
institutions is inadeguate. Almost 25
per c¢ent of the posts are still to be
filled up. But we have a lot of train-
ing programmes for junior field offi-
cers and other categories and we
hope to make up the deficiency in the
next two years.

Shri Kasliwal: it appears that these
training-cwm production centres,
mode! workshops and common faci-
lity centres are mostly found in in-
dustrial estates. May 1 know  how
far the establishment of these indus-
trial eentres has fallen behind  the
schedule?

Shri Manubhai Shah: That is not a
correct assumption. If the hon. Mem-
be1 again loocks into the statement,
‘ri1¢ are alrcady 380 training cum-
production centres, 103 model work-
chops and 55 common facility centres,
whereas the industrial estates number
only 28. Neow, because of the foreign
exchange difficulties and also scarcity
of cement, for the last six months
our policy has been to encourage the
establishment of these institutions in
the industrial estates, But, otherwise
they are no* co-terminers. Whereas
there are only 28 industrial estatcy
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there are more than 3500 training-cume-
production centres and other units.

Shri Hajarnavis: May I know whe-
ther the Government of UP has ap-
proached the Central Government for
help to develop small-scale industries
in Eastern UP?

Shri Manubhal Shah: UP leads other
States. There are 140 training-cum-
production centres in UP out of 380
centres in the whole of India. There
are also about 11 workshops and 6
common facility centres out of
158 workshops and facility centres
in the country.

Shri Gajendra Prasad Sinba: May 1
know whether the model workshops
are located near community develop-
ment projects and NES blocks?

Shri Manubhai Shah: No. There
seems to be some misunderstanding.
These workshops are established :n
centres where there are indigenous
industries in order to help those in-
dustries in those aress.

8hri Viswanatha Reddy: My question
arises out of part (c¢) of the question.
May I know whether 2 small-scale
industries association has been formed
recently in Chittoor District in Andhra
State, which is a backward State, and
they have surveyed the whole district
and submitted certain concrete propo-
sals to the Corporation? May I also
know whether any action has been
taken on that?

Shrl Manubhal Shah: No such pro-
posal has come to our notice. Actually
speaking, as 1 have repeatedly atated
before the House, the development of
small-scale industries is primarily the
responsibility of the State Govern-
ment and it is they who sponsor,
scrutinise and go into &ll these
schemes and tell us what is to be dane
in that area.

'Shrl Damani: May I know the aid,
assistance or loan given to develop
the gmall-scale induatries? How many

hands have been employed and what
are the future prospects?
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Shri Manubhai Shah: During the
current year we have approved more
than Rs. 1} crores for training and
facility centres etc. and Rs. 34 crores
for other schemes, totalling Rs. 5
crores. But I can assure the House
that finance is not a handicap at all
in this matter and if more funds are
required by any State Government
the same will be forthcoming and will
be sanctioned by the Centre.

Shri Tangamani: Out of the total of
380 training-cum-production centres,
we find that there are only 8 centres
in Madras State. May I know whe-
ther it is due to the fact that smali-
scale industries are very much advanc-
ed in Madras State? Will more cen-
tres be opened there?

Shri Manubhai Shah: That is only
one aspect of the several facets of the
small-scale industries. Madras is very
much\forward in the matter of indus-
trial estates. Some other State Gov-
ernments have taken advantage of the
other schemes out of that particular
orbit. So, it cannot be compared from
these figures whether one State is
higher up or more forward than the
other. But I can assure the hon.
Members that Madras Government is
onc of the State Governments which
has given very much attention to the
development of small-scale industries.

Capital Machinery and Equipment

*375. Shri V. P. Nayar: Will the
Minister of Planning be pleased to
state:

(a) whether the prices of capital
machinery and equipment proposed
to be purchased on Government Ac-
count for the Plan Projects in the
Public Sector, for the Second Five
Year Plan have increased from origi-
nal estimates;

(b) if s0, by how much; and
(c) the specific mcruues in prices

The Parliamentary Secretary te the
Minister of Labour and Employment
and Planming (8hri L. N.

Makira) :
(&) Yes, in some cases.
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(b) and (c). Considering the enor-
mous range of equipment and machi-
nery of varied sizes and character pro-
cured from different sources, a precise
estimate of the actual increase in
prices canrot be furnished; but as a
general indication, it may be men-
tioned that the prices of engineering
products in UK., from where a con-
siderable proportion of the machinery
and equipment required for the
Second Tive Year Plan is drawn, have
risen by 7 per c¢ in 1856 and by 12
per cent 1n July 1857 as compared to
the lovel existing in 1774

Shrt V. P. Nayar: May 1 know whe-
ther 1n the agreements entered into
or tenders accepted by Government
for supply of machineries, there have
been provisions under which the sup-
pliers were competent to increase
their price on specified contingencies?

Shri L. N. Mishra: Yes All the
agreements contain certain clauses
providing for increase in price in case
of increase in the price of raw materi-
z2ls and wages etc.

Shri V. P. Nayar: May I know
whether the suppliers have reported
to the Government of India that they
are going to increase the price in view
of certain contingencies and whether
Government have accepted such in-
crease heforehand?

Shri L. N. Mishra: Government have
accepted increase on price and only
these imports are made.

Shri V. P. Nayar: May I know the
total increase in the price we have to
pay on the original estimates for the
machinery to be imported on Govern-
ment account for the Second Five
Year Plan as a whole?

The Deputy Minister of Planning
(Shri §. N. Mishra): As the hon.
Member knows, prices are varying

from time to time. It is difficult to get
precise figures. Even yesterday the
Finance Minister stated that recently
there is a downard trend in  prices.
Sg, it is extremely difficult to give ac-
curate figures. But, even then we can
work out the difference within a cer-
tain framework. The hon. Mamber
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knows, on public account we will have
to import about Rs. 1050 crores worth
of machinery and equipments, On the
basizs of the illustrative figures of the
U.K. we are able to get, the increase
may be of the order of 8 t¢ 10 per
cent.

All India Working Class Famiiy
Budget Sarvey

(Shri A. K. Gopalan:
*376. { Shri T. B. Vittal Rao:

( Shri Shivananjappa:

Will the Minister of Labonr and
Employment be pleased to refer to
the reply given to Starred Question
No. 630 on the 30th May, 1957 and
state:

(a) whether the fleld work in con-
nection with All India Working Class
Family Budget survey has commenc-
ed; and

(b) if so, the cities likely to be cov-
ered during the first phase?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N, Mishra): (a)
No.

(b) Does not arise.

Shri T. B. Yittal Rao: May I know
when this survey is likely to com-
mence in view of the fact that the
number of States that are to be cov-
ered by these surveys has been fina-
lized?

Shri L. N. Mishra: There are some
50 centres to be surveyed. By the
end of November 1957 we expect to
start the survey.

Shri T. B. Viital Rao: May I know
whether this survey is going to be en-
trusted to the National Sample Survey
and whether the survey on the 50 cen-
tres will be conducted simultaneously
or in phases?

Shri L. N. Mishra: The survey will
be conducted in phases. The first part
will be a preliminary enquiry. Then
we will have detailed enquiries. It
will be done under the auspices of the
National! Sample Survey organisatiom.



1817 Oral Answers

Shri T. B. Vittal Rao: May I know
when this figure will be finally con-
structed, by what time, and how
munv more years it will take because
the w.aole thing has been hanging
fire for the last three years?

Shri L. N. Mishra: We have not yet
started and it is difficult to say when
we will conclude the survey.

Shri S. M. Banerjee: May I know
whether the city of Kanpur will be
included in the survey?

Shri L. N. Mishra: I hope Kanpur is
inciuded.

Shri Heda: May I know whether
the areas have been selected with the
different types of industries the
labour of which or the factories would
be surveyed? Have they been fina-
lised?

Shri L. N. Mishra: They have been
finalised. We have taken all the
three, factories, mines and planta-
tions.

Shri Tangamani: May I know whe-
ther the results of the surveys made
by the State Governments will also
be utilised?

Shri L. N. Mishra: The survey orga-
nisation would like to co-ordinate
before making the final report.

Central Board of Trustees of the
Employees’ Provident Fund

*377. Shri T. B. Vittal Rao: = Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) when the last meeting of the
Central Board of Trustees of the Em-
ployees’ Provident Fund was held;

(b) the reasons for the delay;

(c) the subjects discussed at that
meeting; and

(d) the decisions or recommenda-
tions made by the Board?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
25th March, 1957.

.(b) There was no delay.
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(¢) and (d). A copy each of the
Agenda of the meeting of the Board
held on 25th March, 1957 and of the
decisions/recommendations made is
placed on the Table of the Lok Sabha.
[See Appendix II, annexure No. 50].

Shri T. B. Vittal Rao: May I know
when this Board of trustees is likely
to meet, how many times in a year,
whether it meets quarterly or half-
vearly? 5

Shri L. N. Mishra: Whenever there
is business, the Board meets. Our re-
port is that the Board has been meet-
ing quite regularly and there has not
been any delay in its meeting.

Shri T. B. Vittal Rao: In the last
meeting which was held in March it
was decided that the report about the
working of Employvees Provident Fund
Act was to be submitted to the Gov-
ernment. May I know whether the
Government have seen and when it is
likely to be published?

Shri L. N. Mishra: So far as the re-
commendations of the March meeting
are concerned, most of the recommen-
dations have been accepted by the
Government. There are only two or
three which are also in the process of
being implemented.

Shri T. B. Vittal Rao: May I know
when this report will be published if
it has not been already done?

Shri L. N. Mishra: I require notice.

Shri Tangamani: May I know whe-
ther, after the meeting of the Central
Provident Fund Board, recommenda-
tions have come from the various re-
gional committees like Madras and if
so, when the next meeting will be
held?

Shri L. N. Mishra: The Board has to
be constituted. Therefore, the next
meeting will be after the new Board
is constituted. So far as the regional
report from Madras is concerned, I am
not in a position to say. I require
notice.

Shri T. B, Vittal Rao: May I know
why there is delay in constituting this
Board? )
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Bhri L. N. Mishra: Names have been
received only a few weeks ago. All
the names have been received and by
the end of this menth or in early

December, the new Board will be cons-
tituted.

Shri T. B. Vittal Rao; Was there de-
lay in the submission of names by the
Employers’ organisations?

Shrli L. N. Mishra: Notice.
Trade with UK.

+
*379 J 8hri Bishwanath Roy:
"\ Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any improve-
ment in the export of the Indian goods
to the United Kingdom this year in
ecomparison with that of the last year;
and

(b) whether the imports into India
from the U. K. have declined during
1957 as compared to 19567

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) There is improvement in respect
of some commodities only. A state-
ment showing exports to the United
Kingdom during January-June 1857
and the corresponding period of 1858
is laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. 51.]

(b) No, Bir.
Shri Bishwanath Roy: In view of

¢the statement, may I know why ex-
ports to the UXK. have decreased?

Shri Satish Chandra: The reasons
differ for each commodity. There
cannot be one answer for all the
commodities.

it e fag - T 2T W@
2aw ¥ wifgx grar ¢ s famelly wae
w1 TR gi 0T A g FT v
e w7 Y W 74T | W7 F WA gwaAT
g & sar ww famefe owl? @
¥ wr w1 § W W A 3Ra gAr
ay =i ¥ @ & foF i F o1
ey’
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Is not this in the statement?

Shri Satish Chandra: Export figures
are in the statement: not importa

Shri Rameshwsr Tantla: May |
know how the exports of cloth stand
during this period compared to the
last year?

N WM W ¥TY ¥ O
warEl gat ¥ | ITAOIA, eRe T
% WY ¥ AT ¥ JWT | Tg fEI
wrfre Rz A o gk &

Mr. Speaker: He need not read it

out. The hon. Member would look
into the statement.

Bhri V. P. Nayar: The hon: Minister
said that imparts into Ingdia fvom the
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UX. have increased by Rs. 20 crores
in 1957 as compared with 1956. I
want to know how much of this in-
crease has been due to increase in
prices and whether the same volume
has been maintained in our imports
as in 198586.

Bhri Satish Chandra: The increase
is mainly due, as I szid, to increased
imports of machinery and raw mate-
rials. That is the main reason.

Indo-China

+
Shri Heda:

*384. / Shri Harish Chandra
Mathaor:

Will the Prime Minister be pleased
to state:

(a) the date when the International
Commission for SBupervision and Con-
trol in Viet-Nam submitted its last
report;

(b) whether any progress has been
made by the Commission to resolve
the stalemate in Indo-China;

{c) how long it is proposed to keep
the Indian troops in that area; and
(d) what expenditure has so far

been incurred by India in this connec-
tion?

The Deputy Minister of External
Affxirs (Shrimatl Lakshmi Menon):

(a) 12th July, 1857.

(b) No tangible progress has been
made by this Commission after the
ceszation of hostilities in "Viet-Nam, as
the primary responsibility for the ex-
ecution of the Geneva Agreement rests
with the parties concerned. The com-
mission, however, continues to main-
tain peace in the area by supervising
the movement of srmed forces, the in-
troduction of war material eic. and
exercises a pacifying influence on the

stay in Indo-China te fulfil thair funec-
tions.
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(d) The expenditure on the Indian
Delegations upto the end of June 1957
was Rs. 84,868,500 of which a minimum.
of Rs. 44,30,000 is recoverable from the
three International Commissions.

Shri Heda: May 1 know the

strength of our troops that have been
posted there?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Our Forces are in very small
numbers. It is difficult to give the
exact figure now. If the hon. Member
would like to have it, I would inform

the House. In fact, the numbers are:
very limited.

Shri Shree Narayan Das: May 1
know whether any steps by any parties
have been taken to resolve this stale-
nlate in Indo-China?

Bhri Jawaharlal Nehru: Presumably

the hon. Member is referring to Viet--
Nam.

8hri Shree Narayan Das: Yes.

Shri Jawaharlal Nehru: Plenty of”
steps have been taken from time to-
time, first of all by the Commission
itself and sometime by the two other
parties. Sometimes the sieps of the-
other parties have been in the nature-
of criticism of the others, which has.
not led to resuits.

Second Five Year Plan
+
Shri Naushir Bharucha:
*381. { Shri Morarka:
L Shri Nathwani:

Will the Minister of Planning be-
pleased to state the principal schemes
and projects included in the core of’
the Second Five Year Plan?

The Parliamentary Secretary to the -
Minister of Labour and Employment.
and Planning (S8hri L. N. Mishra): The
core of the Second Five Year Plan &
defined to include the three nmew steel.
plants in the public sector, expansion
of the existing steel works, coal pro-
jecte in the public and private sectors,
railway expansion programme, port.
projects and certain specified power-
projects.
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Shri Bharucha: May I know, in the
light of the speech of the hon. Finance
Minister yesterday, whether the Min-
ister would think that this answer
requires modification?

Shri L. N. Mishra: I do not think it
:needs any modification. It is for the
hon. Member to understand it

Shri Supakar; What is the financial
commitment regarding this core of the
Plan? How much will be the expendi-
ture involved?

Shri L. N. Mishra: Fresh financial
ctommitment?

Shri Supakar: Total

Shri L. N. Mishra: We will need
about Rs. 350 crores fresh for main-
“taining the core of the Plan.

Shri Supakar: I want to know the
total amount of expenditure involved
in the projects.

The Deputy Minister of Planning
(Shri 8. N. Mishra): Detailed calcula-
tions will have to be made. Recently
a figure was given about the order of
increase in the costs of steel plants by
the Minister of Steel, and 1n the same
way, some other increases have oc-
curred. Altogether we will have to
.calculate, including power, ports, rail-
ways, steel etc. It will take some
“time.

Shri T. K. Chaudhuri: Are we to
understand that the rest of the pro-
jects included in the Second Plan,
apart from these four just defined by
‘the hon. Planning Minister, would be
pruned?

Shri L. N. Mishra: 1 do not think.
‘There is no question of pruning. The
core has been defined in view of the
importance of the particular projects
in relation to the foreign exchange
requirements. Other projects might
not require foreign exchange, and
they may have priority.

Mr. Speaker: It is only yesterday we
discussed it.
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Will the Minister of Planning be
pleased to state:

(a) whether any State Governments
have guggested to the Government of
India to scrap prohibition in their res-
pective States in order to raise addi-
tional resources reqguired under the
Second Five Year Plan; and

(b} if so, which are these States?

The Parliamentary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) No Sir.

(b) Does not arise.

Shri Sanganna: May 1 know whe-
ther the gquestion of scrapping prohi-
bition in certain areas will militate
against certain provisions of the Con-
stitution? If so, in what way?

Shri L. N. Mishra: Scrapping pro-
hibition has not been recommended
by any State Government,

Shri Sanganna: I wanted to know
whether scrapping prohibition in
certain areas will militate against
the provisions of the Constitution, and
if so, in what way?

Mr. Speaker: It is a matter of
opLnion.

Shri Gajendra Prasad Sinha: May
I know whether most of the States
are not expanding their prohibition
programme because of financial diffi-
culties?

Shri L. N. Mishra: None of the
States has protested against thiz on
account of financial reasons. There
might be administrative and other
reasons, but it is not a fact that it is
on account of financial difficulty.

Shri Gajendra Prasad Sinks: I
wanted to know whether there has
been no further expansion in the pro-
hibition programme.

Mr. Speaker: On account of want of
finance. That was his guestion. Let
no Member put a guestion and when
it is answered say his question has
been misunderstood though it has
been snswered correctly.

Shri Panigrahl: The Government of
Orissa wantsd to serap pfohibition im
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the State. How far was the Govern-
ment of India able to appreciate this
original idea put forward by the
State Government?

Shri L. N. Mishra: The Orissa Gov-
ernment has not scrapped prohibition.
As for expansion of the programme
within the State of Orissa...

Bhri Panigrahi: They wanted to
scrap prohibition itself.

Shri L. N, Mishra: They did not
want to scrap. We have received a
letter from the Chief Minister of
Orissa State that the news appearing
in this connection was wrong.

Documentary on Tagore's Life

*383. Shri S. M. Banerjke: Will the
Minister of Information and Broad-
casting be pleased to state whether
there is a proposal to have a docu-
mentary film on the life and teachings
of late Shri Rabindranath Tagore?

The Minister of Information and
Broadrasting (Dr. Keskar): Yes, Sir.

Shri S. M. Banerjee;: May I know
when it 1s going to be completed?

Dr. Keskar: On the occasion of the
centenary of Rabindranath Tagore.

Shri 8. M. Banerjee: May 1 know
whether the Government of India is
going to consult Shanti Niketan about
it and get some artists from there?

Dr. Keskar: It will not be possible
for me to say who will be consulted
and who will not be, but we will
see that all institutions and person-
hties connected with Rabindranath
Tagore are consulted in this matter.

ot %o fos wyrm w1 F S
e g f foaft wrameY § g7 few
&qrx gnfy ?
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t et et da B wT @ W)
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Shri Birem Roy: May I know who
will be in charge of seript writing®
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Dr. Keskar: That has yet to be
decided.
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Shri BRadha Ramszn: May I know

the amount which the Government
spent on conducting this exhibition
in Peking?

Shri Satish Chandra: About Hs. 16
lakhs were spent in all, out of which
Rs. 12 lakhs were spent in China and
Rs. 4 lakhs in Indis.
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Colir Industry

*385, Shri Eumaran: Will the Minia-
ter of Planning be pleased to state:

(a) whether Planning Commission
have received any revised scheme
from the Kerala State Government
seeking increased allocation for the
coir industry in the Second Five Year
Plan; and

(b) if so, the steps taken thereon?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N, Mishra): (a)
Yes, Sir.

(b) The matter is under considera-
tion in consultation with the Ministry
of Commerce and Industly and the
Coir Board. No final decision has
been taken so far.

Shri Enmaran: May I know whe-
ther the Planning Commission while
considering the question of more
allocation will take into account the
fact that the Coir Board demanded
Rs. 2 crores for the development
schemes but the funds allotted were
only Rs. 17 lakhs for this purpose?

Shri L. N. Mishra: It iz a fact that
the State of Kerala was allotted a
sum of Rs. 40 lakhs for the coir indus.
try out of Rs. 100 lakhs meant for the
whole Plan., The Government of
Kerala first demanded Rs. 150 lakhs.
Later they revised their demand and
it has come to Rs. 246 lakhs. The
Planning Commission adviseg the
Government of Kerala to take up
with the institutional financial agen-
cies and after that the matter has
been referred to the Coir Board and
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the Ministry of Commerce and Indus-
try.

Mine Aceldent in Eajupalle

+

386, Shri E. M. Rao:

Shri T. B. Vitial Rao:

Will the Minister of Labonr and Em-
ployment be pleased to state:

{(a) whether Government are aware
that eleven personsz were killed and
seven others injured on the 29th
September, 1887 when an accident
tock place in a baryies mine st
Rajupalle Village (Cuddappeh district
of Andhra Pradesh);

(b) if so, the details thereof; and

(c¢) whether any investigations have
been made in this connection and
report submitted?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) While a gang of 21 persons was
at work at the bottom of an open ex-
cavation, one of the sides consisting
of ‘morrum’ and weathered rock eol-
lapsed. Eighteen persons were buried
under the fall. Eleven of them were
killed on the spot and the other seven
were extricated alive.

(c) Yes,
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Mr. Speaker: Why all this pream-
ble? What is the question? Hon.
Members make it embarrassing to all
sections by assuming certain facts. Is
he to answer that preamble or the
main question?

Dr. Ram Subhag Singh: The main
qQuestion.

Mr. Speaker: He has not yet come
o it.

Dr. Ram Subhag Singh: The gques-
tion is: there has been a large in-
<rease in the mine accidents

Mr. Speaker: What is the question?
The hon. Member is giving informa-
ton

Dr. Ram Subhag Singh: I want to
know whether the inspectorate which
is existing for inspecting the mines
is working prcperly or not.

Mr. Speaker: But he will say it is
working properly. Naturally, if the
hon. Member sits on that side, he
would also say: “Certainly it is work-
ing properly”. The question should
be to elicit some information

Dr. Ram Subhag Singh: You may
recall that some time back we had
an haif-an-hour discussion regarding
the accident in Amiabad. It was be-
cause of the fault of the inspectorate
that thdt big accident had occurred.
Again, the aceident which has now
occurred is not also a small accident.
8o, I would like to know what mea-
sures have been taken to improve
the inspection of the mines, so that
such accidents may not occur in the
tuture.
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Mr. Bpeaker: That is a different
question.

Dr. BRam Bubhag Singh: No, that
is the main question,

Mr, Speaker: Even that will
consist of a number of recommenda-
tions. _
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Shri T. B. Vitial Rao: The manager
and the supervisory staff are going
to be prosecuted. May I know for
violation of which provisions of the
Mines Act the prosecution is going to
be launched against them?

Shri Abid Ali: Non-appointment of
o competent person as manager, not
maintaining proper registers for
vimployment and daily attendance,
employing young persons belo_w the
2ge of fifteen, and other negligence.

Shri T. B, Vittal Rao: May I know
when this mine was last inspected
before this accident occurred?

Shri Abid All: Notice.
Evatuee Lands

»387. Shrl Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that there is
a general complaint that the Revenue
Records that are being received from
the Government of Pakistan pertain-
ing to lands in Sind are incorrect in
material particulars and de not com-
pare correctly with authentic and
attested copies in possession of several
displaced persons from Sind; and

(b) it so, whether Government have
considered the possibility of having a
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check at the border with tha origihals
as was done in the case of Punjab re-
cords?

The Parliamentary Secretary to the
Minister of Rechabilitation and Mino.
rity Affairs (Shri P. S. Naskar): (a)
There is no such general complaint.

(b) The guestion of having a check
at the border has been taken up with
the Government of Pakistan and their
reply is awaited.

Shri Ajit Singh Sarhadl: The Par-
liamentary Secretary has stated that
there is no general complaint. May
1 know whether it is a fact that in
several instances, the records received
from Sind have been found to be Tn-
correct, whereas the disp'aced per-
sons hold authentic and attested copies
in regard to their rights?

The Minister of Rehabili¢ation and
Minority Affairs (8hri Mehr Chand
Khanna): We have looked into this
question more than onece, and we
have found that there is a very
big discrepancy between the re-
cords received from Pakistan and
those that are available with us.
In some cases we have found that
there 15 2 very big exaggeration. In
_some other cases, we have found that
while claims have been filed, no land
existed. On the other side, in some
cases, there seems to be a certain
amount of discrepancy in favour of
the displaced persons.

Shri Ajit Singh Sarhadi: My ques-
tion was different. I wanted to know
whether 1t is a fact that n several
cases, the displaced persons hold
authentic and attested Gopies of the
records which do not compare cor-
rectly with the records which we
have received from the Pakistan Gov-
ernment.

Shri Mehr Chand Khanna: That
was what 1 answered. We have re-
ceived records from the Government
of Pakistan, in which we have found
& very large number of discrepancies,
some in favour of the displaced per-
sons and some against the displaced
persons.
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. Shri Ajit Singh Sarhadl: In cases
where the discrepamcy s found in
favour of tBe displaced persorw and
they hold authentic and attested
copies of the records, wbuld instruc-
tions be issued that the entries in the
attested copies should be accepied?

Shri Mehr Chand Khanna: If the
evidence produced by the claimant is
found genuine, this is duly considered
and we take that case into considera-
tion.

Sardar Iqbal Singh: May I know
whether it is a fact that some allot-
ments were even cancelled in the
Punjab, on account of these wrang
entries in the records from Pakistan,
even though the displaced persons
had filed their affidavit and all the
necessary proofs?

Shri Mehr Chand Khanna: We shall
not be guided by mere affidavits, but
if proper evidenee is produced, that
wi'l certainly be taken into conside-
ration.

Sardar Igqbal Singh: May I know
whether any cases have come to the
notice of the Minister, ~where when
there are two brothers having land in
one and the same village, one brother
has been given land, while the other
has not been given land because there
has been no correct record from
Pakistan?

Shri Mehr Chand Khanna: If a case
of this nature is brought to my notiee,
1 shall certainly have it looked into.

State Trading Corporation of India
(Private) Limited

*389. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any preference is given
to the State Trading Corporation over
private firms in the matter of alloca-
tion of import and export quotas; and

(b) the results of the trading done
by the Corporation during the yesr
1956-57T

The Minister of Commerce (Fhri
Kapungo): (a) No, Sir.



1833 Oral Answers

{b} The Annus! Report of the State
Trading Corporation has been placed
on the Table of the Lok Sabha (on
the 21st November, 1957 vide Library
No. LT-378/57)

Sbri Rameshwar Tantia: May I
know whether priority is given to the
State Trading Corporation over— the
private firms in the matter of allot-
ment of railway weagons etc.?

The Minister of Commerce and In-
dustry (Shri Morarjl Desai): It is
natural that the State Trading Cor-
poration should get priority in this
matter, because it represents all the
people, whereas the private traders
represent only themselves,

Shri Rameshwar Tantia: As regards
quotas, where they are given on the
basis of established previous export
and import business, what basis is
adopted for giving quotas as to the
State Trading Corporation?

Shri Kanungo: Wherever extra
routes have been opened, the State
Trading Corporation gets preference.
Otherwise. 70 per cent. of the quota
is al'otted to established importers.

Shri Damani: May 1 know whether
the Minister has received complaints
from mercantile organisations in con-
nection with this preferential treat-
ment?

Mr. Speaker: That is quite natural.

Shri Kanungo: Complaints have
becen received, much of which has no
substance.

Export of Cotton Waste

*390. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state the position of the
export of hard and soft cotton waste
as a foreign exchange earner since
1st April, 19577

The Minister of Commerce (Shri
Kanungo): A statement giving the
required information is laid on the
Table of the Lok Sabha. [See Appen-
dix II, annexure No. 52].
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Shri Damani: May 1 know how our-
export compares with that during the-
corresponding period of last year?

Shri Kanungo: The statement shows .
that. It is almost steady, I should
say.

Shri Damani: In view of this, may
I know whether Government will con-
sider the question of giving some ex-
port duty relief with a view to pro-
moting more exports?

Shri Kanungo: This question is con-
stantly under review, and [ cannot
answer this question unless a decision
is taken.

Cotton

*391. Shyi Balarama Krishnaiah:
Will the Minister of Commerce and
Industry be pleased

{a) the steps Government have
taken to make the country self suffi-
cient in the production of cotton;

(b) the quantity of -cotton being
imported into the country annually;

(¢) whether Government have
entered into a long range agreement
with any country for importing cot-
ton; and

(d) through what channels Gov-
ernment have been importing the cot-
ton into the country?

The Minister of Commerce (Shri
Kanungo): (a) to (d). A statement i§
layd on the Table of the Lok Sabha.
[See Appendix II, annexure 53.]

Shri Balarama Erishnalah: In view
of the shoriage of cotton, may I know
whether Government have got any
proposal to encourage the ryots in
the S:ates to grow more of cotton to
feed the textile industry?

Shri Kanungo: The statcment shows
the steps that have been taken, and
the results have been very encourag-
ing. Since Partition, the production
has increased to more than double.

Shri Tangamani: From the state-
ment, we find that 600,000 bales of ~
staple cotton is being imported each.
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year, May | know whether this im.
port will be kept at this level or
‘whether the quantity will be reduced
‘in the future?

Bbrl Kanungo: This particular vari-
-ety of long staple cotton is not yet
igrown in our country. When it is
grown, then naturally the quantity
will Be reduced.

Sardar Igbal Singh: May I know
whether it is a fact that a large quan-
tity of long staple cotton is grown
in the Punjab, and whether any new
research schemes will be finished by
*Government so that we shall become
self-sufficient in long staple cotton?

Shri Kanungo: That is constantly
+done by the Cotton Committee and
the Agriculture Ministry. As a result
of it, the production has improved.
.As regards very long staple cotton, I
auppose_it will take a little time to
:mature 1n the country.

Shri Tangamani: 1Is it not a fact
that similar long staple cotton is being
grown in certain areas in the South,

and if so, what encouragement is being
given 1o expand them?

Shri Kanungo: Very long staple
varieties of cotton are not grown in
‘the country as yet.

Shri Tangamani: In Rajapalayam,
for instance, similar long staple cot-
ton 18 grown.

Shri Kanungo: It may be so, but it
s a very negligible quantity.

State Trading Corporation of India
(Private) Limited

Shri T, K, Chaudhuri:
Shri N, P Munisamy:
*393. { Shri Shivananjappa:
| Dr. Ram Subhag Singh:
|_Shri Bimal Ghose:

Wil] the Minister of Commerce and
‘Industry be pleased to statc:

{(a) whether it is a fact that the
:State Trading Corporation propose to
have private filrms and companies as
““Business Associates™ in order to help
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in its efforts to find new markets and
to expand exports;

(b} whether the térms and condi-
tions of the adsociation of
private firms and companies with the
Corporation have been worked out;

(c) the branches of export trade
wherein the Corporation propose to
have such associates; and

(d) the names of such firms and
companies with whom the Corpora-
tion propose to have negotiations in
this regard?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The terms and conditions of as-
sociation with business houses vary
from item to item and are modified
to suit the requirements of different
commodities and different markets.

(¢) Oils, soaps, pepper, textiles,
hides & skins, eashewnuts, tea and
any other items in which association
with business houses is found to serve
the object 1n view.

(d) No such list has been drawn
up: the Corporation proposes t0 nego-
tiate only with such firms as are wil-
ling, keen, experienced and capable of
participating in the proposed joint
endeavour to augment country’s ex-
ports.

sShri T. K. Chaudburi: May I know
if Government propose to issue noti-
ces inviting companies to associate
with them?

Shri Kanungo: No, we do not want
to push out advertisements for that
purpose.

Shrl Heda: Press comments show
that under the name of joint partici-
pation, most of the work, getting
orders, packing and doing everything,
iz done by the private firms and only
the name is used of the Corporation.
To what extent is this true?

Shri Eanungo: It is not correct.

Shrl Bimal Ghose: To what extent
is there a market for asoapg abropd
for which private flrms have been
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called to sssoclate with the Corpora-
tion?

Shri Kanungo: I do not know much
about soaps, but these are the lines
in which we would encourage asso-
ciation.

Shri Bimal Ghose: What I want to
know is..

Mr. Bpeaker: He is not in posses-
sion of facts relating to soaps.

Shri 'Bimal Ghose: Am I not entit-
Yed to ask this? The STC has asked
for associates for certain lines. Does
it know whether there is a market
for those items?

Mr. Speaker: There are a number of
items.

Shri Bimal Ghose:
ROAP.

For example,

Mr. Speaker: It is only an example.
The hon. Minister is not expected to
know the details of every item with
respect to which associates are being
brougHt in. I am unable to follow the
hon. Member's argument. There are
a hundred items for which associates
are called for. One is singled out and
supplementaries are asked on that.

Shri Bimal Ghose: There are cer-
tain items for which there are no ex-
port markets,

Mr. Speaker: No, he wants notice
relating to that particular matter.

The Minister of Commerce and
Indostry (Shri Morarji Deésal): These
markets are being explored. It does
mnot mean that immediately there are
markets, It ought to be kmown that
export markets have got to be culti-
vated. In the beginning, we cannot
glve all the figures.

Mr. Speaker: I am on another point.
The State Trading Corporafion asso-
cinteg itself with various associations
for the purpose of helping exports of
different items. 1s thig question to be
taken advantage of t6 ask the Minis-
ter to give details about each item?
Some Ministry may taRe up soap,
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some other Ministry may take up
some other item.

Shri Bimal Ghose: May 1 ask
another question? It is an important
question.

Mr. Speaker: No, next question. I
have already seen the importance of
the qQuestion that he has asked. I am
satisfled that the other questions also
won’t be important.

Shri Bimal Ghose: Without Hearing
me, how can you say, Shr, that it is
not important?

Mr. Speaker: I allow one question
to an hon. Member. If 1 am not safis-
fied, I will go to another question.

Bicycles

*3%4. Shri Jhulan Sinha: Will the
Minister of Commerce and lnlllutry
be pleased to state;

{(a) the exact position as it obtsins
now with regard tfo the requirements
and production of bicycles in the
country;

(b} whether any portion of our
requirements has yet to be imported
-from outside; and

{c) if so, how much? ~

The Minister of Industry (Shri
Manubhai Shah): (a) The country's
requirement of bicycles as assessed by
the Tariff Commission, in their 1957
Report on the continuance of the pro-
tection to the Bicycle Industry, is
9,50,000 bicycles for 1857. Production
ol bicycles from the large scale sector
is expected to be 8,00,000 bicyclés in
1957 and the gap is expected to be
met from production from the small
scale sector and stocks of imported
cycles in the market.

(b) and (¢). Taking into considera-
tion the anticipated indfgenous pro-
duction and stocks of bicycles, imporu
will not be necessary.

Shri Jhulan Sinha: May I know it
there §s any phased programme for
the development of this industry so
that it may become seif-sufficient in
this respect?
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Shri Manubhal Shah: Yes, there is
a phased programme We are con-
templating an upward revision of the
target from 1-4 million cycles in 1960-
61 to 2 million cycies.

S8hri V. P. Nayar: Is it a fact that
the entire installed capacity in the
matter of production of cycles could
not be utilised because there are res-
trictive ditions in the agreements
of collabotration with two of the big-
gest manufacturing units, namely,
Sen-Raleigh and Hercules, that is,
restricting exports only to Pakistan,
Afghanistan and Nepal?

Shri Manubhal Shah: No, Sir.

Shri Gajendra Prasad Sinba: What
is the rated capacity of the existing
plants, because for further expansion
we may need foreign exchange? Is it
a fact that some of the cycle factories,
especially in Bihar, are not working?
If*s0, what are the reasons?

Shri Manubhat Shah: The rated
capacity assessed recently is about
1-768 million per year, including all
ghifts, As far as the Bihar factory is
concerned, we are having discussions
with them, because they want to im-
port certain balancing equipment on
deferred payment terms. We shall
consider their application on which
deferred payment terms,

Shri Radba Raman: Are the cycles
manufactured in India exported? If
so, to which countries and for what
value?

Shri” Manubhai Shah: They have
some exports, though not of any size-
able nature, particularly to Africa and
Middle Eastern countries.

Sardar Igbal Singh: Government are
going to enlarge productfon from 14
million to 2 million units. May I
know whether this enlargement will
be only for the cottage and small
scale cycle manufacturers or any
lcences will be given to the big facto-
ries also?

Shri Manubhai S8hah: What is under
<onsideration is 05 miTlion for the
smail scale sector and 1'8 millions for
the large scale sector.
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Exhibition of Newsrools

398, Shri Jadhav: Will the Minister
of Information and Brosdcasting be
pleaged to state:

(a) the rates charged for the exhi-
bition of newsreels to touring talkies

at present; and

(b) what were the rates for the last
five years?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The rates of rental charged from
touring talkies for the exhibition of
newsreels range from Rs. 5 to Rs. 30
per film, per week depending upon
the aversge collection weekly. The
majority of them pay {from Rs 5 to
Rs. 10. These rates have been in
force for the last five years or more.

Shri Jadhav: May I know whether
a separate exhibition licence is neces-
sary at each and every place?

Dr. Keskar: Licensing of the talkijes
is done by the 8tate Governments
entirely.

Horse Races

*397. S8hri Radha Raman: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government are con-
sidering a proposal! for stopping horse
races in New Delhi and to use the
race course grounds for some other
purposes; and

(b) if so, for what other purposes
the grounds will primarily be made
use of?

The Deputy Minister of Works, Hous-
ing and Bupply (Shri Anil K. Chanda):
(a) There is no proposal to stop race
or horse racing as such but Govern-
ruent have taken a decision to re-
sume the land from the Local Race
Club in New Delhi.

(b) The land thus resumed will be
used for public purpose.

Shri RBadha Raman: When recover-
ing the land from the Race Club, are
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Government going to give them
either compensation or alternative
land in return?

Shri Anil K. Chanda: Why should
we give any compensation? There
has been no long-term lease with
this Club,

Shrli Radhs Raman: The hon. Mi-
nister has said that it will be used
for public purpose. What is the
public purpose for which it will be
utilised?

Shri Anil K. Chanda: Government
are considering this matter.
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Stocks of Cloth

*399. Shri Naushir Bharucha: Will
the Minister of Commerce and In-
dustry be pleased to state:

{a) whether the stocks of cloth
with the Textile mills in Bombay
State have dimirushed as a result of
Diwali festival or other transactions;

(b) what has been the off take and
what is the balance now remaining
with the millowners;

(c) whether the Millowners Asso-
ciation has made any representation
to Government for relief on this
score; and

(d) if so, with what result?

The Minisier of Commerce (Shri
Kanungo): (a) No, Sir.

(b) During September, 1857, the
Mills of Bombay State as a whole de-
livered roughly 2 lakh bales of cloth
for all purposes. The total stocks of
cloth lying with the mills at the end
of October, 1957 was 3'0 lakh bales
comprising 2'2 lakh bales as unsold
and 1:7 lakh bales as sold but not
lifted by the trade.
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(c).and (d). Yes, Sir. Government
are closely watching -the situation in
the textile industry and suitable ze-
lief memsures, where considered pe-
cessary, will be taken.

Shri Naushir Bharucha: What is
the type of suitable relief contem-

plated?

Shri Kanungo: Nothing is contem-
plated because the condition is not
considered to be very ahmormal.

Shri Heda: Though the size of the
stocks may not be formidable as yet,
at the rate at which they are increas-
ing, do Government feel that in the
rext six months or so the stocks
will accumulate so much as to create
a problem of unemployment in the
iextile industry?

Shri Kanungo: As yet, there is
nothing to be afraid of, because the
stocks carried are 7 to 8 weeks pro-
duction. That has not been unusual.

WRITTEN ANSWERS TO QUES-
TIONS

Textile Mills

*370. Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state whether it is a
fact that Government have given per-
mission to the textile Mills to instal
automatic looms on the specific con-
dition that the output of these looms
would be reserved for export pur-
poses?

The Minister of Commerce (Shri
Kanungo): Yes, Sir.
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Manufacture of Paper

*388. Shri Basumatari: Will the

Minister of Commerce and Industry
be plcased to state:

{a) whether the possibility of
manufacture of paper in Tripura has
been studicd or surveyed;

(b} the approximate availability
of Bamboo, light and soft timber in
Tripura; and

{c) whether the forest produce
available in Tripura and other Tribal
areas has been profitably used for
other purposes?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

{(a) Yes, Sir.

{b) The Tripura Administration
have reported that after meeting
the domestic demand 38,600 tons of
bamboo would be available annually
in the State. Soft woods are, how-
ever, not available.

(c) So far as Goternment of India
are aware, the bamboo available in
the State has not so far been utilised
for industrial purposes.
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Synthetls Rubber and Aluminium
Industries In U.P.

#3902, Shri Parulekar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
India have decided to hand over the
Synthetic rubber project and the
Aluminium Factory to be set up in
U.P. to the private sector; and

(b) if so, which are the firms likely
to take up the projects?

The Minister of Industry (Shri
Manabhai Shah): (a) No, Sir.

(b) Does not arise.

Safety Measures in Coal Mines

*395. Shri H. N. Mukerjee: Will the
Minister of Labour and Empleyment
be pleased to state:

(a) whether a committee is to be
appointed to inquire into the safety
measures in coal mines;

(b) if so, when: and

(c) what will be its composition
and terms of reference?

The Deputy Minister of Labonr
(Shri Abid AlD): (a) to (c). The
matter was considered by the Stand-
ing Labour Committee on the 18th
October 1957 and it was decided that
it should be placed before the In-
dustrinl Committee on Ceal Mining.

Industrial Policy

*400. Shri Surendranath Dwlivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
to change the Industrial Policy of
Government with a view to meet the
foreign exchange difficulties; and

(b) if so, whether it is a fact that
some of the projects in the Public
Sector are going to be transferred to
the Private Sector?

The Minister of Industry (Shri
Magubbai Shah): (a) No, Sir

(b) Regarding projects in Sche-
dule (2) of the Industrial Policies as
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the House is aware both the Govern-
ment and the private industries can
set up plants for these items. There-
fore, which of these units and items
should be manufactured by the Gov-
ernment and by the private parties
are, therefore, determined by Govern-
ment from time to time depending
on the ecircumstances of each case.

Rock Balt

*401. Bardar Iqbal Singh: Will thp
Minister of Commerce and Industry
be pleased ta state:

(a) the total production of rock
salt in the country;

(b) whether any new mines of rock
salt have been discovered; and

(c) if so, where and what steps
have been taken by Government to

encourage the development of these
mines?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
fg) About 1-30 lakh maunds per
anoum on an <average during the
years 1952 to 1856,

{(b) No, Sir.

(c) Does not arise.

Pjecerate Scheme for Madras Port

*402. Shri Tangamani: Wil the
Minister of Labour and Employment
be pleased to refer to the reply given
to a supplementary raised on Starred
Question No. 245 on the 22nd May,
1857 and state:

(a) whether a Tripartite Committee
under Mr. Jeejecbhoy has been ap-
pointed for evolving a piecerate
scheme for Madras port;

(b) it so, whether the enquiry has
been concluded; and

{e) when the report will be pub-
lished?

The Deputy Minister of Labour
(Bhri Abid Alf): (a) A bi-partite
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Commitiee with Shri Jeejeebhoy as
Chairman was appointed on 5-9-57.

(b) Yes,

{c) The report is under examl-
nation. Its copy will be supplied to
the Parliament Library in due course.

Cauvery Valley Paper Mills Ltd,
: Mysore

*404. Shri Siddiah: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the. reply given
to Starred Question No. 1513 on the
§th September, 1857 and state:

(a) whether Government have been
successful in getting a suitable indus-
trialist to revive the Cauvery Valley
Paper Mills Ltd. in Mysore District;
and

(b) if not, how Goyernment pro-
pose to revive the same?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) The Development of Paper In-
dustry has been left to the private
sector, and it is for private parties
to consider the possibilities of reviv-
ing the mill or of utilising the equip-
ment for installation elsewhere.

Integrated Heavy Machine Building
Plant

r Shri Shree Narayan Das:
*405. Shri Radha Raman:
Shri Bibhati Mishra:

Will the Minister of Commerce
and Indwstry be pleased to refer to
the reply given to Starred Question
No. 155 on the 18th July, 1957 and
state the progress made so far in re-
gard to the setting up of an Integrat-
ed Heavy Machine Building Plant in
Bihar in collaboration with the
USSR?

The Minister of Industry (Shrl
Manubhal Shah): This project is one
of those for the implementation of
which an agreement was signed bet-
ween the Governments of India and
the USSR, on the 9th November,
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1937, Further detailed discusaions for
progressing sach of these schemes
are in progress. In the meantime,
local data relating to the site pro-
posed for the project near Ranchi are
being obtained.

Working Journalists’ Wage Board

( Shri D. C. Sharma:

Bhri Bhakt Darshan:
Shri Panigrahi:

Shri Heda:

Shrt Rameshwar Tantia:
*406. < Shri Menon:

Shri Surendranath Dwivedy:
Dr. Ram Subhag Singh:
Shri Awasthi:

Shri Tangamani:

_ Sardar Igbal Singh:

Will the Minister of Labour and
Employment be pleased to state:

(a) the present position regarding
the implementation of the recom-
mendations of the Working Journa-
lists’ Wage Board by the newspaper
proprietors;

(b) the extent of success achieved
so far in introducing the pay-scales
recommended by the Wage Board for
Working Journalists in the various
States and Union territories; and

(c) the further steps, if any, con-
templated in this regard?

The Deputy Minister of Labour
(Shrl Abid All): (a) to <{(c). The
State Governments are responsible
for implementing the Decisions of
the Wage Board for Working Journa-
lists. According to the available in-
formation, 17 newspapers have fully
implemented the Decisions. The
Central Government are actively
considering what further steps should
be taken in the matter.

Cooperative Savings by Coalmine
Workers

*407. Dr. RBam Subhagy Singh: Will
the Minister of Labour and Empley-
ment be pleased to state:

(a) whether any scheme has been
prepared to popularize the idea of
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cooperalive savings among coalmine
workers; and

(b) if so, whether the scheme has
been introduced? .

The Deputy Minister of Labour
(Shri Abld All): (a) In the mmeeting
of the Coal Award Implementation
Committee held on the 16th August
1957, it was agreed that the trade
unions will organise consumers and
credit cooperatives for workmen by
utilising a portion of the arrears of
wages that will be received under
the.Coal Award.

(b) Not yet.
Industrial Programme

*408. Shri Heda: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) whether any adjustment has
been made with regard to the indus-
trial expansion programme in the
Public or Private Sector after the
first blue print of the Second Five
Year ?lan;

(b) if so, the names of the States
which are affected; and

(c) the nature of adjustment made
in respect of Uttar Pradesh”

The Minister of Industry (Shri
Manubhbai Shah): (a) and (b). Some
minor adjustments within the over-
all allocation of funds for the deve-
lopment of Large and Medium Scale
Industries in the Public Sector of
‘Orissa and Jammu & Kashmir has
been made. Similar adjustments in
the case of Private Sector Schemes
are not called for.

(c) Some adjustments within the
total provision of the Uttar Pradesh
State Plan are under consideration
and no final decision has so far been
arrived at.

Acqguisition of Land
oagp. J Shri A, K. Gopalan:
Y Shri Yasudevan Nair:
Will the Minister of Works, Hous-
1ing and Sapply be pleased to state:
{a) whether Government have
dmsued orders for the acquisition of
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the land owned by the Government
Employees Sarvodaya Cooperative
House Building Society Limited, New
Delhi;

(b) if so, the reasons for acquiring
the lands of the Society; and

(¢) whether Government have re-
ceived any representation against the
acquisition?

The Deputy Minister of Works,

Housing and Supply (Shri Anll K.
Chanda): (a) Yes Sir.

{b) To meet the urgent and grow-
ing needs for office accommodation
and residential accommodation for
Governiment servants in Delhi during
the period of the Second Plan.

(c) Yes Sir. _
Retting of Coconuts Husk

*410. Shri V. P. Nayar: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether any ecientific investi-
gation has been made by the Govern-
ment of India to reduce the time re-
quired for retting of coconuts husk
for extraction of fibre;

(b) if so, at what stage is such in-
vestigation; and

(c) whether any research has been
carried on to find out as to how the
waste in the extraction of coir fibre
could be profitably used in industry?

The Minister of Industry (Shri
Manubhal Shah): (a) An inveptiga-
tion has been undertaken by the Coir
Board on this subject.

(b) The investigation is in its ini-
tial stages.

(¢) Research is being conducted on
this subject also.

Development Councll for Alcobol and
Alcohol Basic Industries

*411, Shri Ajit Singh Sarhadl: Wik
the Minister of Commeroe and In-
dustry be pleased to state:

(a) whether there was 2 proposal
to set up a Development Council for
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Alcohol and Alcohol Basic Indus-
tries and also for fermentation indus-
tries mcludmg Alcchol and products
obtained therefrom; and

(b) it so, how far it has been im-
plemented?

The Deputy Minister of Commeroce
and Industry (Shri Satish Chandra):
(a) and (b). The Alcohol Committee
has, among other things, recommend-
ed the setting up of such a Council
and its recommendations are wunder
consideration of Government.

Middie -Income Gronp Housxing
Scheme

*412, Shri Damani; Will the Minis-
ter of Works, Housing and Supply
be pleaseq to state:

{(a) whether Government have con-
templated any scheme for Middle
Income Group Housing; and

(b) if so, the nature thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). As already
stated in reply to Question No. 4 on
the 18th March 1957, the Middle In-
come Group Housing Scheme has
been deleted from the Second Five
Year Plan on the recommendation of
the Parliamentary Committee ‘D’ on
Social Services (Sub-committee on
Housing). The possibility of drawing
up an alternative scheme for middle
income groups, based entirely on loan
finance from the Life Insurance Cor-
poration, or Housing Finance Cor-
porations which might be set up, is
however, under consideration of the
Govt. of India.

Export of Shoes to Poland

*413. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 1475 on the
10th September, 1957 and state the
progress made so far in regard to
the supply of 54,000 pairs of shoes to
Poland?
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The Minister of Commerce (Sbri
Kanungo): The stock is being ins-
pected by the Polish shoe expert
after which shipment will be made.

Swadeshi Cotten Millls of Pondicherry

*414, Shrl Tangamani: Will the
Prime Minister be pleased to 'stater

(a) whether Government are aware
that the Swadeshi Cotton Mills of
Pondicherry have given notice of
closure of their Mill on trade and
financial conditions and which would
result in the total unemployment of
about 2200 workers; and

(b) if so, the steps being taken to
avert that closure?

The Depuaty Minister of Externak
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) The Pondicherry Administra-
tion is consulting the Textile Com-
missioner. The idea is to find out
what steps are necessary for satisfac-
tory working of the mill in a stable
and economical manner.

Revision of Water Rates

Shri Shree Narayan Das:
Shri Radha Raman:

Will the Minister of Planning be
pleased to state:

*415.

{a) whether the gquestion of revis-
ing the water rates in various States
has been considered in consultation
with State Governments;

¢b) if so, whether any revised sys-
tem of water rates has been evolved;
and

(¢) if so, the nature of such re-
vised sysiem?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) The Planning
Commission in January 1956 sent a
circular letter to the State Govern-
ments requesting them to offer their
comments and to report the action
taken by them on the recommenda-
tions made by the Taxation -Enquiry
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Commission in regard to the question
of water rates. Replies received from
some of the States show that water
rates have either been revised up-
wards or their revision is under con-
sideration.

(b) No.

{c) No.

Coir Products

*416. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total sales through the
show-room of the Indian Coir Board
in Delhi from 1st January to 15th
October, 1857; and

(b) whether similar depots and
sales/show rooms are proposed to be
opened in Calcutta and Bombay?

The Minister of Industry (Shri
Manubhal SBhah): (a) Rs. 48,754.

(b) Yes, Sir.

Khaksars Threat to Enier India

{ Dr. Ram Snbhag Singh:
Shri Apirudh Sinha:
Shri Jadbav:
*417, { Shri Shivananjappa:
' Shri Raghunath Singh:
Shri V. C. Shukla:

Will the Prime Minister be pleased
to state:

(a) Whether Government gre aware
of the Plan of Allama Mashriqi,
Khaksar Leader of Pakistan, to march
into India;

{b) whether he has been distribut-
ing posters and leaflets and recruiting

volunteers in Pakistan for that pur-
pose; and

(c) it so, what action Government
propose to take in the matter?

The Parllamentary Secretsry to the
Minister of External Affairs (Shri
Sadath Alli Khan): (a}) The Govern-
ment are aware of statements made
from time to time by Allama Mashriqi
announcing his intention of marching
into India with volunteer Razakars.
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(b) Yes Sir.

{c) Protests have been lodged with.
the Government of Pakistan Allama
Mashriqi is believed to be in jail or
detention at present in Pakistan.

Hoslery Industry, Ludhiana

*418. Shri A. S, Sarhadi; Will the
Minister of Commeree and Industry
be pleased to state:

(a) whether it is a fact that Hosiery
Industry at Ludhiana has complained
about the non-availability of standard
quality woollen yarn; and

(b) If so, the action taken in the
matter?

The Minister of Commerce (Shri
Kanungo): {(a) The Government of
India have not received any specific
complaint rega’ding the non-availabi-
Lty of good quality woollen yarm.

(b) Does not arise.

Jute Products

*419. Sardar Igbal Singh: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) the quantity and the value of

Jute and Jute goods exported to the
U.S.A. during 1956;

(b) whether any steps have been
taken to increase it; and

{c) if so, the nature of the steps
taken?

The Minister of Commerce (Shri
Kanungo): (a) Export of raw jute is.
banned. A quantity of 232,100 tons of
jute goods worth about Rs. 33,69,00,000
was exported to the U.S.A.

(b) and {¢). A statement is laid on
the Table of the Lok Sabha. [See
Appendix iI, annexure No. 54].

News Balletin

538, Shrimaii Mafida Ahmed: Wil
the Prime Minister be pleased to
state:

(a) whether Government are aware
that some of the Foreign Embassies
in India publish weekly/monthly
News-bulletins in English dealing
with their respective achievements:
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4amnd current topies and distribute free
to the Members of Parliament; and

{b) whether the Indian Embassies
attached to foreign countries also
publish such bulletins?

The Prime Minister and Minister
-of External Affairs (Shri Jawaharial
Nehru): (a) Government are aware
that some Foreign Embassies in India
publish their bulletins, but whether
those are distributed free to Members
of Parliament is not known to Gov-
-ernment.

(b) Yes. Attention is invited to the
answer given to the Starred Question
No. 238 in the Lok Sabha on May 22,
1957.
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ALR.

540. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state the number
of women who are serving at pre-
sent in the All India Radio Stations
all over the country?

The Minister of Information and
Broadcasting (Dr. Keskar): 288.

Nagas

541. Shri D, C. Sharma: Will the
Prime Minister be pleased to refer
to the reply given to Starred Question
No. 150 on the 18th July, 1957 and
state:

(a) the number of hostile Nagas
who have since surrendered to Gov-
ernment up to the 30th November,
1957; and

{(b) the number of arms surrender-
ed by the hostiles since the beginning
of this year up to the 30th November,
19577

The Prime Minister and Minister
of External Affairs (Bhri Jawaharlal
Nehru): (a) 376 (up to the 16th Nov-
ember, 1957), including surrenders in
the Naga Hills District.

(b) 163 arms of various types (up
to the 16th November, 1857), including
surrenders in the Naga Hills District.

Eashmir

542. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer
to the reply given to Starred Question
No. 158 on the 18th July, 1857 and
state whether the Government have
since received sny reply from the
United States of America regarding
Mr. Dulles’ Statement on EKashmir?

The Prime Minister and Minister of
Extersal Affairs (Shri Jawaharial
Nehru): No, Sir.



uBs7 Written Answers

Indian Embassy in
‘Washington

543. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

{a) the number of cars at present
<constituting the pool of cars belong-
ing to the Indian Embassy at Wash-
ington;

(b) what are the makes of the
C&TS;

(c) what is their approximate value
at present;

(d) the depreciation, if any, cal-
culated on their value; and

(e) the amount spent annually on
the upkeep of the pool of cars?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): (a) Two besides the officials
.car of the Ambassador.

(b) Ford Country Sedan and Che-
+rolet Belair Sedan.

(¢} and (8). It is difficult to state
their present value. Generally speak-
ing, the depreciation is about 20% of
net value for every year's use as the
life of a car is supposed to be five
years.

(e) Rs. 1300 approximately during
1956-57.

Indians in U.S.A.

544. Shri D. C. Sharma: Will the
Prime Minjster be pleased to state
the total or approximate number of
Indian nationals residing in the Unit-
«d States of America at present?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): As estimated by the Indian
Embassy in Washington, approximate-
iy 3184 Indian nationals were residing
in the United States on October 1,
1957. Of these, 2650 were Indian stu-
dents and 514 Indian officials and
Lamilies.
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Persons Cromsed into India
withoui Passports

545. S8hri D. C. Bharma: Will the
Prime Minister be pleased to state:

{a) the number of persons who
crossed the border between West
Bengal and East Pakistan without

passports during the months of July
to November, 1957;

(b) the number of persons convict-
ed; and

(c) the number of cases still pend-
ing?

The Prime Mipister and Minister of
External Affairs (Bhri Jawaharlal
Nehru): (a) to (c). 749 Pakistan na-
tionals entered West Bengal from
East Pakistan without passports in
July, 1957. Out of these, 217 persons
were convicted. 59 cases are still
pending.

Information for the months of
August, September and October, 1957
is awaited from the State Government.

Visits of Pakistan Nationals

546. Bhri D. C, S8harmaa: Will the
Prime Minister be pleased to state:

(a) the total number of Pakistan
nationals who came to Delhi and other
places in the Punjab State during
1958-57 to see their relations on pass-
port facilities provided to them by
the Indian High Commission in
Karachi; and

(b) whether it is a fact that some
Pakistan nationals have also  steal-
thily come to Punjab via Indo-Pak
Border of the Punjab?

The Prime Minister and Minister of
External Affairs (Shri Jawahsarial
Nehru): (a) 1,720.

(b) Yes, Sir. 185 Pakistan nationals
entered Delhi and the Punjab State
without visas.
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ALR., Nagpuar

Shri V. O. Shukla:
"\ Sardar A. 8. Saigal:

Will the Minister of Information
and Broadcasting be plessed to state:

(a) whether Government are con-
templating to cut down the hours of
Hindi programmes in A.ILR., Nagpur;
and

(b) if so, the
change?

The Minister of Informatiog and
Broadcasting (Dr. Keskar): (a) and
(b) The quantum of MHindi pro-
grammes from Nagpur Station of
All India Radio is gradually being
reduced for the following reasons:

(i) The Nagpur Station after the
Reorganization of States is in
the bilingual State of Bombay
having Marathi and Gujerati

- as the State languages.

(li) Nagpiir itself is situated in a
Marathi-speaking area. The
districts coming within the
coverage of this Station are
practically Marathi-speaking
except Chhindwara and Bala-
ghat.

(iii) The Bhopal Station, where a
10 k.w. shortwave transmitter
is under installation, is being
developed for Hindi pro-
grammes.

547

reasons for this

The Nagpur Station will, however,
continue to broadcast Hindi pro-
grammes on a reduced scale. Chattis-
garhi cultural programmes will also
form part of Nagpur programmes.

Employment Exchanges

Dr. Ram Swbhag Singh:
Shri D. C. Sharma:
: Shri A. S. Saigal:
{ Shri Surendranath Dwlvedi:

Will the Minister of Labour and
Employment be pleased to state:

(a) the latest figure of persons re-
gistered at the various Employment
Exchanges;

548
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(b) how many of these persons
are:

(i) Medical graduates;

(ii) Degree-holders in
ing:

(lii) Women; and

(c) the State where the unemploy-
ment position is most acute?

The Deputy Minister of Labour
(8hri Abid All): (a) B8,61,571 as on:
30-9-1057.

(b) (i) 207, (ii) 602, (iii) 51,655.
(¢) Information is not gvailable.

engineer~-

Portuguese Flag Salutation

549. Dr. Ram Subhagy Singh: Will'
the Prime Minister be pleased to
state:

(a) whether Government are aware
that the Portuguese authorities in Goa
had recently arranged a special flag
(Portuguese filag) salutation ceremony-
m Aguada Fort and the satyagrahi
prisoners of that Fort were ordered
to line up for saluting that flag;

(b) whether it is a fact that even
those satyagrahis who were lying ill
in cells were dragged out and asked
to stand up for saluting the flag; and

(c) whether the satyagrahis who
included Indians also were mercilessly
beaten when they refused to salute
that flag?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (c¢). Government have
seen press reports indicating that the
Portuguese jail authorities held a flag
salutation ceremony in Aguada Jail
on 10th June 1857—the Portuguese
National Day. According to the re-
ports, the satyagrahi prisoners were:-
asked to line up and salute the flag,
but they refused to do so. This en-
raged the jail authorities and many
of the prisoners were severely beaten
and later kept in solitary confinement
for several days. Government have-
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no information ¢o show if the pri-
soners involved in this incident in-
cluded any Indians or not. It is also
not known whether any satyagrahis,
lying i1l in the jail, were asked to
stand up to salute the flag.
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Smal} Scale Industries

551 J Shri S. C. Samanta:
. | Shri Barman:

Will the Minister of Commerce and
Induastry be pleased to state:

{a) whether it is a fact that the
programme of technical assistance to
small industries has been undertaken
directly by the Central Government;

(b) if so, the States which have
availed of this opportunity and for
which small scale industries;

(¢) whether it is also a fact that
Indian expert delegations visited and
studied the problem of small scale
industries abroad;

(d) if so, the number of such dele-
gations sent by the Centre so far; and

(e) how their recommendations
have been carried out?
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Thie Minister of Commerce and In-
dustry (Bhri Morarjl Desal): (a) and
(b). The Government of India are
only supplementing the activities of
the State Governments to provide
téchnical assistance to small scale in-
dustries. For this purpose, they have
established four Regional Small In-
dustries Service Institutes at Bombay,
Madras, Calcutta and Delhi, fourteen
major and branch Institutes (at least
one for each State) and a number of
Extension Centres in different parts of
the country. Al States in India have
availed of the technical assistance
given by these Institutes,

Technical assistance and guidance
is given at present in the flelds of
light mechanical engineering indus-
tries, light electrical industries, sports
good industry and in some cases to
the chemical industry. Specific atten-
tion is given in respect of the follow-
ing products:—

Cvcles and their parts, sewing
machines and their parts, radio
receivers, electric domestic appli-
ances, furniture, cutlery & surgi-
cal instruments, builders hard-
ware, sports goods, agricultural
implements.

(c) to (e). No expert delegation has
so far been sent abroad. However, a
delegation of five small scale indus-
trialists has gone to Sweden on a
study-visit for two months. They are
still in Sweden.

Import of Fruits

552. Shri Abdul Salam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what are the dry fruits that are
imported from Afghanistan; and

(b) in what guantity they were im-
ported during each of the last 3
years?

The Minister of Commerce and
Industry (Shri Morarjl Desgl): (a)
and (b). A statement is placed on the
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 37.]
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Import Licences

558, Shri Bakadur Singh:
Shrimati Parvathi Krishnan:

Will the Minister of Commerce uu'l
Industry be pleased to state:

(a) whether any Delhi Automobile
firm had been alleged to be indulging
in trafficking of import licences; and

(b) if so, the action taken in the
matter?

The Minister of Commerce and In-
dustry (Shri Morarjl Desal): (a) Yes,
Sir.

(b) The firm was debarred from
getting import licence for that par-
ticular item for one licensing period.

Ban on Exhibition of Films

554. Shri Raghunath Singh: Will the
Minister of Information and Broad-
casting be pleased to state the number
of films which have been banned by
the Government of India during 1957
so far?

The Minister of Information and
Broadcasting (Dr. Keskar): 45 films
have been refused certificate of public
exhibition by the Central Board of
Film Censors and the Government of
India during 1957 so far.
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‘India, 1957

556. Shri Kumaran: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether Government are aware
that there is adverse criticism about
the publication ‘India 1957" to the
effect that it contains some advertise-
ments harmful to the public and also
that it is badly edited; and

(b) if so, what steps Government
propose to take to remedy the defects?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The attention of the Government
has been invited to the criticism con-
tained in a letter which appeared in
the “Times of India” #bout advertise-
ments in general and about an adver-
tisement for tobacco and tobacco pro-
ducts. Government does not agree
with the views of the writer neither
does Government accept that it is
badly edited.

All India Handloom Board

557. Shri 8. V. Ramaswami: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the All India Handleom
Board have been able to secure any
accommodation in Bombay for its
design centre;



1865 Written Answers

(b) i so, where and its monthly
rent; and

(c) the strength of the establish-
ment end the amount of their monthly
pay bills?

The Minister of Commerce and In-
dustry (Bhri Morarji Desal): (a) and
(b). The Premises known as “Trian-
gular Motors Ltd.” situated at 18,
New Queen’'s Road. Bombay has
been secured at a monthly rent of Ras.
5,418 for the Central Design Centre.

(¢} Strength of Establishment 53.

Monthly pay bill (for Oct. '57) Rs.
12,000.

Slum Clearance in Assam

558. Shri Basumatari: Will the
Minister of Works, Houxing and
Supply be pleased to state whether
any scheme has been drawn up and
sent by the Government of Assam in
regard to slum clearance of Gauhati
and other big towns of Assam?

The Deputy Minister of Works,
Honsing and Supply (Shri Anil K.
Chanda): A project for clearance of
slums in the town of Gauhati only has
been formulated by the Government
of Assam and the project has been
sanctioned.

Newsprint Factory in Assam

559. Bhri Basumatari: Will the
Minister of Commerce and Industry
be pleased to stite:

(a) whether Government have
explored the possibilities of establish-
ing a plant for the manufacture of
Newsprint in Assam; and

(b) if so, whether any steps are
being taken in the matter?

The Minister of Commerce and In-
dustry (Shri Morarjl Desal): (a) Yes,
Sir.

-

{(b) The raw material potentialities
in the State wers assessed last year
and it was found that there was no
suitable raw material except in suffi-
cient quantity of pine which could not
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reed‘ a newsprint mill of an economie
size.
Assam Oil Company

560. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Indusiry be pleased to state the.
proportion of Indian and non-Indian
Officers in the Assam Oil Company at
present and whether there is a great

disparity in. pay and emoluments.
between them?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): The
proportion of Indian and non-Indian
officers in the Assam Oil Company is
4:1, at present. Pay scales for Indian
and non-Indian officers are the game,.
the only difference in total emolu-
ments is the extra allowance for over-
seas staff to cover additional expendi--
ture of foreign service.
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Shipment of Iron and Nanganese
Ores

562. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount of demurrage paid
during 1857 to the steamer companies
for delay in shipments of the Iron
and manganese ores by the State
“Trading Corporation; and

(b) the arrangements proposed to
be made for future shipments in
regard to these commodities?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) and
(b). No demurrage has so far been
paid during 1957 to steamer companies
by the State Trading Corporation.
Some demurrage, however, has been
incurred to be paid principally on
account of non-availability of berths,
arising out of congestion at the ports.
When berths were available in time,
the Corporation has becn able to load
ships at a rate faster than provided
in the contracts, with the result that
claims against the Corporation for
demurrage are likely to be largely
-counter-balanced by substantial earn-
ings on account of despatch money.
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_Bilk Industry )

588, Shri Balarama Krishnatah:
Will the Minister of Commeroe and
Industry be pleased to state:

(a) whether any scheme has been
prepared to give aid to the xilk indus-
try on an all-India basis; and

(b) whether there iz any foreign
market either for silk or artificial silk
fabrics made in India?

The Minister of Commerce and In-
dustry (Shrl Morarjli Desal): (a) Yes,
Sir. The schemes relating to training,
research and general development of
sericulture are usually on an all-India
basis and are undertaken by the Cent-
ral Silk Board constituted by the
Government of India under the Cent-
ral Silk Board Act, 1948.

(b) Yes, Sir. The principal foreign
markets for silk fabrics are the United
States of America, Ceylon, Hong
Kong and Kuwait; for artificial silk
fabrics Afghanistan, Burma, Ceylon,
East Africa, Sudan, the Persian Gulf
ports, Fiji Islands, Mauritius, etc. The
following table shows the export of
silk and artificial silk’fabrics from
India during the past 3 years:—

. Year o T;urc Silkvl‘;l_:vr-iv.-:;— - —Artiﬁciars-iik t:a'brics
Quantity in Value in Quantity in Value in
million yds. lakhs of Rs. million yds. lakhs of Rs.

1954 0.086 9.32 3.68 61.18

1955 o.198 23.90 2.92 sf.70

1956 o.22 25.82 3,17 $9.72

Patna Press Information Centre incurred on the Centre is given
below:—

564. Shri Jhulan Sinha: Will the Mi- Rs As. Ps
nister of Information and Broadcast- . e
ing be pleased to state the total ex- 1855-56 10,003 0 0
penditure that the Central Govern- 1956-57 .. 9818 8 0
ment has incurred over the Patna In- 1957-58 .. 14074 0 O

formation Centre so far?

The Minister of Information and
Broadcasting (Dr. Keskar): The ex-
penditure on the Patna Information
<Centre is shared equally between the
Central Government and the State
-‘Government. The Government of
‘India’s share of the expenditure so far

(Amount sanctioned)

Bank Employees Strike

565. Shrimati a Palchoudhuri: Will
the Minister of Labhour and Employ-
ment be pleased to state the approx!-
mate loss in working hours of Banks
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as a result of the strikes of Bank Em-
sloyees during the current year so far?

The Depuaty Minister eof Laboar
{3nrt ABld Ali): The number of man-
days lost during the period January
1957 tor October, 1057 is 1,81,548
(approximately). This includes the
banks in West Bengal but information
from some of the other States is not at
present available.
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Aceldents in Kolar Gold Mines

567. Shn Wodeyar: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) the number of accidents that
have been responsible for the stoppage
of work in the Kolar Gold mines since
their nationalisation; and

(b) the total loss incurred owing to
the stoppage of work in the mines on
account of accidents?

The Deputy Minister of Labowr
(Shri Abid All): (a) According to
available information, there was one
case of fire which was responsible for
the sealing off a large portion of the
Champion Reef Mine from the 26th
April 1957 to the 10th June 1857 and

the consequential stoppage of work
in that mine.

{b) Information is not available.

Pakistan Check FPosts

568. Shri Bangshi Thakur: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that ag re-
ported in the local weekly ‘Manush’
of Tripura, Agartala dated 14-9-57
under the heading ‘Check-Post’ the
Pakisian Government have establish-
ed 105 Pakistan Check Posts out of

which 9 fall in the border of Tripura;
and

(b) if so, what steps our Govern-
ment is going to take in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). According to
reports received, the Government of
Pakistan have established, with effect
from the 1st September, 1857, 148
additional Land Customs Stations and
authorised routes on the India—East
Pakistan border, Prior to thiz, there
were 30 such stations and routes. Of
the total of 178, 3¢ lie on the border
of Tripura.

The Indo-Pakistan Trade Agree-
ment (1957-60) provided that the twe
Governments would be free to pre-
scribe, in consultation with each other,
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as might be necessary, an adequate
number of authorised routes in keep-
ing with the requirements of bona-
fide border trade. The Government
of Pakistan did not consult the Gov-
ernment of India before establishing
the new land customs stations and
authoriseq routes,

The matter will be taken up with
the Government of Pakistan at the
next Indo-Pakistan conference for
reviewing the working of the Trade
Agreement.

Vanaspat Exports

569, Shri Jadhav: Will the Minister
of Commerce and Industry be pleased
10 state:

(a) the quantity of Vanaspati ex-
ported from India from the year 1950~
51 to 1856-57;

{b) the amount of export duty rea-
lised during the above period year-
wise;

(c) whether it is a fact that the ex-
port duty is not to be recovered
henceforth; and

(d) the gquantity of internal con-
sumption of Vanaspati at present?

The Minister of Commerce and

Indostry (Shri Morarji Desai): (a)
1950-51 503 tons
1951-52 3,050 tons
1852-53 1,800 tons
1953-54 800 tons
1954-55 9,800 tons
1955-56 12,900 tons
1956-57 11,150 tons

(b) and (¢). No export duty was
leviable on Vanaspati' in the years
1950-51 to 1956-37 nor is an export
duty leviable on Vanaspati at present.

(d) The internal consumption is
estimated at 2-58 lakh tons for 1958-57.

Fresh Fruits

570. Sbri R. L. Reddy: Will the
Minister of Commerce and Pudustry be
Ploased to state the quantity and the
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value of fresh fruits imporied into
India from foreign countries during
the first half of 19877

The Minister of Commerce and Ia-
dusiry (Shri Morarfi Desal): The
quantity and value of fresh fruits im-
ported into India during January-June
1857 were as follows:—

Quantity
2,468,372 Cwts.

Value
Ras. 67,98,000

Central Travancore Planters’
Association

571. Shri Vajpayee: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether it is a fact that the
Central Travancore Planters’ Associa-
tion submitted him a memorandum
during his visit to the State complain-
ing against “lawlessness” prevwiling in
the area; and

(b) if so, the action taken thereon?

The Deputy Minister of Laboar
(Shri Abld Al): (a) Yes.

(b) It was handed over 1o the State
Government for necessary action as
the subject related mainly to the
question of law and order.
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‘Pakistan News’

573. Shri Kalika Singh: Will the
Prime Minister be pleased to state:

(a) the number of copies of the
‘Pakistan News' published by the
Pakistan High Commission Office, New
Delhj for circulation in India; and

(b) whether any such correspond-
ing journal is also published by India
in Pakistan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharjal
Nehru): (a) ‘“‘Pakistan News” is a
fortnightly publication and we under-
stand that each issue is of about 1,000
copies.

(b) Yes, Sir. The Indian High Com-
mission at Karachi alse publishes a
fortnightly called ‘India News'.

Governmepnt Advertisements

514. Shrl Vajpayee: Will the Min-
ister of Information and Broadcasting
be pleased to lay a statement on the
Table showing the quantum and cost
of Governmental advertisements
placed with the wvarious newspapers
in India and abroad during the last
financial year?

The Minister of Information and
\roadoasting (Dr. Keskar): 453,500
oluran inches of space was taken up
or advertising in newspapers in India
luring 1986-37. This was done at a
vost of Ra. 20,095,020/
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As regards foreign countries the
total cost of advertising dunng 1956-57
was Rs. 3,42,700/-. It is not possible
to give a break-up according to the
media used or to indicate the space
used in newspapers. However, the
total number of insertions in news-
papers was 2638.

Pensions for Displaced Government
Servanis

575, Sardar Igbal Bingh: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) how many displaced Govern-
ment servants from Bhawalpur State,
who migrated to India, have been
given their provisional pensions 3o
far;

(b) how many applications are still
pending with Government; and

(c) the reasons therefor?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) B; besides in Bl cases
pensions have been finally transferred
by Pakistan authorities;

(b) No application for provisional
pension is pending.

(¢) Does not arise.

Textile Spinning Mills

576. Sardar Igbal Singh:" Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of applications re.
ceived so far from the textile spinning
mills in Punjab State for the allot-
ment of spindles; and

(b) how many out of these applica-
tions are from the existing mills?

The Minister of Commerce and In-
dustry (8hrl Morarjl Desal): (a) and
(b). In all 25 applications for licences
for spindles under Industries (Deve-
lopment and Regulation), Act, 1851
have been received from  spinning
mills in Punjab. Out of these 5 werse
from existing millsg
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Radio Bthn at Patiala

577. Sardar Ighal Singh: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) whether the Government of
India have under consideration a pro=-
posal to construct a building to house
the Radio Station at Patiala; and

(b) if so. the steps the Gove:_‘nment
of India have taken so far in thisg con-
nection?

The Minister of Information and

Broadcasting (Dr. Keskar): (a) and
(b). No, Sir. It is not considered
necessary to have a Radio Station

at Patiala in view of the merger of
PEPSU-and Punjab. The area will be
served by the Station at Jullundur.

Imported Consumer Goods

8 Shri ¥V P Nayar:
*®%« 1 Shri Wodeyar:

Will the Mmister of Commerce and
Industry be pieased to state:

{a) whether 1t s a fact that sub-
sequent 1o the introduction of import
restrictions and ban on certain consu-
mer goods, the prices.of such goods
i~ were already held in stock 1n India
have rone up particularly in the case
of razor blades; and

(b) 1f so, the steps taken by Gov-
ernment, 1if any, to check the unwar-
ranted increase in  prices of stocks
alrcady held in the country?

The Minister of Commerce and In-
dustry (Shrl Morarji Desal): (a) The
prices of some of the imported consu-
mer goods including razor blades
which had initially shown tendency
to ris2 are now by and large steady.

(b) Prices are constantly kept
under review with a view to taking
such remedial or corrective measures
as are possible. But it is not possible
to devise a special policy for the
stocks “already held in the country”.
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MOTIONS FOR ADJOURNMENT

*

ALLEGED FAILURE OF THE GOVERN=-
MENT OF INDIA TO END TEE' CAITICAL
LABOUR SITUATION RESULTING FROM THEE
MONOPOLY FOR THE MANUFACTURE OF
MATCHES

12 hrs.

Mr. Speaker: I have received a no-
tice of an adjournment motion from
Shri Shibban Lal Saksena regarding
the failure of the Government of India
to end the critical labour situation
resulting from the monopoly for the
manufacture of matches in India and
so on  All the rest is argumentative.
The idea is the failure of the Govern-
ment of India to end the critical
labour situation.

It is primarily a State subject. A
number of people have started a hun-
ger strike. I do not know how 1t is to
be brought here.

Shri S. L. Saksena (Muharajganj):
Sir. labour is a concurrent subject.

Shri T B. Vittal Rao (Khammam):
Labuur 1s a concurrent subject.

Mr Speaker: Thercfore, have we
any primary jurisdiction n  the
matter? What steps have the State
Government taken? Is our jurisdiction
overriding the jurisdiction of the
Statc? 1Is the State inactive? '

There was a calling attention notice
on the same subject by Shri Tanga-
mani and Shri Banerjee, and it was
given on the 12th November and 1
had dissllowed it. A short notice ques-
tion on the same subject has also been
received. 1 am considering whether
when it is 2 concurrent subject and it
is not the primary concern of the
Union Government, an adjournment
motion will be relevant. If it is not
hon. Members may elicit informatior
through the short notice question and
we shall see if further discussion on
the matter is necessary.
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Shri 8, L. Saksena: It is the mono-
poly that has been given to the
Swedish firm that has been respon.
sible, They have misbehaved and so
it is the function of the Government
of India to intervene,

Mr. BSpeaker: Hunger-strike has
been going on for the past 28 days.

Shri Tangamani (Madurai): In
addition to the subject being labour,
this is a factory run by the WIMCO
and at Bareilly there are 1,200 work-
ers. In addition, the daily production
ig 300 cases and the Central Govern-
ment will lose by way of excise duty
to the tune of Rs. 1 lakh. This is a
mattier of great importance.

The Deputy Minister of Labour
(Shri Abid All): These are industrial
relations concerning match industry
which is entirely within the sphere ot
the State Government. Therefore,
ms you have rightly pointed out, this
matter cannot be discussed here at
this stage and in thig form.,

Mr. Speaker: It is not for the pur-
pose of discussing this. Allowing it
or not allowing it 1s a different matter.
But I want to know whether the Cen-~
tral Covernment is taking any step in
this matter or not.

Shri Abid Ali: We are interested;
but so far as the steps to be taken are
concerned, they are to be taken by
the State Government and not by us.

Mr. Speaker: Therefore, the Cen-
tral Government have not moved.

Shri Abid Alt: They are in touch
with the State Government; and the
State Government have to take action
and not the Central Government. It is
not our responsibility.

Mr. Speaker: I am not going to
allow the adjournment motion. I have
already disallowed the calling atten-
tion notice, I am allowing the short
notice question. Now that the ghort
notice question is being allowed,. 1
will not allow the adjournment mo-
tion. I think I am not called upon to

ment

give my consent to this adjournment
motion.

ALLEGED PATLURE or HrMAcEAL Pra-
DESH ADMINISTRATION TO REGULATE THR
PLYING oF HimacHaL Prapesas Aona-
NISTRATION TRANSPORT BUBES

Mr. Speaker: There is another ad-
journment motion tabled by Shri Braj
Raj Singh regarding the failyre of
the Himachal Pradesh Administration
to regulate the plying of the Himachal
Pradesh Administration Transport
buses. He says that in the rainy sea-
son a bus was allowed to run in the
usual course and it unfortunately re-
sulted in the death of 5 persons and
injury to 14.

Thousands of buses run every day
and there are accidents here and
there.

Shri Braj Raj Singh (Firozabad):
Himachal Pradesh is a Union Terri-
tory.

Mr. Speaker: But the Administra-
tor is there. Has the Government any-
thing to say?

The Minister of Home Affalrs
(Pandit G. B. Pant): 1 am sorry that
such an gecident should have happen-
ed and the sympathies of all of us are
with the victims. It is really unfor-
tunate that such accidents should
happen. As to what was actually the
cause or why it happened, I have no
special information. If you so direct,
I will obtain it and make a statement
later,

Shri Braj Raj Singh: I want to raise
this because 5 persons have been killed
and 14 have been injured out of whom
3 have been seriously injured.

Shri T. B. Viital Rao: Moreover we
hear that the roads in Himachal Pra-
desh are so very narrow that when
the buses go one of the wheels ig al-
ways out of the road

Mr. Speaker: The hon. Minister has
said that he will make enquiries re-
garding this matter. He has not got
all_the information immediately. The
hon. Member who has tabled the mo-
tion gays that on the 20th when the
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bug started rGnning it was raining.
Every time a bus starts it does not
intimate to the Administration what
happens. Anyhow since the statement
will be made on whatever material
will be available to the hon, Minis-
ter, al] proper steps will be taken.

Shri T. B Vittal Rao: What about
the adjournment motion, Sir?

Mr, Speaker: It is disallowed. The
hon. Minister can make a statement.

Shri T B. Vittal Rao: It can be

held over till the Minister makes his
statement,

Mr. Speaker: No; but I will insist
upon his making the statement.

PAPERS LAID ON THE TABLE

STATEMENT OF CASES IN WHICH THE

LOWEST TENDERS HAVE NOT BEEN ACCEPT-

D By THE INDIA STORE DEPARTMENT,
LoNDON

The Minjister of Works, Housing and
Supply (Shri K. C, Reddy): Sir, I beg
ta lay on the Table a copy of the
statement of cases in which the lowest
tenders have not been accepted by the
India Store Department, London,
during the halt year ended the 30th
June, 1957. [See Appendix II, An-
nexure No. 59.]

AnnuaL Rrrorr or Nancar Frrrini-
2Ers AND CEEMicals (Prrvare) Lap.

The Deputy Minister of Commerce
and Badusiry (Shrl Satish Chandra):
Sir, 1 beg to lay on the Table, under
sub-section (1) of section 639 of the
Companies Act, 1956, a copy of the
Annual Report of the Nangal Ferti-
lizers and Chemicals (Private) Limit-
ed along with the Audited Accounts
of the Company for the year ended
the 31st March, 1957. [Placed in Lib-
rary. See. No. LT-383/57.]

MESSAGES FROM RAJYA BABHA

Secretary: Sir, I have to report the
following two messages received from
the Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit.
ting held on the 20th November,
1957, agreed without any amend-
ment to the Industrial Finance
Corporation (Amendment) Bill,
1957, which was passed by the
Lok Sabha at its sitting held on
the 13th November, 1857’

(ii) 'In accordance with the
provisions of rule 97 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Indian Nursing Council (Amend-
ment) Bill, 1957, which has been
passed by the Rajya Sabha at its
sitting held on the 18th Novem-
ber, 1857

INDIAN  NURSING  COUNCIL
(AMENDMENT) BILL, 1957

LA ON THE TASBLE, AE PASSED BY
RAJYA SABHA

Secretary: Sir, I lay on the Table
of the House the Indian Nursing
Council (Amendment) Bill, 19537, sas
passed by Rajya Sabha,

BUSINESS OF THE HOUSE

Shri Satya Narayan Sinha): Sir, with
your permission, on behalf of the Min-
ister of Parliamentary Affairs, I rise
to announce that Government business
in this Sabha during the week com-
mencing Monday, November 25, will
be taken up in the following order—

1. The .Naga-Hills—Tuensang
Area Bill
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endment) Bill

2 Any item of business carried
over from today's agenda

3. The Delhi Municipal Corpo-
ration Bill, as reported.

4. The Delhi Development Rill,
as reported.

5. Motion given notice of by
Shri Masani and nine other Mem-
bers to consider the statement
by the Finance Minister on his
visit abroad laid on the Table of
the House on the 13th November,
1957,

(To be taken up at 3-30 P.M. on
Wednesday, the 27th November,
18517.) :

6. Discussion on the Food situa-
tion on a motion to be moved by
the Minister of Food and Agricul-
ture on Thursday, the 2Z8th Nov-
ember, 1957,

7. The Opium Laws
ment) Bill

8. The Indian Nursing Council
{Amendment) Bill, as passed by
Rajya Sabha.

9. The Cantonments (Extension
of Rent Control Laws) Bill, as
passed by Rajya Sabha.

10. Discussion on the Interim
Report on the activities of the
Life Insurance Corporation on &
motion given notice of by Sarva-
shri 8 C. Gupta and Radha
Raman.

(Amend-

OPIUM LAWS(AMENDMENT) *BILL

The Minister of Finance (Shri T. T.
Krishoamachari): Sir, 1 beg to move
for leave to introduce a Bill further
to amend the Opium Act, 1878 and the
Dangerous Drugs Act, 1830.

Myr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the

Opium Act, 1878 and the Danger-

ous Drugs Act, 1830.”

The motion was aodopted.
*Published in the Gazette of India

Extraordinary Part II—Section 2,
dated 22-11-57 pp. 861—863.
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Bank of Indiz (Amend-
ment) Ordinance, 1987

Shri T. T. Krishnamachari: I intro-
duce the Bill

BUSINESS ADVISORY COMMITTEE
TweLFTH RxrorT

SBardar Hukam Singh (Bhatinda):
Sir, I beg to move:

“That this House agrees with
the Twelfth Report of the Busji-
ness Advisory Committee present-
ed to the House on the 2l1st Nov-
ember, 1957.”

Mr. Speaker: The question is:

“That this House agrees with
the Twelfth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 21st Nov-
ember, 1857."

The motion was adopted.

RESOLUTION RE: RESERVE BANK
OF INDIA (AMENDMENT) ORDI-
NANCE, 1957

Mr. Speaker: Shri Naushir Bharu-
cha.

Shri Raghanath Singh (Varanasi):
Sir,. ...

Mr. Speaker: I have called Shri
Bharucha,

Shri Bimal Ghose (Barrackpore):
Sir, before he moves his resolution, I
should like to know a few things....

Mr. Speaker; I have already called
Shri Bharicha.

Shri Raghunath Singh- rose—

Mr_ Speaker: Shri Raghunath Singh
is not Shri Bharucha.

Shri Nanshir Bharuncha (East Khan-
desh): Sir, I beg to move:

“This House disapproves of the
Reserve Bank of India (Amend-
ment) Ordinance, 1957, (Ordine
ance No. 8 of 10857) promulguted

by the President on the 31st Octo~
ber, 1937
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Shri Bimal Ghose: Sir, I rise on
a point of order. 1 should like to
know how you will regulate the two
discussions, one on this Ordinance
and the other on the next Bill. Rule
338 says that the same motion cannot
be put twice. So, if we accept this
motion the motion on the Bill is the
same. What happens to that? How
do you regulate the two discussions?

Mr. Speaker: I am not giving any
ruling on this matter. If this is not
moved, what happens? We will as-
sume Shri Bharucha was not here,
what happens? Therefore, is it that
putting it in the Order Paper itself
is objected to? Hon. Member must
look into the rules before he raised
a point of order. When once a deci-
sion is taken on a particular matter,
the same matter cannot be brought
up for decision again in the same
session. He has merely moved a
motion; possibly, he may withdraw.
There is no decision. Therefore, put-
ting it in the Order paper itself ob-
jected to.

Shri Bimal Ghose: It is not putting
it in the Order Paper that is object-
ed to, but the results that might en-
sue.

Mr. Speaker: I am not prepared
to anticipate what might ensue and
what might not ensue. Therefore,
there is no point of order at this
stage.

Shri Naushir Bharuocha: Mr.
Speaker, Sir, so far we discussed the
question of internal resources in re-
lation to the Second Plan, and it was
our dissppointment that we did not
get any clear indication at that time.
You, Sir, said that the foreign ex-
change question may be held over
and that it should be discussed on a
suitable occasion. I propose to con-
fine myself to the foreign exchange
issue, and desire to point out how the
promulgation of this Ordinance is
unwise and is likely to lead to disas-
trous results.

In the first place, let us understand
the implication of the Ordinance. As
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33 of the Reserve Bank of India Act
which, among other things, regulates
the assets of the Issue Department. It
lays down that of the total amount
of assets the amount of gold coin or
gold bullion and the amount of fore-
ign securities shall not at any time
be less than Rs. 115 crores and
Ra. 400 crores respectively in value.
In other words, the foreign securities
are expected to be, under Section 38,
of the tune of Rs. 400 crores. Sec-
tion 37 of the Reserve Bank of India
Act provides for suspension of assets
requirements as to foreign securities
in case of emergency. It lays down
that the Bank may, subject to sanc-
tion of the Central Government, hold
as assets foreign securities of less
amount in value than prqvided under
sub-section (2) of Section 33. Then
it lays down: “Provided that the
amount of foreign securities so held
shall not at any time be Jless than
Rs. 300 crores in value.” In other
words, the framers of the Reserve
Bank of India Act foresaw that there
might be emergencies in which case
it may be desirable to permit the
security holding to come down up
to Rs. 300 crores, but nothing less
than that.

Today the position is this, that our
foreign assets have dwindled down so
very rapidly that, according to the
statement laid before this House by
the hon. Finance . Minister justifying
the issue of the Ordinance, our fore-
ign assets on 25th October, 1857 fell
to as low as a little over Rs. 300 cro-
res. It was, therefore, obvious, ac-
cording to him, that unless an Ordin-
ance was immediately promulgated
the provision contained in Section 37
would be violated. Hence, he says,
that is the justification of the Ordin-
ance.

Countries of the world have lived
in such an abnormal condition for
such a long period of time that we
have almost forgotten it that it is the
right of any citizen who tenders rupee
coin to obtain in exchange for it the
currency of any other foreign cqun-

ey . n
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deéring rupee coin would be entitled
to foreign exchange of the type he
likes but, because foreign exchange
is unobtainable, various devices and
limitations have been prescribed on
it. We have also got the Foreign
Exchange Regulation Act of 1947, at
first thought to be a temporary mea-
sure but subseguently we have made
it permanent.

But what is the purpose of keeping
something in reserve on which you
can draw for payment of adverse
balance of trade, and to what extent
that reserve should be maintained is
a question which is of erucial moment.

Sir, let us consider this point, that
when the Reserve Bank of India Act
was framed the framers did foresee
that there would be occasions when
a foreign exchange crisis would arise,
because it was no new thing for them
to understand and .appreciate that
such difficulties do arise. But with
all that they felt that if in the Issue
Department a certain backing was
required of foreign curreney it was
not only to sccure the multiconver-
tibility of the rupee but also to see
that it was acting as a backing to-
wards the fiduciary portion of the cur-
rency. With that aim, I think, the
framers of the Act very wisely said
that below Rs. 300 crores our foreign
securities shall not fall.

Now, what is this Ordinance? So
far as the Ordinance is concerned, the
operative clause reads thus: ‘“The
aggregate value of the gold coin, gold
bullion and foreign securities held as
assets and the aggregate value of gold
coin, gold bullion so held shall not
gt any time be less than Rs. 200 cror-
es and Rs. 115 crores respectively”.
In other words, it is permissible un-
der the Ordinance for the foreign se-
curities to falli to as low as Rs. 85
crores. We have to consider whether
such a thing is safe in the interests
of the country.

What are the factors which deter-
mine what is the extent of minimum
reserve which has got to be maintain-
ed as a safe reserve, something which
should be held as sacrosanct and which
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should net be drawn upon? It might
at first sight appear that it is the dis-
cretion of the executive or, probably,
the Commerce Ministry to decide that
this is the quantum of foreign ex-
change that would be necessary and in
light of that so much reserve would
be sufficient. If this is not,
this is not a question of
subjective judgment of the Govern-
ment or the Finance Department that
defermine the minimum of reserve
that is to be kept. There are certain.
definite factors such as, for instance,
the extent.of the quantity and velo-
city of our active currency in circula-
tion. That is one factor which deter-
mines what should be the minimum
which should be held. Secondly, the
demand of foreign exchange on ac-
count of our Second Five Year Plan
is another factor which has got to be
taken into considerstion. Thirdly, the
magnitude of our imports and the
state of our exports is another factor
which has got to be taken into consi-
deration. Also, in the peculiar cir-
cumstances in which India is situated
it is desirable that the peak load of
foreign exchange for a given period
should be taken into account., This is
a very important point, as 1 shall pre-
sently show. Then, also, what is go-
ing to be tHe duration of the emer-
gency. And, last but not least, what
are the prospects of foreign aid and
foreign investments.

It may appear at first sight that the
question of guantity of active money
and circulation has nothing to do,
because it is a larger guestion of
foreign trade which is so much less
than internal trade. But in the pecu-
har circumstances of our development
programme we cannot neglect the-
fact that our foreign trade is featur-
ing as a very big and major item par-
ticularly on our import side, and if
you bear in mind the fact that at a
time when our curreacy circulation
was less at that time we maintained
Rs. 400 crores as our minimum, today
with the addition to our currency on
account of the developmental expen-
diture how much more it is neces-
sary that we should maintain a big-
ger reserve than Rs., 400 crores or at
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[Shri Naushir Bharuchal
{east maintain Rs. 400 crores? But,
on the contrary, under the Ordinance
we are prejudicing the position.

Secondly, the question of payment
of foreign exchange on account of the
Second Plan and the magnitude of
-our irnport and export has to be taken
into consideration. When the Second
Plan was framed our liabilities side
was completely under-estimated. The
framers of the Plan were 30 very
optimistic that they never stopped
for a moment to consider what would
be the resources from which the
foreign exchange gap would be filled

up.

The framers of the Plan estimated
that during the Plan period the aver-
age annual import would be only
Rs. 870 crores out of the total of
Rs. 4,340 crores. But today the posi-
tion clearly shows that we have ex-
ceeded the Rs. 1,000 crore limit And
in the next 18 months the imports
are hikely to be of such a vast magni-
"tude that I don't think that in the
history of this country we will ever
have such a record as this.

But that completely changes one
aspect, namely, it increases enor-
mously our Habilities. Our export
has kept pace or perhaps exceeded
the limit. The estimate which the
framers put was Rs. 583 crores per
.annum. We have exceeded that
figure. But it is an admitted fact
and 1 don’'t think the Finance Minis-
ter will dispute the position that
during the Plan period what is re-
quired is round about Rs. 1120 crores
by way of foreign exchange; this is
our gap; that was the estimate that
the framers made.

But today, in the words of the hon.
Finance Minister himself—] am read-
ing from his speech which he made
yesterday—

“The crucial problem at this
stage is to secure the foreign ex-
change required for the core pro-
jects on which a considerable
sum of money has already been
spent. ‘There are outstanding

commitments on Government
account and ip respect of pro-
jects in the private sector as
well, which have 10 be met. Al-
together, our estimate is that we
need external assistance of
Rs. 700 crores to enable us to
meet these commitments.”

So, let us start with the figure of
Rs. 700 crores. Today the position is
that we need Rs. 700 crores, Let us
see how our sterling balances have
depleted. On the 31st March, 1855,
that is, at the start of the last year
of the First Plan, our balances stood
at Rs. 746 crores. In November 1958
they came down to Rs. 548 crores. In
July 1957, it was Rs. 400 crores. And
on 25th October 18567, as the Finance
Minister has pointed out, it is a little
above Rs. 300 crores. A month has
passed since then. Our resources are
depleted at the rate of Rs. 8 crores per
week. On that basis, 1 doubt if we
have got today anything more than
Rs. 275 crores. This is our pesition.

The question is not merely finding
out Rs. 700 crores. 1f it were a ques-
tion of spreading it over the remain-
ing period of the Plan, it would be a
different thing. In our particular
case, the question of peak load
comes. For instance, in the genera-
tion and supply of electrical energy,
an equipment has to be got not only
for supply the average load but
the peak load at the highest point,
though it may be for some minutes
in the course of a day. It should be
capable of supplying power at the
peak lead. Similarly, our exchange
resources must be in a poeition to
supply foreign exchange at the peak
demand.

As the Finance Minister himself
put it—I am reading his speech—

“I have already told the House
the efforts that we are making in
this direction. What I would like
to tell the House is that there is
a ‘bunching’ of external commit-
ments which we require for the
next eighteen months. A layge
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part of the deficit of Rs. 700 cro-
res I have mentioned now is ex-
pected to arise during this period
of 18 months from now on. Itis in
view of the need meanwhile to
utilize our foreign exchange re-
sources as fully as it is consistent
with prudence that we are coming
up to Parliament with a Bill to
amend the relevant sections of the
Reserve Bank of India Act.”

“Therefore, we are agreed on the point
that in the position, as it stands to-
day, Rs. 700 crores is required with-
in the 18 months. Very probably, in
the course of these 18 months there
will be certain peak periods. There-
fore, our resources must be able to
meet that peak period.

Our problems are very clear: Vast
quantities of machinery are on the
way. So many contracts have been
entered into and they have to be ful-
filled. Now the question is: Where is
the foreign exchange for it? The hon.
Minister, in the course of his speech,
has stated the problem. But where is
the answer? Today I stand here to
demand an answer from him. He has
very clearly stated the problem. Now
let us have an answer. It is no use
evading the issue.

He has been saying that the diffi-
culties will be for 18 months. I say
that the difficulties will be for more
than three years; up to the end of the
Plan; that is very nearly till 1881.
Then the deferred credits will be
there. One does not know when one
will be out of the woods. The fact
remains that we are in a very bad
positions.

Now let us examine what is the
way out. We have not got any more
foreign assets. We have got only
Rs. 275 crores—it may be a few crores
more or less this way or that way.
Where are we going to fill up this
gap from. The hon. Minister, in the
course of his statement, which he laid
on the Table of the House, on his visit
to foreign countries, instead of clari-
fying the position as to what foreign
8id he expects, what has he told us?
He told us that he had gone there to
assess the prospects of obtaining me-
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in order to create greater understand-
ing of India's economic problem. And
the conclusion that he comes to is “I
came acrogs great sympathy” as  if
we can honour our foreign obligations
by payment of sympathy! He further
stated:
“l expect that we will get siz-
able assistance from U.S.A., West

Germany and the International
Bank.”

In today's paper it is stated that the
assistance that we might get imme-
diately would be 150 million dollars
or 75 crores. Our requirements are
Rs. 700 crores. Immediately we are
going to get Rs. 75 crores.

Shri Tyagi (Dehra Dun):
are not choosers.

Shri Naushir Bharucha: Yes, beg-
gars can't be choosers. But I am
saying that we are not only beggars
we have become bankrupts. I am
just trying to sound the alarm. That
is what the resolution intends te do.

The point is this. The greatest
hope that we built up was on the
United States. And this is the loan
that we are getting from the United
States. Maybe, we might get some-
thing from West Germany by way of
adjustment, in the form of deferred
credit.

That reminds me of a cartoon that
appeared in a paper on the return
of the Finance Minister after his visit
to foreign countries. On his return,
in the customs office he turned his
trouser pocket inside outt He had
nothing to declare. From his suit
case a mouse dropped with a lebel
saying ‘“West German adjustment”.
Today that clearly sums up our posi-
tion. The position is very comie but
for the fact that there is behind it a
tragedy of the whole country becom-
ing bankrupt.

This means that our problem in the
matter of foreign exchange which we
dreaded at one time, has now become
a certain ugly fact. Now what are
the reasons, rather the excuses, for
promulgating the Ordinance? So far
as the statement of the Finance Min-
ister iz concerned, it states: we have
no money and so we are doing this.

Beggars
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[Shri Naushir Bharucha)
withdrawals were at the rate of Rs. 8
crores. Therefore, unless we promul-
gate the Ordinance, section 33 will
have to be violated. “That is what
he states.

Now, how did Government get
into this muddle and who is respon-
sible for it? It is no use saying that
in the present situation we have to
promulgate the Ordinance. The ques-
tion is: why did you allow the coun-
try to drift? Why did vou so manage
the foreign exchange that today you
find in this position where there is
no way out except by promulgating
the Ordinance? He says that our re-
sources are intended to be drawn in
emergencies. Otherwise, what iz the
use of keeping resources? 1 agree.
We may draw upon it in case of
emergency, but if your emergency is
going to be a prolonged and continu-
ous one, then you cannot say it is an
emergency, and that you are going to
draw on minimum reserves for deve-
lopmental expenditure. It is said we
are going to have many Five Years
Plans. So, it is not an emergency. It
is a normal developmental expendi-
ture and that is my objection.

I do not desire to take more time
of the House. The point is this. Under
the Oridnance as it is today you can
go down as low as Rs. 85 crores. At
the time when our active currency
circulation is so vast on account of
various developmental expenditure,
at a time when development program-
me demands so much, when there is
bunching and peak drain on our fore-
ign exchange demands, from Rs. 400
crores we are reducing our minimum
to Rs. 85 crores.

The Finance Minister has repeated-
ly said that our foreign exchange
position is not serious. It is not
serious; it is alarming and the pur-
port of the Resolution is to sound that
alarm and to awaken the nation to
the sense of gravity, to the position
of bankruptcy to which we are re-
duced.

Yesterday the hon. Finance Min-
ister cracked jokes. He could not re-
ply to the figures which we placed
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before him. I appeal to him that the-
time for jokes is gone. Now, answer
seriously the question I am putting,
Where are the resources of foreign
exchange of Rs. 700 crores which he
admits must be found within eighteen
months? If we have not got them,
what is he going to do? To that the
Finance Minister must give a reply;
otherwise the Ordinance must stand
condemned. He s taking the coun-
try below the safe limit of prudence
of economy, beyond which the coun-
try dare not go. The minimum pres-
cribed in the law is not for fun. It
is for sounding an alarm. Why is it
that the Finance Minister has to come
to this House with a Bill? Because-
the House must get an opportunity
to consider it.

Today we are reducing the limit to
Rs. 85 crores. During the next three
months or four, I do not see any hope
of getting any sizeable foreign assist-
ance. 1 ask him: how is he going to
pull this country out of bankruptcy.
If we do not move this resolution at
this stage, people would say that
when the time was there for sound-
ing the alarm, and awakening the
nation, we failed in our duty. I hope,
Sir, we at least on this side will have
done our duty.

Mr. Speaker: I place the Resolution.
before the House. The discussion
will start now.

Resolution Moved

“This House disapproves of the Re-
serve Bank of India (Amendment)
Ordinance, 1857. (Ordinance No. 6
of 1957) promulgated by the Presi-
dent, on the 31st October, 1857".

I shall allow fifteen minutes to hon.
Members.

Dr. .. Krishnaswami (Chingleput):
The same matter is there in the Bill

also. When is the Minister going to
reply? Some of us would like to-

speak after he has spoken.
Mr. Speaker: The time allotted for-

this Resolution is ecnly two hours.
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Dr. ami: Two hours have
been allo for the Bill. Therefore

1 would like to know as to when he
is going to reply, because many of our
speeches would depend upon the type
of arguments he advances,

Mr. Speaker: Is he expected to
reply in advance? I mm not able to
follow this.

Dr. Krishnaswami: There is a Reso-
lution; there is a Bill. They seem to
overlap.

Mr. Speaker: What I consider is
this. If this Resolution is adopted, the
Bill possibly won't be taken up. This
is a matter which will have 1o be
decided by the House itself. If the
House does not accept the Resolution,
the Bill will be taken up. Therefore,
those hon. Members to whom I give an
-opportunity to participate i1n the dis-
cussion on this Resnlution, I will not
czll on the Bill,

So far as this Resolution 15 con-
cerned, 1t wall have to be put to the
vote of the House, unless the House
agrees that the decision on the Reso-
lution may be put off. until a decision
on the consideration motion of the
Bill, one way or the other, is taken.
In thuat case we may put the Resolu-
tion and also the consideration Motion
of the .Bill one after the other. Then
we can proceed to the clause-by-clause
consideration of the Bill

The Minister of Finance (Shri T. T.
Krishnamachari): But the motion for
consideration of the Bill has to be
made.

Shri Bimal Ghose: That was the
issue I was trying to raise

Mr. Speaker: What 1 intend doing
4s thus. If the Resolution is accepted,
there is no question of the Bill at mll
Hon. Members who practice law know
what is meant by res judicata. If the
Resolution is disapproved and the
consideration motion is adopted then
we wiH- proceed with the clause-by-
clause consideration.

However, 10 avoid all complications
1 will carry on with this Resolution
and stop there, ullow the Bill to be
moved and then have the Redolution
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the vote of the House. There may be
one reply by the Minister or -two
replies, one for the Resolution and one

1894

for the Consideration meotion of the
Bill.
Shri Bimal Ghose: Consideration

motion -might cover both the items, so
that there may be one reply by the
Minister.

Mr. Speaker: That was what I said.

So, if the House is agreeable, dis-
cussion on the resolution and consi-
deration motion of the Bill, both, may
continue. I will ask the hon. Minister
to move the Bill,

Shri T. T. Krishnamachari: I do not
think it will be proper, Sir. If the
House approves of this Resolution the
Rill could not be taken up. The two
things have to be kept separate. A
negative wmotion of this nature can-
not be coupled with a positive Bill.

In my humble opinion that will be
very difficult.

Mr. Speaker: What I said is: if this
motion is accepted by the House an-
other similar motion cannot be made
328

Stri T. T. Krishnamachari: If the
Hnuse says that it disapproves of the
action of Government, we cannot go
with the Bill. With that I agree. If
the House really disapproves of the
Ordinance, 1 cannot move the Bill.

Mr. Speaker: If the House approves,
or carries the Resolution, it is disap-
proval of the Ordinance. Then the
Bill automatically falls through. If,
on the other hand, the resolution falls
through, under Rule 338 no motion
shall be placed before the House
with respect to which substantially,
the House has given an opinion.

Shri T. T. Krishnamachari: Then the
motion is inadmissible.
Mr. Speaker: The rule says:
“A motion shall not raise a
question substantially identieal
with the one on which the House

has given a decision in the same
session.”
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Every decision must be taken on a
question being put on a motion.
General consideration of , the Bill Is
also a motion.

Shrli T. T. Krishnamachari: They
are not idential; they are opposite,

Mr. Speaker: Cutting short, the
question will be whether the sub-
stance of the Ordinance iz discuszed
or not?

Shri T. T. Erishnamachari: May 1
intervene, Sir, Then what is the
remedy? Any person can move a
resolution of this nature and block
a Bill? Government has to carry on.
If the procedure is such that any per-
son can block a Bill more or less by a
resolution of this nature, the func-
tions of this House cannot go on.
Obviously, a negative resolution of
this nature to disapprove of the
conduct of the Government in
promulgating an Ordinance is a
different thing. I do not think even
in the matter of substance, my hon.
friend comes anywhere near the sub-
stance of the matter at all. He was
wide off the mark and he was saying
something else.

Mr. Speaker: The reserve ought to
Pe as originally stated in the Reserve
Bank of India and it ought not to be
reduced to Rs. 200 crores and 115
crores; Rs. 115 crores is common to
both. He says it ought not to be
reduced from Rs. 400 crores to Rs. 200
crores. I do not see how it is not
substantially the same.

Shri Bimal Ghose: Whatever the
motion is is the matter. Whatever he
has said is not the matter.

Mr. Speaker: The motion is to
disapprove of the Ordinance the pur-
pose of which is to reduce the
securities or the total amount from
Rs. 400 crores to Rs. 2600 crores. That
is also the substance of the Bill. What
can I do in view of rule 3387 What [
propose to do is this. If this Resolu-
tion falls through, that means that
the House has already given its
opinion on the caonsideration motion
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and straightaway 1 will take it up
clause-by-clause and accept the Con-
sideration motion as having been
approved.

Shri T. T. Erishnamachari: I have
no objection. I am entirely in the
Chair’s hands. Whatever procedure
the Chair suggests I am prepared to
fall in line.

Mr., Speaker: The only other point
is whether he may move this Bill rlso-
now. There may be a  discussion
both with respect to the Resolution
and also the Consideration motion.
Then, 1 will put these matters separa-
tely one after another.

Shri Tyagi: Alternatively, either this
Bill may be moved now so that the
House may not have to have the same
repetition of arguments. Or, alterna-
tively, this discussion could be post-
poned to the day when the Bill is
considered.

Mr. Speaker: We will have both
together. [ would say we are not
helpless. After all, the rules of pro-
cedure are to aid the House to get
along with the work. The motion has
been moved and I have placed it be-
fore the House, 1 will allow the Bill
also to be moved. We can adjourn
any particular motion to tomorrow.
In adjourning it and allowing the Bill
to be moved, we start once again the
Resolution and the Bill together. We
can do so. There is always power for
us to devise a way.

Shri Nausher Bharucha: May I point
out that that may be virtually nega-
tiving the right given under article
123. The purpose of this Resolution
iz to enable any Member to invite the
House to pronounce a judgment that
it disapproves. The House may ap-
prove. That is a different thing. If
the Bill is taken up in between, it
will be said that the Bill is there and
nothing of this Resolution remains
once the House has pronounced judg-
ment on the Bill

Mr. Speaker: I will put the Reso-
hution first. The Resclution will be
put to vote first. OnthoConﬂdmﬂm
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®ls0, the decision will be taken as hav-
ing been concluded by the wvote on
the Resolution. Or, if necessary, by
way of abundant caution, I will put it
also. There will be a single discus-
sion. 1 am not gojng, to give prece-
dence to the Bill over the Resolution.
It i3 in that order that I will continue.

The Resolution will stop at this
stage. The Bill will be moved for
consideration. The general discussion
will be applied for both. We are
evolving procedures. What is the
harm?

THE RESERVE BANK OF INDIA
(SECOND AMENDMENT) BILL

Shri T. T. Krishnamachari: Mr.
Speaker, I beg to move:

“That the Bill further to amend
the Reserve Bank of India Act,
1934, be taken into consideration.”

I am at a disadvantage in that my
bon. friend Shri Bharucha has spoken
at length on a matter not wholly
relevant to my Bill. I shall not,
therefore, be replying to the points
raised by him at this stage. We have
to leave it tcwards the end. I shall
only refer to the Bill that I am
placing before the House for its ac-
ceptance.

It is a matter of common knowledge
that the Reserve Bank of India Act
was amended in September 1956 in
the light of the requirements of the
Second Five Year Plan. Prior to that
amendment, the Issue Department of
the Bank was required to hold as a
minimum gold or foreign securities
backing to the extent of about 40 per
cent. of the notes in circulation. It
was felt that the principle of linking
note issue with foreign exchange
reserves was anachronistic under
present conditions and that it was in
any case incompatible with the
implementation of the Second Five
Year Plan., Accordingly, we then
broke away from the proportional
reserve system in favour of foreign
exchange prescription in absolute
terms. The Act as amended in 1858
required the Issue Department of the

Bank to hold as a minirhum 115 crores
worth of gold and Rs. 400 crores worth
of foreign securities. The Act also
provided for reductions in the
holdings of foreign securities below
the level of Rs. 400 crores for specified
periods after consultation with the
Government as long as the holdings
of foreign securities were at no time
less than Rs. 300 crores. This relates
to section 37 and the proviso to it.

In the event, the degree of flexibi-
lity that is provided by this amend-
ment has been found insufficient. The

House is aware of the continuous
strain on our balance of payments
since the Second Plan began. Qur

import bill has gone up considerably
in keeping with the requirements of -
the Plan for capital goods and for raw
muterials. It has become necessary, in
addition, in view of the fact that our
food shortage exists, to import large
quantities of food and also to add
substantially to our defence require-
ments. Some part of the increased
import bill is undoubtedly due to
increase in world prices. At the same
time, it has not been possible to
increase our export earnings sub-
stantially in order to meet this gap
and in the short run we had to
contend with a heavy balance of pay-
ment deficit. While a part of this deficit
has been met by assistance from coun-
tries which are friendly and from
international agencies like the World
Bank, we had to rely heavily on our
accumulated sterling balances for
bridging the gap.

In July this year Government per-
mitted the Reserve Bank to reduce-
foreign securities in its Issue Depart-
ment below the prescribed level of
Rs. 400 crores. The amount of fore-
ign securities bheld hy the Reserve
Bank, however, continued to decline
and on the 25th of October last, the
aggregate amount of foreign secu-
rities held by the Issue Department
was slightly above the permissible-
Rs. 300 crores limit It was in these—
circumstances that it became nsces-
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sary to promulgate an Ordinance on
313t October amending the Reserve
Bank Act s0o as to reduce the
sequirements of the Issue Department
to a minimum of Rs. 200 crores in
.gold and foreign securities of which
not less than Rs. 115 crores shall be
gold. Further, section 37 of the
Reserve Bank Act to which 1 have
:made reference was modified suitably
to permit the Reserve Bank to reduce
foreign securities with prior sanction
of Gowvernment for specified periods.
‘The Reserve Bank of India (Second
Amendment) Bill, which I am mov-
ing now, is intended to seek the
.approval of Parliament for legislation
¢mbedying the provisions of the
Ordinance.

Hon. Members will recall that the
iovornment has taken a number of
measures to reduce the drain on our
foreign exchange reserves. All non-
eswent'al ymports have been cut dras-
tically and everv coffort 1s being made
to permit the imports of even essen-
Ll capual goods on suitable deferred
puyment terms  Government are also
cxplonng every possibility of increas-
Ing c¢xport carning< and of augment-
ing  the Rlow  of foreign  assistance.
Despite these men<ures. it has not
hevn possible to hait altopether the
dechne  in our  forvign exchange
reserve  partly as  a result of the
heavy backlog of outstanding com-
mitmenis and partly in view of the
fact that the implementation of the
Plan in  wital sectors has made it
impcorative to enter intoc Ssome new
commitment~ as well,

Already, the measures taken are
beginning to take effect and the dec-
line in our foreign exchange reserves
in recent weeks has been significantly
smaller than in the preceding months.
1 have no doubt that the measures
that we have already adopted will in
time bring the decline in our foreign
-exchange reserves if not to a halt, at
least to certain minimum proportions.

The Government of :India siand
firmly by their declared policy of

)
Big

honouring all commitments and of
carrying forward the Plan to the
utmost extent possible, and to this
end we continue to exercise the
greatest vigilance in regard to pro-
moting exports, eliminating all non-
essential imports and attracting foreign
resources. I would therefore like to
assure the House that we would
continue to watch the situation care-
fully and take such measures as
might become neceassary from time
to time, consistent with our declared
policy of honouring our obligations
and carrying forward the Plan to the
greatest extent possible.

In one sense the amendment is
intended to serve these objectives.

While the proposed amendment is
intended to meet the immediate
situation, 1 would like to submit to
this House that it is also in kceping
with the latest thinking in regard to
the proper functions of foreign
exchange reserves. It is now gene-
rally recognised that under modern
conditions it ix no longer necoessary
to link reserves in gold and foreign
exchange direetly with the note issue,
and that the proper function of fore-
ign exchange reserves is to enable a
country to tide over balance of pay-
maonts difficulties from time to time.
In the nature of things, every coun-
try has to contend with balance of
payments difficulties periodically and
to the extent that foreign exchange
reserves are available for meeting
these d.fficulties, it becomes possible
to allow time for the necessary
adjustments in policies to correct the
adverse trend in balance of payments
rationally and smoothly. It follows
therefore, that high legal requre-
ments as to the minimum amount of
foreign exchange reserve that a
country must keep defeat the very
purpose faor which these reserves are
intended. Foreign exchange reserves
are useful only to the extent they are
freely available for use in times of
emergency and in times of difficulty.
By immobilising a large part of such
resources as backing for note issue,
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a coamiry merely sacrifices an essen-
tial degree of fretsdom withou?! any
corresponding advantage.

The futility of high legal minimum
reserves has been aptly pointed out
By an authority on the subject of
monetary policy, the late Lord Keynes
when he said:

“The legal reserves of the Cen-
tral Bank merely lock away
resources where they are useless,
and the effective strength of a
Central Bank entirely depends in
practice on the amount of its
excess reserves. Thus we have
the pradox that the more strict-
1y and conservatively the pold
reserves of a Central Bank are
prescribed by law, the weaker it
is and the more utterly exposed
to disastrous disturbances from
every wind which Dblows. A
Central Bank which was compel-
led to keep 100 per cent of its
assets in gold would not be
much better off than one which
had no reserves at all.”

The point 1 am driving at has also
been illustrated aptly by the well-
Xknown analogy given by one of the
living cconomists, Sir Denis Robert-
son in his remark that committing
Teserves as a backing for currency is
“rather like saying that in order to
ensure that there shall never be a
gshortage of taxi cabs, a certain pro-
portion of taxi cabs must always be
standing on the ranks.”

It is in response to the considera-
tions that I have just outlined that a
large number of countries have modi-
fled their central banking legislation
in recent years so as to abolish or
suspend all reserve requirements.
The Bank of Canada, for example,
was required before 1940 to keep 25
per cent of its notes and  deposit
liabilities in gold coins and bullion.
“These requirements, however, have
been suspended since May, 1840, and
‘the bank is now given complete dis-
<retion in regard to note issue irres-
poctive of the amount of gold it
bolds. Similar modifications have

BiR

alspo been made in Australia and New
Zealand; and countries such as Ceylon
and Israel, where central banks have
been set up recently, have avoided
all statutory provisions of this nature.

I do not wish to enter here into a
detailed comparison of central bank-
ing legislation in different countries,
but it is, I think, a significant pointer
that the latest advances in economic
thinking have found a concrete
expression in the central banking
legislation of a large number of
countries where the futility of pres-
cribing legal minimum reserves has
been recognised by legislation. The
successive modifications we have made
in our Central Bank legislation in this
regard are, therefore, in line with the
latest trends in economic thinking and
with central banking practice in large
parts of the world.

I need hardly remind hon. Members
that if foreign exchange reserves are
useful to the extent that they could
be drawmn upon in times of difficulties
it follows equally that such reserves
should be built up by conscious and
deliberate policy whenever circums-
tances are favourable. Balance of
payments difficulties, after all, will
arise for reasons beyond our control
on future occasions also. If reserves
are utilised in one period of diffi-
culty, these reserves should also be
built up as soon as possible so as to
provide a margin of safety in subse-
quent periods of difficulties. I would
also like to mention that during the
period 1852--55 end, we did add subs-
tantially to our foreign exchange
reserves in spite of the fact that we
kept our policy in regard to imports
at a fairly even level, and I think we
added much more than hundred
crores, Therefore, I am on fairly
firm ground when 1 say categorically
that in all our future policies and
plans we shall need to keep a very
careful watch over the level of our
foreign exchange reserves. The fact
that foreign exchange reserves are
necessary for meeting balance of
payments difficulties and not as @
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backing for currency does not imply
that there is no need for husbanding
carefully our foreign exchange reser-
ves over a period of time. The justi-
fication for a greater degree of flexi-
bility in the use of these reserves at
this stage lies essentially in this,
that our plans and programmes for
development are at present in a cru-
cial phase and that by carrying them
forward we shall be adding conside-
rably to our economic potential as
well as to the long-term strength of
our balance of payments. Hon.
Members will recall that the empha-
sis on heavy industries which was
given deliberately in the Second Five
Year Plan was calculated to streng-
then our balance of payments in the
long run; and it is in view of this
fact that we are giving high priority
to projects in the core of the Plan in
spite of their heavy foreign exchange
content, The Second Five Year
Plan has been framed with due
regard to the long-term need of
strengthening our balance of pay-
ments position. As our present plans
and programmes get completed and
as we take up new plans and projects
for implementation, we shall need to
adopt such policies as would lead to a
general strengthening of our balance
of payments and foreign exchange
reserves. In this, as in all other mat-
ters, eternal vigilance is the price of
freedom, and I can assure hon. Mem-
bers that the Government are fully
aware of the need for such vigilance.

I would like to add that in saying
this it is unnecessary and indeed
futile to link foreign exchange reser-
ves with note issue, I do not imply
that money supply or note issue has
no bearing on the state of our
balance of payments. JIn fact, the
de-linking has already been done, but
that does not mean that there iz any
Justification for lack of caution.

13 hra,

I would like to tell hon. Members
that excessive increases in note issue
of money supply will inevitably lead

to the emergency of inflationary pres-
sures, apart from other kinds of pres-
sures, and if such pressures are
allowed to get out of hand, they
would react adversely on our ability
to export, and, therefore, on our
ability to import The point, how-
ever, is that such restraints as are
necessary on the total supply of
money in circulation are better pro-
vided by means other than legal mini-
mum reserves.

Perhaps, the most important factor
affecting money supply under Indian
conditions today is the operation of
the Government budget. Parliament
has already full control over budgetary
policy, including the peolicy in regard
to deficit financing by Government.
The Reserve Bank of India has ample
powers both under the Reserve Bank
of India Act and under the Banking
Companies Act to control the expan-
sion of bank credit to the private sec-
tor, and as the House is aware, the
Reserve Bank has acquired new pow-
ers, of late, to this end, as, for example,
the powers to prescribe variable
reserve requirements for the banks.
There is, therefore, at present ade-
quate machinery for exercising such
vigilance as may become necessary
from time to time in regard to the
overall supply of monetary media for
the economy.

There is yet another reason which
is sometimes advanced in favour of
a high level reserve, namely the need
for sustaining confidence in the
currency. [ can only say that the
minimum reserves that we have now
prescribed, namely Rs. 200 crores in
gold and foreign assets compare
favourably with the actual reserves
of a great many countries in the
world. Our present level of gold and
foreign securities at more than
Rs. 400 crores amounts to some five
months’ for normal imports. There
are many countries in the world
including the UK. which eacts as &
banker to the entire steriing area,

ports. Even at the minimum level
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which is now prescribed, our reserves
will compare favourably with the
state of affairs in many countries.

Hon. Members would also remember
that apart from our own reserves, we
are entitled to draw upon the IMF of
which we are a member, to some
extent. In the ultimate analysis, the
confidence in a country’s currency
depends on the economic potential of
the country and on the morale and
wisdom of its people and its Govern-
ment. Whatever that may be, I have
no doubt that as long as we hold fast
to our policy of honouring all obliga-
tions and of taking such measures as
may become necessary from time to
time for safeguarding our balance of
payments position, the confidence in
the Indian rupee will be maintained
at the very high level which it enjoys
today.

Sir, I move:
Mr. Speaker: Motion moved:

“That the Bill further to amend
the Reserve Bank of India Act,
1934 be taken into considera-
tion™.

Shri Bimal Ghoee: (Barrackpore):
I am not opposed to the Bill which
the Finance Minister has moved for
consideration, and, therefore, also to
the provisions embodied in the ordi-
nance. But I am certainly opposed
to the promulgation of an ordinance
for the purpose.

It was agreed that ordinances should
not. be used to cover purposes which
could be foreseen. You would
remember that during the last ses-
sion, when the Essential Services
Bill was sought to be rushed through,
one of the reasons given was that
otherwise an ordinance might be
Necessary.

But so far as this matter is con-
cerned, the trouble about our reser-
ves waas something which was not
unknown at least to the Finance
Minister, and there was also sufficient
time before the last session to bring
forward a Bill. Sc, it is really unfor-

1906
Bill

tunate that instead of bringing for-

ward a Bill during the last session

itself, the Finance Minister should

have taken resort to an ordinance

Now, with regard to the provisions
of the Bill, two things arise. One 18
with regard to the reserves that we
might or might not consider necessary
to maintain against our notes. and the
second is the position in connection
with our foreign exchange reserves.

With regard to the first point, while
I agree to all the arguments which
the Finance Minister has put forward
for lowering the reserves, [ am
really surprised that he should argue
to maintain any reserve at all. It is
true that in the past, most of the
countries and most of the central
banks wused to maintain reserves,
both for ensuring the stability of the
note-isiue and also for foreign
exchange purposes. But as he bhas
pointed out-—I need not repeat those
arguments—those arguments do not,
or are not supposed to, hold good
today, because it is the Government
which has become responsible for the
currency. As he has pointed out,
Parliament has control over the
budget. Therefore, 1 do not see why
there should have been any reasun
for maintaining any reserves at all.

When the 1956 Bill was moved for
consideration—at that time, I was a
member of the other House—by the
Minister who is now sitting here
before us, he pleaded for Rs. 400
erores reserve. We said that no
reserve should be necessary. He
gave two reasons, the first of which
was the psychological conseguences
of a cromplete removal of cover pro-
wvisions. He also said:

“On a consideration of various
alternatives, and in the context
of our conditions, it is considered
best to prescribe the minimum
reserve in absolute terms both
in gold and foreign exchange.”

At that time, Government felt Lhat
it should be Rs. 400 crores in foreign
exchange, and Rs. 115 crores in gold
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and gold coins, that is, by way of
revaluation.

Shrl Naushir Bharucha: Now, they
have become wiser, obviously.

Shri Bimal Ghose: But we did
plead then. This shows that in
August, 1956, Government had not an
inkling of an idea as to the sericus
conditions of our reserves, because
the Finance Minister was sure then
that Rs. 400 crores of foreign exchange
and Rs. 115 crores in gold and gold
coins would be easy to maintain. He
also went on to say:

“We are not only legislating for
a Second Five Year Plan and it
is not proper and expedient that
this matter of currency suculd be
discussed publicly and repeatedly.
So, it is better to have one for-
mula which may serve the Gov-
ernment's purpose for some years
to come.”.

In a matter of about a year here
is Government again with a Bill to
lower the reserves. With a forward-
looking Finance Minister as we have,
I do not understand why it should at
all be necessary to maintain this
minimum reserve. Other countries,
as for example, UX. and also muny
other countries have done away with
the reserves, and there 1s no cover
against the note issue.

We might even adopt the Japanese
practice, which, I believe, would
appcal to our Finance Mirister, where
I find that the position is this, that
all matters pertaining to the note
issue are subject to the decision of
the Minister of Finance, who acts.....

Shri T. T. Krishnamachari: It is
for that reason that the hon. Mem-
ber thinks that it will appeal to me?

Shri Bimal Ghose: That iz why 1
say this:

“The maximum amount of
notes that the bank may have
outstanding fixes the tax to be
charged on excess notes out-
standing beyond the fifteenth

consecutive day, and determines

the types and valuations of paper

and securities eligible as mone-
tary reserves.”.

I have one objection to maintaining
even this reserve at all of Rs. 88
crores of foreign exchange. So far as
Rs. 115 crores of gold and gold coin
are concerned, we have that by reva-
luation. Although the Finance Minis-
ter has provided that, if necessary, all
this provision may be done away
with, that is, both the Rs. 85 crores
of foreign exchange and the Rs. 115
crores of gold and gold coin, yet
whenever he wants to do so or the
Reserve Bank wants to do so, Gov-
ernment permission will have to be
taken. That means there will be same
publicity about it, and then it will
mean that the public will start say-
ing that something has gone wrong
with  position. And again, the
Reserve Bank has to take recourse to
the provisions in the Act for bring-
ing down the reserves to a figure less
than Rs. 200 crores.

Since we know that the position of
the rupee or its standing in the inter-
national market is quite safe, there
should have been no necessity, as 1
have been trving to argue, for these
reserves, because we have seen that
although we brought down our reser-
ves from Rs. 515 crores to Rs. 200
crores, the rupee has not suffered in
the international market in value, a
thing of which we should be proud.

Therefore, 1 should like the Finance
Minister to reconsider and see whether
it would not be much better to do
without the reserves altogether, or if,
he does not agree, at least to bring
down the reserves to only Rs. 115 cro-
res in gold and gold coin, and keep
nothing for foreign exchange. Then,
if he does not tamper with that
reserve of gold and gold coin, he will
have that all time, without consider-
ing whether the Reserve Bank should
take advantage of Rs. 85 crores which
may be held by it

Mr. Speaker: At the time Rs. 400
crores was sought t0 be made the
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minimum, the hon. Member suggested
that there be no need for any reserve
at all. Evidently, Government have
now accepted the suggestion and
brought it down to Rs. 200 crores.
The next step will be nothing. Why
should he now force the Government
immediately to have nothing, not even
Rs. 85 crores in foreign exchange?

Shri Bimal Ghose: Whenever you
have a discussion on these matters,
people say that there is something
wrong with our rupee and Govern-
ment have to explain such matters.
Therefore, in such matters the less
discussion we have, the better for
the country.

The second point is with regard to
our foreign exchange. Everybody
knows that it is very difficult. I need
not go inte the causes why it is diffi-
cult today, because we have argued
that position on more than one occa-
sion. So far as most of the Mem-
bers are concerned, 1 believe they
are satisfied that Government policy
has also been to blame. The Prime
Minister conceded that point day
before yesterday when he was speak-
ing on the Plan. But we want cer-
tain information as to what is the
position today. About the {foreign
exchange reserves, I want to know
what are the outstandings at the mo-
ment and how Government expect to
meet them.

It has been calculated that unuti-
lised licences amount to about Rs. 400
to Rs. 800 crores. What is the truth
of that? What is the amount of our
unutilised licences at the moment,
licences which were issued not today
but quite a few months ago, and what
are Government going to do about
them? What is the position that
Government expect in regard to our
international trade? What is the
Finance Minister's estimate of the
rise in exports that might come about,
i any, because the posgition has not
been quite satisfactory in the recent
past? Our exports have gone down:
at the same time, imports have to
incresse because of the Plan. So I

should like to have from the Finance
Minister a sort of balance sheet of
the position taoday for the next year.
He gave a figure of Rs. 700 crores.
I should like to have the break-up
of that figure. How much of it is for
unutilised licences and how much he
expects to be for licences that have
still to be issued, and how he expects
that gap to be covered? What does
he expect by way of foreign assis-
tance and what by way of our inter-
national trade position?

I should like to conclude by saying
that the position is really serious so
far as our foreign balances are con=-
cerned. There is no need to empha-
sise the point. We want informa-
tion on that. So far as the cover
that he is secking to maintain against
our note issue is concerned, I should
like him to reconsider the position
and bring it down to only Rs. 115
crores to be made up of gold and gold
coin and not to keep anything in
terms of foreign exchange.

Shri Sadhan Gupta (Calcutta-
East): While 1 support the Bill, 1
also have to oppose the Resolution
regarding the Ordinance. But In
opposing the Resolution regarding
the Ordinance, I have to offer an
explanation because normally, our
party on this side of the House does
not approve of legislation by Ordi-
nance. When an Ordinance has to be
considered, we have to comsider it not
only on its merits but on the neces-
sity of promulgating it at all. Ewven
when on merits the Ordinance is
unexceptionable, if we feel that it
need not have been promulgated
without consulting the House, without
having the matter ditcussed in the
House, we do not approve of it. In
this matter. we feel very strongly on
the merits. We support the Ordin-
ance and the Bill on its merits. We
also think that in this instance at
least the promulgation of legislation
by Ordinance was justified.

The reason is that a situation arose
where something had to be done.
Our reserves were falling short and
something had to be done for it
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otherwise, we would have landed in
a crisis, in a sort of deadlock. There
i# no doubt a good deal of truth In
the accusation of Shri Naushir
Bharucha that the foreign exchange
muddle has been the creation of Gov-
ernment,. When we were planning
‘for a development econamy, we ought
to have foreseen very long ago that
we would have needed foreign
exchange and not pursued an import
policy of what I may call a reckless
character during 1952, 1953 and even
1954. Through that unplanned pur-
suit of a reckless import vpolicy of
econsumer goods, we had succeeded In
dissipating our foreign exchange.

Alsoc there is much truth perhaps
In Shri Bimal Ghose's imputation that
we should have foreseen this foreign
exchange crisis and brought forward
a Bill in the last session.

In both respects, Government have
committed an error. The question is
whether on account of that error, we
should disapprove of the Ordinance.
Government did commit an error.
Let us say as the result of an error,
a certain situation arose in which a
deadlock was threatened. Under
those circumstances, if we now dis-
approve of the Ordinance, what we
do is to block the Bill altogether—
block the passage of the Bill altoge-
ther. Are we justified in doirg 1t
even assuming that Govermment had
been at fault previously? If we do
it, we land our country into a mess.
There is no other way for it. It is
not a party matter. It is a matter
concerning the whole country.

If we disapprove of the Ordinance
because Government did commit an
error, in the first place by following
a reckless import policy and in tle
second place, by not anticipating what
ought to have been anticipated long
ago, if we disapprove of the Ordin-
ance on these grounds, we will creats
a deadlock for which I think no res-
ponsible Member of Parliament will
take any responsibility, That wiil be

creating a deedlock by stopping all
supplies when we start on our peth
to industrialisation and development
of the country. That is the reason
why in this instance we take s rather
exceptional path of opposing a Reso-
lution of the kind proposed by Shri
Naushir Bharucha, which we would,
in normal circumstances, have sup-
ported.

Coming to the merits thernselves,

today this reduction of reserves is &
welcome move, as Shri Bimal Ghose
has also explained, because there 1i»
no sanctity in maintaining any kind
of reserves, except so much as is
required to tide over certain difficult-
ties with regard to provision of fore-
ign exchange,

Now, there are countries like Ceylon
who do not require the statutory mini-
mum reserve. Those countries are do-
ing pretty well without it. There is
no great threat to their currency or
to their economy because of the
absence of the sgtatutory reserve. As
a matter of fact, this system of sta-
tutory reserve is a ghost from the old
times which need not haunt us any
longer.

How did this statutory system of
high reserves come to be established
in our banking system? We all know
that formerly there was the gold
standard and gradually with the diffi-
culty of maintaining the gold stand-
ard several countries maintained what
was called the proportionate reserve
gystem. It was all right for the eco-
nomy of those days, a normal econo-
my which had no stresses due to the
pressure of developmental expendi-
ture. Therefore, by maintaining the
proportionate reserve system we res-
tricted the supply of currency and that

we went on till we found, as a
result of the execution of the First
Pive Year Plan and as a result of the
projects in the Second Five Year
Plan, that that kind of reserve system
was such & great fetter on our eco-
nomy that it would effectively stifie
any attempt to develop our scchomy.
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Therefore, we had to abandon the
proportionate system in favour of a
statory minimum of Rs. 400 crores of
foreign securities and currency.

Shri Bharucha has no guarrel with
that. He says that the framers of the
Reserve Bank Act very wisely foresaw
that we would have foreign exchange
dificulties and in their wisdom they
provided Rs. 400 crores as the mini-
mum, subject to that being reduced
temporarily to Rs. 300 crores. Shri
Bharucha has no quarrel with jt but
he has a quarre! with the reduction of
the statutory minimum reserve to
Rs. 200 crores in the aggregate of
;{:}; coins, bullion and foreign secu-

His principle objections are two.
Firstly, today the velocity of money
has increased and whereas, previously,
in their wizdom, the framers of the
Reserve Bank of India Act had pro-
vided Rs. 400 crores as a protection,
we are reducing it today when we
should actually increage it because of
our velocity increasing.

Secondly, we have to get sufficient
foreign exchange resources to meet
the foreign exchange demands for the
next 18 months or, perhaps, 3 years,
and particularly to meet the peak load
demands, as he very picturesquely
puts it.

May 1 remind Shri Bharucha that as
far as the wvelocity of our money is
concerned, the statutory minimum that
was provided by the framers of the
Reserve Bank of India Act in their
wisdom would be no protection? To-
day we could reduce the minimum to
Rs. 200 cores of foreign securities. But
even if we kept Rs. 400 crores foreign
securities and Rs. 115 crores of gold
coins, Rs. 515 crores of reserves, there
was no bar to our increasing the volu-
me of our currency say to Rs. 8,000 or
Rs. 10,000 of whatever thousands of
crores we wanted and there would be
no check on it. The same position
remzains by reduction of the reserves.
H we reduce the reserves now from
Rs. 513 crores to Rs. 200 crores, no
difference is made as far as inflationary

Bill
potentialities are concerned becauss

we may still keep on pumping cure
rency.

But there may be something in whag -
he says about foreign exchange re=
sources and that has to be dealt with,
He wants us to keep the reserve of
Rs. 400 crores so that we can meet our
foreign .exchange demands effectively,
Is it necessary to maintain such huge
reserve in order to meet our foreign
exchange demands effectively? Thera
are countries which do not bhave a
statutory reserve and yet they are
meeting their foreign exchange re-
quirements. And, particularly, I be-
lieve, it would be quite the other way
round If we had to keep & high re-
serve, we would be all the more unable
to meet our foreign exchange demands.
If today we reduce our minimum from
Rs. 400 to Rs. 200 crores of foreign
exchange and 115 crores af gold—we
would at once be in a position to meet
our foreign exchange demands up to
over Rs. 200 crores. But if we keep
the reserves at the old level, we would
at once be in a crisis. We would not
be able to meet our foreign exchange
demands.

Therefore, what is necessary today
is not to be haunted by the old idea
of a statutory minimum reserve or
proportionate reserves to evolve a
safety device inside our own econo-
my so as to stabilise our currency.
If we do not ourselves evolve safety
devices, if we do not ourselves pursue
proper measures to guarantee the sta-
bility of our currency, the mere
Rs. 400 or Rs. 500 or Rs. 1000 crores
of foreign security reserves will not
help us out of our difficulties.

What threatens our currency today
is not the depletion of forelgn ex-
change reserves but the inability to
control prices, the inability to control
credit in certain directions. The prices
of every commodity are going up to-
day. Yet we do not pursue a price
control policy and keep our prices
reasonably stable, then we mt-!n oofl=
fidence in our currency,
might happen to our foreign m
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resources. Today we are unable to
control credit in certain directions; for
example, I had on two occasions put
questions about the advances against
other commodities being utilised for
speculation in foodgrains. The hon.
Finance Minister, in the first instance,
told me that it is very difficult to de-
termine whether such advances were
being utilised for speculation in food-
grains. The other day he went one
step further and said that some efforts
were being made and that it would
take years before anything could be
done in this direction. This is an
acknowledgment of defeat in a very
important matter.

Mr. SBpeaker: Does all this arise out
of this Bill? This relates purely to
foreign securities, the reduction of
gold and foreign securities from Rs. 400
crores to Rs. 200 crores. The other
stands as it is at Rs. 115 crores. Of
course, the Reserve Bank controls sall
the currency, but it is not as though
anything can be said covering the
entire economy life of the nation. I
am only asking whether it is appro-
priate to this particular Bill

Shri Sadhan &upta: A point is made
out that due to reduction in foreign
exchange reserve our currency is
theatened with inflationary pressure.
I am trying to meet that argument by
saying that this inflationary pressure
must be checked not by increasing
foreign exchange reserves but by other
means. 1 am illustrating what other
means to take, what has not been
taken and what should be taken.

Mr. Speaker: He need not go into
the details. It is enough to say that
reduction in foreign securities does
not necessarily lead to inflation; for
inflation therc are other causes. How
they will be controlled and all that
may be reserved for another subject.

Shri Sadhan Gupta: Foreign ex-
change reserves are not really the
means to c¢ontrol inflation in our
country. There are other things neces-
sary. 8ir, I will just shortly conclude,

If we take years to stabilise, to pre-
vent other advances being used for
food speculation and thereby jeopar-
dise the price of food, thea it would
be very difficult for us to check the
stability of our cwrrency through rise
in prices. Therefore, I hope that the
Qovernment would pursue even a bol-
der policy in regard to foreign ex-
change reserves and protect our
currency, stabilise our currency by
suitable methods of credit control,
being cautious in deficit financing and,
in particular, adopting selective credit
control in the matter of more im-
portant commeodities of consumption
on which the stability of prices would
depend.

Therefore, It we adopt all these
safety devices we need not be afraid
of depleting our foreign exchange
resources. After all, our foreign
exchange reserves are for meeting
our foreign exchange commitments,
not for locking them up in our banks
in order to create a false sense of
stability of our currency.

Dr. Krishnaswami: Mr. Speaker, 1
listened to my friend the Finance
Minister with the usual interest which
his speeches deserve. I must say that
it was a very learned speech on what
the functions of a reserve should be.
But, may I point out that many of the
arguments that he advanced could
well have been advanced in the year
1056 when we decided to snap the link
between currency and reserves. We
took the step then of having a statu-
tory minimum reserve and in that
there was no relation between the
amount of currency and reserve. We
had done so for the reason that any
link between currency and reserve
would be purposeless and was but a
relic of the old gold standard days.
Secondly, with the growth in deficit
financing—I have npted the Finance
Minister's words—currency was bound
to expand, and if the link was pre-
served it would immobilise the exist-
ing gold and sterling assets which
would Ze required to meet our pay-
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ments abroad, At a time when this
amendment was made the minimum
statutory reserves were kept at Rs. 400
crores of foreign assets and Rs. 115
erores of re-valued gold

(Mr. DeruTY-SPRaxkEn in the Chair)
18 35 hrs

This smount was thought to be
gufficient as a stand-by against un-

foreseen contingencies such as a war
or famine.

My hon. friend quoted from the
writings of Lord Keynes and pointed
out that the late Lord Keynes was
very much oppdsed to anything like
& link between currency and reserves.
Lord Keynes pointed out that the
purpose of this type of reserve was
mainly to serve the purpose of what
he called “a war chest” in an emer~
gency or in a famine.

In view, however, of the expecta-
tions that large foreign payments
were likely to fall during 1957, a
clause was specifically put in the old
Act of 1856 permitting thé Reserve
Bank to lower the minimum foreign
assets, after consultation with the
Central Government. There was also
another clause to which I should like
to invite the attention of this House,
where it was pointed out that the
Reserve Bank, only for the purpose of
meeting temporary demands and for a
limited period, could reduce reserves
from Rs. 400 crores to Rs. 300 crores.
I am only mentioning these facts fo
show what were the powers which we
gave then.

Now what is it that we have decided
to do? We have decided now to re-
duce the reserve of foreign assets from
Rs. 400 crores to Rs. 85 crores and
about Rs. 115 crores worth of gold
assets. Even so far as these Rs. 8§
crores are concerned, we can easily
spend them without coming to Parlia-
ment for any further sanction, a point
which will have to be borne in mind
by many of my friends who ask as to
why there should be any foreign
exchange reserve at all for the pur-
pose of meeting unforeseen demands..

1918.
Bil

Mr. Deputy-Speaker The situation.
is very much more serious than my
friends are willng to admit, and L
should like this House 10 bear with me
for a few minutes as I feel that the
time has arrived when we should ana-
lyse it as clearly as possible. The -
rate at which our demand for foreign.
exchange resources is growing is such
that our foreign exchange resources.
would decline and the country -will
have no foreign assets in less than a
year’s time. Our exports continue to.
be stagnant. We have not as yet had
any declaration of policy which would
merely give us an assurance that there
would be an expansion of exports at.
least within the next year or 18
months. Furthermore, the Plan is
bound to make further inroads on our
foreign exchange in about two years'
time and this is a point which we
would have to bear in mind, we would
have additional pressure resulting
from the need to pay off our deferred
credits. The deferred credits may Dbe
credits, but they only defer the date
of reckoning and we may as well give
up the pretence of having Rs. 200 cro-
res as emergency reserve.

Sir, the nature of an emergency is
that it is unexpected and that it does
not last for a long time. Our present
commitments are neither unexpected
nor are they for a short period. They
will be with us for a very very long
time. RKEX

While the present amendment is
mevitable, and I do not in the least
guarrel with my friend for having
brought it forward since the foreign
reserves have already touched Rs. 300
crores limit sometime in  September,
one should not loock upon this amend-
ment as anything else but a danger
signal. And, it is here that I should
like to have considerable enlighten-
ment from the Government on what
steps are being taken to meet the
contingencies that will materialise
possible in another seven or eight
months. Have we taken all the mea-
sures necessary to increase our
exports? What further commitments
have we to enter into? Are we going
to cut down our imports for same of
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©our projects in the public sector which
are not of a very very high grade
priority?

My friend, participating in the
debate yesterday, referred to the
Rs. 4,800 crores figure which was said
to be the financial limit which the
Plannuing Commission had drawn up.
There is nothing sacroasanct about
Rs. 4,800 crores except that It was ori-
ginally given out as the figure when
the Second Five Year Plan was first
published. One would like to know
on what basis we have come to the
conclusion that it is going to be
Rs. 4,800 crores. What are the schemes
of high priority which are to be pushed
through? What schemes are going to
be cut down? Because, obviously, if
we do not know how we are going to
cut down these projects, we are in for
a period of very grave danger.

It is all well to speak elogquently on
what the functions of reserves are.
But in my judgement, that by itself
does not touch the heart of the matter.
What we have to find out is how we
are going to face the new dangers and
the new difficulties that are really go-
ing to come on us, and possibly in a
great flood than we anticipate. In any
period pf planning, as my hon. friénd
has pointed out., we are bound to ex-
perience great difficulties. But, at the
same time, having taken account of
the fact that we do not have sufficient
foreign resources, it may perhaps be
wise even now, not waiting for the
later period. to find out which of the
particular schemes can be cut down
which of the schemes can be pruned,
so that we might not be caught nap-
ping when the real crisis comes in an-
other eight or ten months. Unless this
is done, there will not be an assurance
that the successive lowering of the
statutory minimum are not engender-
ing complacency inGovernment circles;
an assurance that has to be given that
everything is being done to maintain
the value of the rupee.

I am glad that at present the value
of our rupee is being maintained
But do remember that unless we are

going to take positive steps to find out
how we are going to cut down, to find
out where we should cut down the
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the way of exports and certainly soxie
of the other important articles that we
have for exports do not seem to show
any increased tendency towards ex-
pansion. All these things are very dis-
Quieting and unless we are willing to
apply our mind to these basic facts,
the mere fact that we have altered
our present currency system and we
have become modern is not going to
help us.

The crisis is on us and we might
have to face it. There will be a more
serious erisis in another eight or nine
months unless we take positive steps
now itself to build up sufficient re-
sources to meet any contingency. ™

My hon. friend spoke of our having
no foreign currency resources at all
It iz true that a country need not spe-
cifically build up foreign currency
resources which are merely locked up.
But for certain emergencies we must
have some of them, particularly as we
might face very great dificulties. And
if the time for payment comes and we
do not have these resources, it would
be a very very difficult position for

" us. It is these factors to which 1

should like our mind to be directed

1 would like to be more enlightened
on how far the Gevermnment iz really
attempting to understand the difficult-
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l.l.kq. Even then thes prices prevaling
we are able to cut down the bmports
in some part of our public sector and
have a rigid economy, it would not be
possible for us to have anything like
a safe margin within the next eight
or ten months. I hope and trust that
even now, before it is too late, policies
will be promoted which lead to &
growth of our exports and particular-
ly attempt would be made to study
how these exports should be promoted
in the different markets and on what
terms.

But, let us also remember that while
the present system of deferred credit
do not cast a great burden on our cur-
rent resources, when the time for re-
payment comes, in the event of our
not having sufficient foreign exchange
resources, we would be in for a very
very difficult situation. Then it is that
the threat to the rupee will materialise
and then it is that we will suffer for
the short-sighted policies that we ire
pursuing at present.

Shri Heda (Nizamabad): I support
the Bill and oppose the resolution. I
was surprised to hear one particular
word from the hon. Member, Mr. Bha-
rucha. He said that our Government
is going bankrupt and the introduction
of the Bill and the promulgation of the
Ordinance are signs of it.

Shri Bimal Ghose: The Finance
Minister agrees with it.

Shrl Heda: I thought that Mr. Bha-
rucha had better choice of words.
What are we doing at the moment?
In fact, what we are doing now is
making sound investment, We are
using our foreign resources for a bet-
ter purpose so that the country’s pro-
duction may increase, our standard of
life may go up and our internal
resources may expand. Even if we
take a narrow view, from the point of
view of foreign exchange, all that we
are doing at the moment by losing this
foreign exchange is that we are not
only not saving but in future we will
be earning more foreign exchange.
Therefore, what the Bill proposss to

do is not to make us bankrupt but to
enable us to make sound investment.
In fact, more sound investment can-
not be envisaged. Let us look into it
with the proper perspective instead of
taking an alarming view and creating
unnecessary care. 1 agree with Mr,
Ghose and Mr. Sadhan Gupta that
there should be no need for maintain-
ing any statutory reserve in foreign
exchange at all. Why should there be
such a reserve? We are an indepen-
dent country. Our rupee has its own
standard and it finds a very good place
in the international market. There are
countries where our rupee is preferred
even to the sterling. There may be
a country or two where our rupee is
preferred even to the dellar.

Therefore, when we have establish-
ed our own name, when our country

-has established a name for meeting the

obligations and making payments in
time, there is no need for us to have
some statutory foreign reserve in the
shape of gold, bullion or foreign secu-
rities, We have already taken the first
step. Now if we take the second step
of scrapping out ‘the provision for
maintaining foreign reserves, the
country would be taking the right step
and in this respect I support the views
expressed by Mr. Ghose and Mr. Gupta
and others.

Mr. Gupta, while discussing the sta-
bility of rupee, mentioned one factor.
He said that we are not able to con=
trol the prices and, therefore, the
rupee is not stable. A month or two
ago, an international survey was made
about the stability of different cur-
rencies—dollar, sterling, rupee and
other currencies. In the survey it was
found out that our rupee has got bet-
ter value and stability than even the
dollar and far greater value than the
sterling. In the last ten years, the
survey tells us, the price of rupee has
gone down by about 11 per cent in the
real market, whereas the dollar bhas
gone down by about 30 per cent and
the sterling something like 45 per cent.
Therefore, to say that we are not able
to control the prices iz not the whole
truth. - Maybe we are not able to con~
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trol the prices to the extent we would
like. Even then the prices prevailing
in this country are mfch lower than
those prevailing in countries all over
the world.

Mr. Bharucha while discussing the
foreign exchange position, referred to
& news item that appeared in today's
papers. Today’s newspaper told us
that President Eisenhower is not in
favour of introducing a Bill in the
Congress to give a large loan to India.
That is a small item of news and from
that our friend has concluded that pro-
bably no aid, no foreign exchange,
would be coming from the United
States. Therefore, he has been asking
the Finance Minister from where he
expects to get foreign exchange.

How much of foreign aid in the
form of loan or deferred payment we
can expect from the United States or
West Germany, or France or England,
or any of the countries, it is impossi~
ble to say for anybody—even for the
Finance Minister: I am not one of
those who would be inclined to rely
upon such aids. But let us not unnece-
ssarily rush to conclusions that nq
help would be coming at all. We may
not depend upon it. We may build
our plants on the loans or aids that
would be coming, or as they would
be coming. But let us not rush and
come to conclusion that we will not
be getting any assistance so far as our
foreign exchange difficulties are con-
cerning.

There is increasing appreciation of
the Plans that our country has put
through Nowhere in the world is
there any doubt about the success of
the First Five Year Plan. In my tour
of the United States and other count-
ries I found that students of interna-
tional economics and politics were
feeling that our Second Five Year
Plan is quite ambitious. There is no
doubt about it. But then it is very
necegsary that we have to make ade-
quate progress, if the objective of a
social welfare State 18 to be achieved.

The recent tour that the Finance
Minister made to the United States of
America and other countries has again
created a climate and I cannot pay
more glowing tributes than has been
already paid by Mr. Masani. What-
ever its results may be and whatever
may be the alds that would be com-
ing, there is no doubt about it that ha
did a fine job in a country where for
game reason or another there has heen
some misunderstanding and a sort of
prejudice against our economic poli-
cies. America is a country where the
word “socialism"” is taboo. The feeling
in the United States is that since they
have made the greatest economic pro-
gress, the rest of the world should
follow them. Therefore, there is a
feeling there that we are not proceed-
ing on the lines they did.

In such a country the Finance Minis-
ter created a good climate and I think
whatever the aid that may be coming,
and whatever its quantum may be, we
should not rush to any conclusions that
nothing would be coming. Moreaver,
different countries have different pro-
cedures. In the United States there is
a particular procedure. In certain
respects. the President there is more
powerful than our Prime Minister;
but in certain other respects, our
Prime Minister has more power and
authority than the President. Here,
the Finance Minister in certain res-
pects is much more powerful than the
President in the U.S.A. under the
American constitution.

Our Finance Minister can bring a
Budget and that Budget is generally
passed without a comma being altered
and therefore he can guide the nation’s
economy. There, though the Budget
is presented formally by the President,
it is scrutinised and amended, not
once, but many times. So, the proCe-
dure in the United States is quite
different, and i we take that into
account, I do not think there had been
any move, or there had been any indi-
cation that the aid or assistance in
foreign exchange may not be forth-
coming. Rather a student of United
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States economics and polities would
come to the conclusion that all things
are moving in the right direction, so
that we may expect quite a satisfactory
assistance from the United States and
other countries.

Mr. Bharucha in his speech asked
one question and that gquestion is gene-
rally asked all over the country. We
do not know what are our require-
ments even for the core of the Plan,
so far as foreign exchange is concern-
ed. Last week, and even today, quite
a few questions were diretted to the
Planning Minister and he gave us an
idea as to what is the core of the Plan
from the foreign exchange point of
view. But when it was asked as to
how much foreign exchange it would
involve he was not able te reply. The
country in fact would be glad if the
Finance Minister would tell us that so
far as the core of the Plan is concern-
ed, how much foreign exchange is In-
volved and out of that how much is
already met and how much we have
to meet, so that we may know whe-
ther there is any real ground for
anxiety or no anxiety at all. If we
feel that there is no room for anxiety
at all and that we have already met
our commitments towards the core of
the Plan we will he glad. Rather they
say that they have selected particular
items as the core of the Plan. In fact,
the Finance Minister included into the
core the power projects. Some of the
Members were of the opinion that
these power projects—Mr. Dange was
one of them—may not be included in
the core of the Plan at all. He said
that it can wait for the third Five Year
Plan.

So some of us feel that the Finance
Minister was emphatic in including
these power projects, simply because
he was guite sure or had already made
arrangements for that much of foreign
exchange. There are some—I believe
Mr. Bharucha is one of them—who feel
that out of the Rs. 700 or Rs. B0O crores
of foreign exchange that is needed for
the next eighteen months, barely
Rs. 80 or Rs. 100 crores is available
and we have not much in reserve.
Thus we will have to muddle through.

Whether this section is right or that
section is right, it would be quite clear
it the Finance Minister takes the
country into confidence and states, so
far as the core of the Plan is concern-
ed, ‘' how much foreign exchange is
involved, out of that how much has
already been arranged and out of the
rest, we can judge by our reserves
and other resources,

14 hrs,

No doubt, there is one very happy
development, Whenever a Plan is
made, estimates are made and the
foreign exchange involved in it is
separately mentioned. Formerly, it
was not done. That was not the prac~
tice. Now that is done. But, it is too
meagre and that is not sufficient, Let
me state that we are not happy that
in the last two weeks, for s0 many
supplementaries, the Finance Minister
avoided the question and he was not
able to give us the actual figure about
our present condition of foreign ex-
change.

Mention was made about our
export and import position. It was
stated that our imports are increasing
and exports are not increasing accord-
ingly and, therefore, we will be in fur-
ther difficulties after a few months.
On the face of it, it looks like that
If we analyse the imports that we are
making, we will find one very praise-
worthy feature. It is that we are not
importing consumer goods. Rather we
are importing raw materials essential
for our industries. We import so many
chemicals, the type of chemicals that
we are not able to manufacture in our
country. These are chemicals neces-
sary to run our various industries. So
the composition of the imports is such
that it is not only saving our foreign
exchange, but it may help us in speedi-
ly industrialising our country.

It is also possible that as time passes,
there would be lesser and lesser need
for importing these materials, There-
fore, we will be switching on somas
other materials which are more and
more necessary for more developed
industries. Therefore, if we loak at
the breakup of these imports, we may
come to the conclusion that planning
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in this connection is very commend-
able. As time passes, there is every
1likelihood that imports of these parti-
cular commodities will go down.

If we look at the exports, there,
again, we find that some of the items
are such which we cannot control.
Take the case of tea. It is not possi-
ble for us to control the price. It
involves a very complicated question.
Even in exports, I think the trends, as
they are, are hopeful. Therefore, as I
stated earlier, because of his insistence
on including power projects into the
core of the Plan, if we find out our
present foreign exchange position, the
country may be able to come to its
own conclusion whether our foreign
exchange position is sound or whether
there is anything left for anxiety.

With these words, I suport the Bill
and oppose the Resolution.

Shri Parbhat Kar (Hoogly): Sir, I
welcome the Bill. But, 1 would say
the time and why it has been pre-
sented have given rise to so much of”
discussion which easily could have
been avoided and apprehensions in
the minds of the common people and
persons in interested quarters which
easily could have been stopped.

In 1956, when the legal minimum
was reduced to Rs. 400 crores, it was
suggested that there is no necessity
to keep this legal minimum. Because
even the Finance Minister today ad-
mits that in advanced countries the
Central Banks do not insist on main-
taining & higher legal minimum, easi-
ly the amount of Rs. 400 crores could
be reduced. I would have liked the
Finance Minister to give the reason
only that, as it is not necessary to
maintain a proportional reserve to the
currency, as today the old gold stand-
ard is outmoded and as we want to
utilise this amount of foreign secu-
rities which we are holding, we are
reducing the legal minimum snd we
are completely eliminating the foreign
securities bolding.

As he has presented that the whole
country is passing through a crisis
because of our folly, becauses of the
policy that. we have pursued and as
a result of that it has become inevi-
table today to reduce this minimum
to Rs. 200 crores, naturally the ques-
tion arises, why this crisis. This,
naturally, will make us discuss about
the foreign exchange position and
import-export policy. The last part
of the Finance Minister’s reason could
have been the only reason to bring
down the minimum. But he has put
the foreign exchange crisis as the
main reason. Subsequently, in sup-
porting this, he has quoted Lord Key-
nes and other countries’ Central
Banks and sought to justify his action.

I would suggest that it does not tell
upon the stability of a country’s cur-
rency if the legal minimum is redu-
ced The rupce is as stable as it was
before and the stability or value of
the rupee has not diminished because
of this legal minimum. But, before
reducing this legal minimum, an at-
mosphgre has been created. Take
first the cry of dearth of foreign ex-
change. Then. to go round different
parts of the world for certain financial
help and to make even this statement
that without financial help our Plan
will not succeed; the Finance Minis-
ter comces back; the people come to
know that there is no possibility of
help; then to pass an Ordinance to
reduce the foreign exchange reserve
of the Reserve Bank. Comunon peo-
ple will link up this matter that be-
cause we are today facing a crisis,
we have been forced although we
should not have been and naturally,
today, there is a possibility of even
the papers thinking in terms of de-
valuation of the rupee. This requires
a categorical assertion on the part of
the Finance Minister that this reduec-
tion in the legal minimum of the re-
serves does not give the picture of
the ingecurity of our currency, nor iz
it a financial bankruptcy, but that as
we want today to utilise money more
and more instead of keeping it in re-
serve and blocking it, this step bhas



2939 The Reserve Bank of 22 NOVEMBER 1957 (Second Amendment)
India -

been taken. It could have been done
earlier. We did not do it, but we
are doing it now. If in August 1938
when the reserves. were reduced to
Rs. 400 crores this step had been
taken, perhaps there would have been
a sense of security in the minds of
everybody that this is not because of
an inevitable situation created by our
own policy, of the failure of our
policy even in planning.

We do not take things
Today we are reducing the reserves
to Rs. 200 crores—Rs. 115 crores of
gold and Rs. 85 crores of foreign
securities—but what is the basis?
Why was this not done in August
18567 Why are not foreign security
holdings completely eliminated, but
Rs. B85 crores are retained? The
Finance Minister has not said any-
thing about it. He has not taken
the-House into confidence as to the
reason why this limit cannot be re-
duced further. After making the
minimum Rs. 400 crores, it is now
being made Rs. 200 crores. Again he
may come forward with an amendment
that this Rs. 85 crores of foreign
securilies may go.

. Shri Bimal Ghose: That will not
be necessarv. We can reduce it to zero
under the Bill.

Shri Prabhat Kar: We are not
opposed to it, but at least let the
countrvy know and have full confi-
dence that this has got nothing to do
with the stability of the currency,
that the rupee is as stable as it was
before, and that there is no need to
keep the reserves in the present ad-
vanced banking and economie situa-
tion.

I quite realise why Shri Bharucha
has raised this question. It is be-
cause of the gituation created by the
Finance Minister. Already there is
a feeling that because of our foreign
exchange crisis, our Plan is going to
be completely pruned, and though it
has not been stated exactly what part
of our Plan we are going to adhere
to—we have made certain vague
statements—the net result is that our
economy is in a  crisis. Naturally

seriously. .

-
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Shri Bharucha raises objection and

wants a categorical statement.

So far as the ordinance is concer-
ned, again it gives rise to this feeling
that we were almost on the verge of
a crisis, and in order to save that
crisis we passed the ordinance. We
could have waited for some time for
the Bill, but that has not been done.
So, today if there is a sense of insecu-
rity, if there is a talk against this
particular step of the Finance Minis-
ter outside the House or amongst in-
terested quarters, I would say the
reason is the policy of the Govern-
ment, the way this reduction has been
made, and for that I would say the
responsibility lies with the Finance
Minister.

I would like that we should be
very. very serious now. The other
day the hon. Prime Minter said: *“I
am perfectly prepared to admit that
with a little more careful planning, a
little more looking ahead in regard to
our import and export, the strains
would have been slightly less.” After
putting the country into a crisis, if
we say that we are prepared to admit
that with a little more careful plan-
ning we could have slightly lessened
the strain, it does not speak well of
a responsible Government. It gives
the feeling that even in serious
matters we do not take care or take
cognizance of what others says. We
carry on in our own way without
caring to listen to what the others
say, and at the last stage we come
forward and say: “All right, we are
prepared to admit that there may be
some mistake, but after all, the major
framework is there and we will go-
forward.” When we made a reduc-
tion in August 1956, it could have
been reduced to HRs. 85 crores, but
now we are doing it without giving
the basis why we are keeping this
Rs. 85 crores or Rs. 200 crores.

1 would only point out that a]thougb
we are still insisting that there was
no necessity for us to keep this mini-
mum, in order to dispel the psycholo~
gical impression that may be created
in the country, there iz need for
certain categorical statementa We
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should make it c¢lear that with some
‘more vigilance we shall be able to
tide over the difficulty of foreign
exchange, and that this step that we
have taken to reduce the minimum
limit of reserves is not going to effect
our business policy.

Seconly, I think a categorical state-
ment will be required that the stabili-
ty of the rupee will not be affected,
because in the common man's mind
‘for a long time there has been a feel-
ing that the currency is backed by a
certain amount of gold. If the people
now today that the gold reserve or
the security reserve is being lessened,
‘they may feel that perhaps the rupee
will lose its value. We have got to
tell them that it is not so. We have
to make a statement that even if the
sterling balances disappear altogether,
it will not hamper our trade. It
requires a statement from the Finance
"Minister.

We have got to make sure that the
rupee does not lose its wvalue and
that it is as stable as it was before.
"This categorical statement is also
necessary from the Finance Minister
‘because there are persons in interest-
ed quarters who have already started
speaking against this particular action,
and saying that this is going to create
‘further complications :n our trade,
+that without sterling balances it will
be almost impossible to carry on
trade. In order to stop this gossip of
the persons interested in discrediting
India’s economy even in the interna-
tional market, this statement or
assurance from the Finance Minister
is necessary.

I would say that I am opposed to
*Shri Bharucha'’s resolution because
the step that has been taken is wel-
-com=. Although generally we do not
like that ord‘nances should be promul-
gated, that the law should be made
through ordinances, since in this case
we are in agreement with the aim
that the Government wanted to
achieve, we are not opposed to the
promulgation of the ordinance. I

would, however, like the Finance
Minister to make it clear to the nation
while this Bill is passed that this does
not show a sign of the bankruptcy of
our economic policy.

Shri T. K. Chandhury (Berham-
pore): In spite of the strong support
that has been given to this Bill by
some hon. Members on this side, I
must categorically state that I oppose
this Bill and I support the resolution
moved by Shri Bharucha. This means
I oppose the ordinance which we are
discussing.

Firstly I am opposed to the manner
of passing the ordinance, the manner
in which the ordinance has been
rushed through. I am opposed to the
timing of the ordinance. Although
Government spokesmen did say as
soon as the ordinance was passed that
this should not be regarded as “a
pessimistic footnote” to the disappoint-
ing results of the Finance Minister's
tour abroad soliciting foreign exchange
aid for our Plan, people know how to
put two and two together. ‘The
Finance Minister goes out to solicit
foreign exchange a‘d for our Plan,
comes back, keeps mum, and then the
Government comes out with this ordi-
nance. And people need not even
put two and two togester. Even Gov-
ernment themselves have been frank,
for they have stated in the Statement
of Objects and Reasons:

“Experience has shown that
consistently with the requirements
of the Second Five Year Plan, it
is not possible for the Reserve
Bank to comply with the require-
ments of section 33(2) of the
Reserve Bank of India Act in
regard to the size of the foreign
securities holdings....™ .

So, Government have been very
frank inspite of the solicitude of
Shri Prabhat Kar and his friends
about the good intentions of Govern-
ment. QGovernment have plainly
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stated why they are bring‘ng forward

this Bill, and why they passed this
ordinance.

Thirdly, I am opposed to this Bill
on a more fundamental ground,
mamely in so far as it raises the ques-
tion of confidence in the Government.
This Bill gives almost unlimited
fiduciary powers in the hands of Gov-
ernment. If we were convinced that
these powers would be judiciously
used, if we were convinced that these
powers would be used in running the
national economy for the good of the
common man and not for the benefit
of the privileged classes, then we
would certainly have &ccorded our
support to this Bill.

Unfortunately, however during the
past one month, various statements
have been made by Government and
Government spokesmen, which have
clearly brought out the fact that the
_ present-day economy, in spite of our
high-sounding ideological professions,
is run in the interests of what has
come 1o be known in rather equivocal
terms as the private sector.

{ might refer here to the speech of
one gentleman, which has gone rather
unnoticed in this country. I mean the
speech made by the gentleman who
happens to be the Governor of the
Reserve Bank of Ind'a, delivered at
California lately. I do not know how
he happened to be there, and in what
eapacity he was there. It waa report-
ed that it was an international confer-
ence of industrialists. Our esteemed
friend Shri M. R. Masani was there
on behalf of a group of industrialists,
Some members of the Birla M'ssion
were also there. The Governor of the
Reserve Bank also went there. 1 was
astounded to read that speech where-
in he has made the statement that
although the justification for the Plan
is given in ideological terms, as a
matter of fact, there is nothing ideo-
logical behind it, and that our econo-
my is dominated by the private sector
and will continue to be dominated by
the private sector for the foreseeable
future.

Now, this is the statement that has
been made by one of the two gentle-
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men, in whoee hands we are giving
these fiduciary powers, the other
being, of course, the Finance Minister
who has come forward with this Bill

before the House seeking those
powers.

Shri Heda just referred to the
excellent climate that has been creatad
by the tour of the Finance Minister
abroad, in the USA, in Germany, in
Great Britain, in Canada and every-
where. Not only Shri Heda, but
another esteemed gentleman, although
he is not a Member of this House,
namely Shri G. D. Birla, who led the
Industrial Mission t¢ USA and other
countries lately has been saying—and
he had started saying it even while
he was on tour in the USA—that a
wonderful climate has been created
by our Finance Minister. I do not
know whether the Finance Minister
has been reported aright. Sir, these
are very embarrassing days. 1 do not
know whether he has been quoted
by press correctly. But it has Dbeen
reported that in the USA he some-
where made the remark that the USA
itself was a socialist country. Natu-
rally, if he makes that kind of state-
ment in the USA, the people in the
USA would certainly like our variety
of socialism or social’stic pattern very
much; there is no doubt about it.

Now, coming to the provisions of
the Bill, the Finance Minister has
said, our Communist friend Shri
Sadkan Gupta has said, Shrl Bimal
Ghose has said. and last but not least,
Shri Prabhat Kar has said, that this
is a very ideal type of measure, and
that really this fiduciary reserve is
not at all necessary. Lord Keynes
had said that as early as 1924. Why
then did Government take so much
time to discover f{t, and discover It
only on the morrow of the Finance
Minister’s return from the USA? De
Government want us seriously to
believe that had the Finance Minister's
mission been more successful in get-
ting foreign exchange resources for
our Plan, he would have come for-
ward with this Bill? Does the Minis-
ter really want us to believe, and do
our hon. friends who have supported



1935 Reserve Bank of India 22 NOVEMBER 1857 Committee on Private .1936

Second Amendment
Bill

[Shri T, K. Chaudhury]

this Bill want us to believe that this
has been done only on text-book
grounds, only on the grounds that an
eminent economist of the calibre of
Lord Keynes had advocated for the
abolition of these currency reservea?

Sir, the facts are very plain. We
are short of foreign exchange resour-
ces, and we must have them, and,
therefore, we are, so to say, scrap:ng
the bottom of the barrel. But that is
only one aspect of the matter.

Now, there is also another aspect of
the matter. We are entrusting Gov-
ernment with unlimited powers to
print notes in unlimited quantity.
Where is the guarantee that Govern-
ment would not misuse that power or
would not employ that power for
profit inflation of the so-called private
sector, which the Governor of the
Reserve Bank said the other day, is
dominating and will continue to domi-
nate the Indian economy in the fore-
seeable future? That aspect of the
matter has to be taken into considera-
tion very seriously.

We are thankful to Government
spokesman, from the Finance M‘nister
down to the other official spokesmen
who do not occupy his exalted posi-
tion, for frankly stating that we are
running our economy today for the
benefit of the private capitalist sector.

But what 1s the guarantee then
that this power to print notes in un-
limited quantities which we are
giving in their harnds will not be
utilised for creating an atmosphere
of profit inflation so that the eminent
gentlemen who went to the United
States and other countries in an in-
dustrial mission or the other emi-
nent gentlemen—Shri M. R. Masani
was amongst them—who represented
or sought to represent our country
in that international conference of
industrialists at California, may pro-
fit not unduly benefit?

Mr. Deputy-Speaker: Is the hon
Member likely to take some more
time?

Members’ Bill and
Reszolutions

Shri T. K. Chandhuri: Yes.

Mr. Deputy-Speaker: Then he may
resume the next day. We take up
non-official business now.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NiNTE REPORT

Shri Easwara Iyer (Trivandrum):
1 beg to move:

“That this House agrees with
the Ninth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 20th November,
1957."

Mr. Deputy-Speaker: Motion moved:

“That this House agrees with
the Ninth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 20th November,
1957."

Shri Tangamanl (Madurai); We find
that there is a Bill to be introduced
by Shri P. K. Deo to amend the Cons-
titution of India. Permission is being
withheld to this in the Report. There
1s also a reference to the findings of
the first Committee Am [ to take it
that whencver an attempt 1s made to
amend the Constitution of India,
lcave to move the Bill will be with-
held by the Committee”

Shri Easwara Iyer: In fact, the
Committee had considered the ques-
tion of amending the Constitution
raised by the Mover of that Bill
Really, i1t is not & case of withhold-
ing permission always. But it is a
case where he wanted to amend par-
ticular articles involving amendment
of wvarious other provisions of the
Constitution also. We thought that
it would not, in the circumstances.
be desirable to admit it. It was only
on that ground that the Committee
withheld permission,
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Mr, Deputy-Speaker: It is true that
normally. leave to introduce is grant-
ed in this House, and only in very
rare cases such leave has been re-
fused. But so far as non-official
Bills are concerned, it is the practice
that if they relate to amendment of
the Constitution, then the Cammittee
has also to consider whether permis-
sion is to be granted or not. Then it
makes its recommendations here. It
is not an ordinary amendment which
1s to be made. A certain majority is
required for the passing of the Bill
also.

Shri Tangamani: It relates to elec-
tion of Governors.

Mr. Deputy-Speaker: 1 am talking
of Constitution amendment Bills in
general for the present. In such cases,
the Committee has to scrutinise whe-
ther really permission is to be grant-
ed or not. In Rule 294, the func-
tions of the Committee have been
laid down. Objection is raised that
there is a reference to the previous
decision of the Committee. But that
also has to be tsken into considera-
tion if the same circumstances weigh,
88 were taken into account previou-
sly and there had been no change
in those circumstances. If there had
been some change in the circum-
stances, the Committee would be free
to decide what should be proper under
the present circumstances. But in
this case particularly, the Committee
thought that there had been no change
in the circumstances. The same con-
siderations weighed this time also.
Therefore, that recommendation has
to be made to the House now. ,

I shall now put the motion to the
vote of the House.

The question is:

‘“That this, House agrees with
the Ninth Report of the Com-
mittee on Private Members’ Billa
and Resolutions presented to the
House on the 20th November,
1857."

The motion was adopted.

22 NOVEMBER 1057

(of Services to the 1938
Country) Bil

RECOGNITION (OF SERVICES TO
THE COUNTRY) BILL

ERaja Mahendra Pratap (Mathurs):
Mr. Deputy-Speaker and the House.

Mr. Deputy-Speaker: It is to be
addressed only to the Deputy-Spea-
ker and not to the House.

Raja Mahendra Pratap: I beg to
move for leave to introduce a Bill
to recognise the services to the coun-
try of certain persons, namely, Shri
Vir Savarkar, Shri Birendra Kumar
Ghose (brother of Shri Arbindo Sant)
and Dr. Bhupendra Nath Datta (bro-
ther of Swami Vivekananda).

Mr. Deputy-Speaker: Motion moved:

“That leave be granted to intro-
duce a Bill to recognise the ser-
vices to the country of certain
persons, namely, Shri Vir
Savarkar, Shri Birendra Kumar
Ghose (brother of Shri Arbindo
Sant) and Dr. Bhupendra Nath
Datta (brother of Swami Viveka-
nanda).”

Shri C. R. Narasimhan (Krishna-
giri): On a point of order. The Bill
which has been circulated to us does
not contain the recommendation of
the President. As it deals with ex-
penditure 1 do not know whethér
according to our rules this can be
introduced,.

Mr. Deputy-Speaker: Which rule?

Shri C. B. Narasimhan: I do not
remember the particular rule.

The Minister of Law (Shri A. K.
Sen): It is under the Constitution it-
self—article 117.

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to ()
of clause (1) of article 110 shall
not be introduced or moved ex-
cept on the recommendation of
the President and a Bill making
such provision shall not be intro-
duced in the Council of States:



1939 Reeognition

[Shri A. K. Sen} .

“Provided that no recornmenda-
tion shall be required under this
clause for the moving of an
amendment making provision for
the reduction or abolition of any
tax.

“A Bill or amendment shall not
be deemed to make provision for
any of the matters aforesaid by
reason only that it provides for
the imposition of fines or other
pecuniary penalities or for the
demand of payment of fees for
licences or fees for services
rendered or by reason that it pro-
vides for the imposition, abolition,
remission, alteration or regulation
of any tax by any local authority
or body for local purposes.......

It may not be for that reason to be
regarded as involving one of the pur-
poses mentioned in clause (1). But in
clgsuses 1 and 2 of this Bill, it is said
that in recognition of the services of
certain people, they shall receive
Rs. 500 per month from the Govern-
ment. The whole Bill is only concern-
ed with expenditure on the part of
Government. Therefore, recommenda-
tion of the President iz necessary for
introduction.

Shri Mohammmed Tahir (Kishan-
ganj): Permission may be had after-
wards.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): You
will kindly see article 110 also. Sub-
clause (¢) relates to payment of
moneys out of the Consolidated Fund
or withdrawal of moneys therefrom;
(d) is about appropriation of moneys
out of the Consolidated Fund.

Mr. Deputy-Speaker: Does it fall
under article 117 or 1107

Shri A. K. Sen: Article 110 is auto-
matically attracted. My objection is
really on the ground that this s a
Bill which involves one of the matters
contained in 110(a) to (f) and, there-
fore, it is prohibited from being intro-
duced without the recommendation of
the President.

I3 NOVEMBER 1987
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Country) Bill

Mr. Deputy-Speaker: Has the Raja
Saheb anything to say?

Raja Mahendra Pratap: May I ex-
plain?

Mr. Deputy-Speaker: This is what
1 have requested the hon. Member to
do.

Raja Mahendra Pratap: I think this
is a very important Bill. It is a Ques-
tion of looking into the matter patrio-
tically. These patriots....

Mr. Deputy-Speaker: We are not
discussing the merita here. Has the
hon. Member anything to say with
regard to the objection that has been
raised?

Raja Mahendra Pratap: I would say
that even raising this objection 1re-
flects upon your patriotism.

Mr. Deputy-Speaker: Order, order.

Shri T. K. Chandhuri (Berham-
pore): May I make a submission with
regard to the objection that has been
raised? Article 110(¢) and (d), parti-
cularly (d), relates to the appropria-
tion of monevs out of the Consolidated
Fund of India. This Bill does not
really ask for any appropriation to be
made out of the Consolidated Fund
of India. It only says that certain
persons will get a pension of Rs. 300/-.

Several Hon. Members: From
where?

Shri T. K. Chandhari: From any
fund that the Government has al-
ready appropriated.

Mr. Deputy-Speaker: Let us hear
arguments though they may not be
convincing. We have to hear them.

Shri T. K. Chandhuri: There are
certain funds already appropriated.
This only makes a recommendation.
‘There is the Prime Minister’s Relief
Fund: there is the Political Sufferers’
Relief Fund and there are other funds
also. They have been appropriated
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from the Consolidated Fund of India.
Further this Bill.....

Shri Tyagi (Dehra Dun): This will
be misappropriation.

Shri T. K. Chaudhuri: For a good
cause. :

Mr. Deputy-Speaker: As I ses it,
the objection has ot much of force.
There are two kinds of Bills. One
kind is a Money Bill and the other a
Bill that involves expenditure and is
not exactly a Money Bill. So far as a
Money Bill is concerned, that cannot
be moved unless the permussion has
been obtained previously before it is
introduced. But, so far as article 117
(3) a Bill which involves expenditure
out of the Consolidated Fund is con-
cerned, that requires permission for
the consideration of the Bill and not
for the introduction of the Bill.

My attention has been drawn to
article 110(c) and (d). 110(c) does
not apply here because it relates to
the custody of the Consolidated Fund
or the Contingency Fund of India; and
(d) is the appropriation of moneys
out of the Consolidated Fund of India.

This appropriation question was
raised some time ago here in this
Parliament, rather in the Constituent
Assembly (Legislative). There the
Law Minister had described that this
appropriation meant appropriation of
certain funds for which demands had
been passed. And the Deputy Speaker
there said:

“I entirely agree with the hon.
Law Minister in coming to the
conclusion that appropriation as
used in article 110¢1)(d) is only a
term of art and it applies only to
cases which are referred to in arti-
cle 114, Therefore, the provisions
of the Bill do not militate against
referred to in article 114. There-
fore, the provisions of the Bill do
not militate against the provisions
of article 117¢(1). Of course, this
Involves expenditure from the
Consolidated Fund and therefore

22 NOVEMBER 1957
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Country) Bill
comes within the purview of
clause (3) of article 117. (Parl
Deb. Part II, 12th  April, 1951,
cc. 6727-28) .

This Bill alsc attracta clause
(3) of article 117. It would
require the recommendation of
the President for consideration
and passing and not for the in-
troduction of the Bill"

Now, the question is:

“That leave be granted by intro-
ducing a Bill recognise the ser-
vices ta the country of certain
persons, namely, Shri Vir
Savarkar, Shri Birendra Kumar
Ghose (brother of Shri Arbindo
Sant) and Dr. Bhupendra Nath
Datta (brother of Swami Vive-
kananda).”

Those in favour will please say
‘Aye’.

Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those against
will please say 'No'.

Several Hon. Members: No.

Mr. Deputy-Speaker: [ think the
‘Ayes’ have it.

Shri A. K. Sen: The ‘Noes' have it.

Mr. Deputy-Speaker: I will have the
lobbies cleared.

Some Hon. Members: This is the
first time that introduction is opposed.

Mr. Deputy-Speaker: Other Bills
have been opposed. Shri Kamath's.
Bill was opposed. When it is opposed
I have only to ask for the votes of the

House.

Shri A. K. Sen: May 1 explain why
it is being opposed? Since it cannot
be taken into consideration without
the recommendation, it will really be
taking up the time of the House use-
lessly by introducing it.

Mr. Deputy-Speaker: Order, order.
Now, I have asked the lobbies to be
cleared.
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14.50 hrs,

[Mgr. SpEAKER in the beair;]
l\!r. Speaker: I will put the motion

again.
The question is:

“That leave be granted to intro-
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services to the country of certain
persons, namely Shri Vir
Savarkar, Shri Birendra Kumar
Ghose (brother of Shri Arbindo
Sant) and Dr. Bhupendra Nath
Datta (brother of Swaml Vive-

duce a Bill to recognise the

Division No. 3

Awasthi, Shri

Beck, Shri Tgnace

Bha ucha, Shri Naushir
Choudhury, Shri §. C.
Dasgupta, Shri

Deo, ShriP. K.

Dige, Shri

Elias, Shei M.
Gaikwad, Shri B. K.
Ganpati Ram, Shri
Ghodasar, Shri Fatehainh
Ghosmsl, Shri

Ghose, Shri Bimal
Godsora, Shri 5.C.
Gopalan, Shri A, K.

Achar, Shri
Arumugham Shri R. 5.
Bahadur Singh, Shri
Bangshi Thakur, Shri
Bhagat, Shri B. R.
Bhargava, Pandit Thakur D
Birbal Singh, Shn
Chuni Lal, Shri

Daljit Singh, Shri
Dasappe, Shri

Das, Shri Shree Narayan
Datar, Shri

Desai, Shri Mosariji
Eacharan, Shri I.
Ganapsthy, Shri
Gandhli, Shri Feroze
Ghosh, Shn M. K.
Hajarnavis, Shri
Hasdas, Shri Subedh

H = Rsj, Shri

Heda, Shn

Hukam Singh, Sardar
Jain, Skbri M. C.

!*chundrln. Shri

kananda).”
The Lok Sabha divided:
Ayes 48;
Noes 76.
AYES 14.51 hrs.
Gupta, Shri Sadban Palchoudhue!, Shrimati Ila
Haider, Shri Panigrahi, Shri

Iyer, Shri Easwara
Kaliks Singh, Shri
Kodiyan, Shri
Kumbhar, Shri
Kunhan, Shea

Lal, ShriR. S.
Mahendra Pracap, Raja
Majhi, Shri R. C.
Matin, Shri

Menon, Dr. K. B.
More, Shri
Mukerjee, Shri H. N.
Mullick, Shri B. C.
Nayar, Shri V. P.

NOES

Joshy, Shr A, C.

Joshi, Shrimati Subhadra
Kanakasabai, Shri
Karmarkar, Shri

Karm Singh, Shri
Kasliwal, Shri

Keshava, Shri

Khan, Shri Shahnawaz
Krishna, Shri M. R.

= Krishnamachari, Shri T. T.

Malviya, Shri Motilal
Masurlys Din, Shri
Mehts, Shrimati Krishna
Mishra, Shri B. D.
Mishrs, Shri L. N.
Munisamy, Shri N. R.
Naidu, Shn Govindarajalu
Naiz, Shri C. K.
Marayansswamy, Shri R.
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Pahadis, Shri

Parmar, Shri Y. S.

Ra] Bahadur, Shri

Raju, Shri D. S,
Ramakrishnan, Shri
Raman, Shri Pattabhi

The motion war negatived.

Patel, Shri P. R.
Pillsl, Shri Anthony
Prodhan, Sbri B. C,
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Reddy, Shri Viswsnatha
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Samanta, Shri 5. C.
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Sen, Shri A. K.
Shankaraiys, Shri

Sharma, Shri D. C.
Sharma, Shri R. C.

Shukls, Shn V. C,
Siddananjappa, Shri
Singh, Shri D, N.

Sinha, Shri Gajendra Prasad
Subremsnyam, Shri T.
Surys Prasad, Shri
Tewari, Shri Dwarikanasth
Thimmgiah, Shri
Thirumals Reo, Shri
Thomas, Shri A. M.
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Raja Mahendra Pratap: In protest
against the decision I have to leave.

" Mr. Speaker: Shri Jhulan Sinha.

Raja Mahendra Pratap: I hope every
Bengali and every Maratha will- also
walk out.

(At this stage Raja Mahendra Pratap
and some other hon. Members léft the
House).

14.51 hrs

Mr. Speaker: Order, order. [ find
hon. Members go on disobeying the
rules of the House. When I, or who-
ever is in possession of the Chair, get
up all other Members will kindly sit
down. We have to set an example for
ourselves. Also, there are 14 Assemb-
lies and 8 Councils working in this
country apart from other Parliaments
elsewhere.

Shri Nath Pai (Rajapur): No insult
was meant to you, Sir. That happen-
ed because we were just walking out.

Mr. Speaker: Shall I sit down for
five minutes and allow hon. Members
to walk out?

Shri Nath Pai: Yes, Sir, we were in
the process of walking out.

14.51}hrs.

(At this stage Shrit Neaeth Pai and
some other hon. Members left the
House).

Mr. Speaker: Hon, Members may,
walk out now.

Shri A. K. Gopalan (Kasorgod):
Sir, I just want to say that this is the
first time that a Bill is opposed at the
introduction stage and vote taken
thereon, There was a point of order
raised from the other side and there
was a discussion whether this Bill can
be introduced. Then the Deputy-
Speaker gave the ruling that it can be
introduced. After that it was opposed.
This is & very unusual thing that even
at the very introduction a Bill is being
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opposed. Now a very innocent Bill at
the introduction stage is opposed even
though it was ruled by the Deputy-
Speaker that according to rules there
is absolutely nothing against its intro-
duction. If this is the case, every Bill
can be opposed. Non-official Bills and
resolutions can never come up in this
House because there is a majority.
Every non-official Bill or resolution
which the other‘side does not like can
never be discussed in this House. The
object of a non-official Bill or resolu-
tion is that in cases where the Gov-
ernment is not bringing forward a Bill
a private Member must have an
opporturuty to bring a Bill. If that is
also opposed, I do not know what can
be done to protect our right. So we
protest against this and we request
that we may be allowed, as & protest
against this decision, to go out.

Mr. Speaker: Order, order. Let them
hear me and then go out if they like;
I cannot prevent anybody from going
out. I have got a book here, LB. 19—
Biils opposed in introduction from
1921 to 1954. There arc as many as 60
items. Hon, Members possibly are not
aware of that. [ shall send a copy
and the hon. Member can look into it.
Normally, Bills are not opposed at the
stage of introduction, but in matters
of extreme policy with respect to
which either one side or the other
does not want to give a particular im-
pression to the country at the consi-
deration stage thev are thrown out_ I
have allowed the Preventive Deten-
tion Act to be opposed by my hon.
friends here at the introduction stage.
Therefore, there is nothing new.

Shri A. K. Gopalan: We gave reasons
for the opposition; here we do not get
any reasons, absolutely no reasons are
given why they oppose it.

Mr. Speaker: If anything is opposed,
the Chair will certainly call upon
those persons who oppose to just make
one statement and the other side to
make one statement. There will not
be any discussion.

Shri A. K. Gopalan: Sir, you do not
know what happened here. They
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were asked why they opposed and
they said that they opposed it under
certain articles of the Constitution.
Mr. Deputy-Speaker gave the ruling
that ag far as thosze articles were con-
cerned there was nothing against the
introduction of the Bill. No other
reason was given why they opposed
the introduction of the Bill.

Shri A. K. Sen: It was only on the
question of the point of order that
we stated our position.

Shri Feroze Gandhi (Rai Bareli):
Sir, I rise on a point of order.

Mr. Speaker: The point of order
evidently is for the purpose of telling
me that after the matter is over there
is no question of raising it again. Shri
Gopalan wanted to give an explana-
tion for his going out. Now we are
not considering any other point of
order. The matter is over. Rules are
there. They need not give an answer
or an explanation. They merely make
a statement. The Chair has no right
to ask them to make a statement in a
manner different from the statement
they want to make. It is Jeft to them
te convince the House one way or the
other. It is open equally for the
Opposition to make a statement. The
mode of making the statement is
entirely in the hands of the persons
making the statement. If they do not
agree and they feel that the Govern-
ment ought not to have opposed they
are entitled to go out. Therefore, that
matter is closed.

1453 hrs.

(At this stage Shri A. K. Gopalan
and some other hon. Members lejt the
House).

Shri Feroze Gandhl: Sir, the Bill
was introduced and at the introduction
stage the Law Minister objected to it
on some grounds. Those grounds were
over-ruled by the Deputy-Speaker.
Therefore, this action of opposing the
introduction of the Bill by the Gov-
ernnmrent amounts almost to a vote of
‘a0 confidence’ in the Deputy-Speaker.

Mr. Speaker: He has given his
opinion; that is all. Now we go on
with our business.

INDIAN RAILWAYS (AMEND-
MENT) BILL

(Insertion of new Section 99A and
amendment of Sections 113 ete.)

Shri Jhulan Sinha (Siwan): 8ir, 1
beg to move for leave to introduce a
Bill further to amend the Railways
Act, 1890.

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Railways Act, 1880,
The motion was adopted.

Bhri Jhulan Sinha: Sir, I introduce
the Bill.

TRAINING AND EMPLOYMENT
BILL

Shri D. C. Sharma (Gurdespur):
Sir, I beg to move for leave to intro-
duce a Bill to make provision for em-
ployment and training for employment
and 1o establish a comprehensive
youth employment service.

Mr. Speaker: The guestion is:

*That leave be granted to intro-
duce a Bill to make provision for
employment and training for em-
ployment and to establish a com-
prehensive youth employment aer-
vice.”

The motion was adopted.

Shri D. C. SBharma: Sir, I introduce
the Bill.
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

{Omission of Section 144)
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Mr, Speaker: The question is;

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure,
1898."

The motion was adopted.

Bhri Awasthi: Sir, I introduce the
Bill.,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

Omission of Sections 107, 109 and 110
and amendment of Section 161)
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Mr. Speaker: The question ia:
“That leave be granted to intre-

duce a Bill fur.ner to amend the
Code of Criminal Procedure, 1808."

The motion was adopted.

Bhrli Awasthi: Sir, I introducs the
Bin.

PREVENTIVE DETENTION (RE-
PEALING) BILL

15 hrs.

8hrl Naushir Bharucha (East
Khandesh): I beg to move for leave to
introduce a Bill to repeal the Pre-
ventive Detention Act, 1850,

Mr. Speaker: Motion moved:

“That leave be granted to intro-
duce g Bil} to repeal the Preven~
tive Detention Act, 1950.”

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): 1
beg to oppose the introduction of the
Bill on two grounds. One is that the
Act, as it now stands, would expire
by the end of December, that is, by
the end of next month and before
this Bill, if at all, becomes law. So,
it will have no purpose at all because,
unless something is further done, the
Preventive Detention Act would ex-
pire by the end of December. That is
the first point.

Secondly, the Prime Minister has al-
ready informed this House that during
thizg session a Bill to extend the life
of the present Preventive Detention
Act is going to be placed before Par-
liament for consideration. Under
these circumstances, 1 oppose the
introduction of this Bill so that there
can be no further technical objection
on any ground.

Bhri Naushir Bharucha: What
are the technical objections? I should
like to know the point of order.

Shri Datar: The point of order is
that 1 oppose the Bill.

Shri Naushir Bbarucha: You are
opposing it only?

Shri Datar: Yes.
Shri Naushir Bharncha: That iz a

different thing. I thought there was
a point of order.
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Shri Datar: I have

stated very

clearly that I am oppesing it.
Shri ‘Naushir Bharucha: Let the’

Government know clearly that this is
a game which the other side can also

play.

The Lok Sabha divideds Ayes 38; Noes 104.

Div'sion No. 4

Awamthi, Shri

Banerjee, Shri §. M.
Beck, Shri Ignace
Bharucha, Shel Naushir
Chaudhuri, Shri T. K.
Dasgupta, Shri

Deo, Shri P. K.
Dwivedy, Siri Suren
Etllss, >hri M,
‘Ghodusar, Shri Fatehsinh
Ghosal, Shri

Ghose, Shri Bimal
Godsora, Shri §. C.

Abdul, Lateef, Shri
Arumughsm, Shri R. S.
Badan Singh, Ch,
Bahadur Singh, Shri
Bangshi Thakur, Shri
Basappa, Shri

Bhagat, Shri B. R.
Birbal Singh, Shri
Bisjeshwar Prasad, Shri
Chettiar, Shri R, Ramanathan
Chuni Lal, Shn
Damani, Shri

Dasapps, Shri

Das, Shr1 Ramdhani
Das, Shri Shree Narayan
Datar, Shn:

Desai, Shri Morarm
Dube, Shri Mulchand
Dwived:, Shri M. L.
Eacharen, Shri I,
Blayaperumal, Shri
Ganapathy, Shri
Gandhi, Peroze, Shri
Ganpati Ram, Shri
Ghosh, Shee M. K
Hajsrnavis, Shri

Hasda, Shri Sobodh
Heda, Shri

Hem Raj, Shri

Hukam Singh, Sardar
Jsin, Shri M., C.

Jang Bahadur Singh
Joshi, Shri A. C.

Joshi, Shrimati Subbad
Kaliks Singh, Shri

AYES

Gopalan Shri, A. K.
Gupts, Shri Sadban
Halde:, Shri

Iyer, Shri BEaswara
Kar, Shri Prabhat
Kodiyan, Shrn
Kurabhar, Shei
Kunhan, Shri
Majhi, Shri R. C,
Manay, Shri
Matera, Shn
Matin, Shri
Menon, Dr K B.

NOES

Kanskasabai, Shr
Karmsckar, Shre
Kasliwal, Shri
Keshave, Shre

Khan, Shri Sbahnawaz
Krishna, Shey M. R,
Krishnamachari, Shn T. T.
Lahiri, Shri

Lal, Shi R, S
Mallish, Shry U. S,
Maniyangadan, Shri
Maguriya Din, Shry
Mishrs, Shri B. ID
Mashra, Shn L. N,
Mohan Swarup, Shn

Munisemy, Shri N. R -

Muthukrishnan, Shri
Maidu, Shri Govindsrsjalu
Nuair, Shn C. K,
Naldurgker, Shri
Narssimhan, Shri
Narsysnaamy, Shri R.
Nayar, Dr. Sushils

Nehru, Shri Jawaharlal
Padam Dev, Shri
Palchoudhuri, Shrimati Ila
Parmnl, Shn Y. S.

Patel, Shrimat: Maniben
xaj Bahadur, Shry

Raju, Shri D. S.

Raman, Shri Pattabhi
Ramaswami, Shri S. V,
Ramaswamy, Shri K. §,
Rum Kristan, Shry
Ranbir Singh, Ch.

The motion was negatived.

(Repealing) Bill

1952

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to repeal the Preven-
tive Detention Act, 1850."

15.06 hrs.

Nath Pui, Shri
MNuyar, Shei V. P.
Panlgrahi, Shri
Pagel, Shri P, R.
Prodhan, Shrl B. C.
Salunke, Shri Balasabeb
Sampath, Shri

Singh, Shri L. Achaw
Soren, Shri
Tangamani, Shri
Valvi, Shri

Yujnik, Shri

Rane, Shn
Rau, Shri Jsganatha
Reddy, Shri Viswanatha
Rungsung Sudss, Shri
Saigal, Sardar A. S,
Samants, Shri §. C
Samant Sinhar, Dr.
Sambandam, Shri
Sanganna, Shri
Sarhadi, Shri A. S.
Satyabhama Devi, Shrinmt:
Sen, Shri A. K.
Shankaraiya, Shr
Sharma, Shri D. C
Sharmas, Shri R, C
Shukls, Shri V. C. -
Siddananjappa, Shri

ingh, Shri D M.
Singh, Shnn T.N.
Sinha, Shrr Gajendra Prasud
Sinha, Shri Jhulan
Subbarsyanm, Dr. P.
Subrsmanyam, Shri T.
Swaran Singh, Sardar
Tahir, Shri Mohamroed
Tewari, Shri Dwariksnath
Thimmaiah, Shes
Thirumals Rao, Shri
Tula Ram, Shri
Tyagl, Shri
Uike, Shri

Umrso Singh, Shri
Upadhyaya, Shri Shivs Datt
Wadiws, Shel
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ALL INDIA . INSTITUTE OF
MEDICAL BCIENCES (AMEND-
MENT) BILL.

(Amendment of Sections 4 and 28)

Dr. Atchamamba (Vijayavada): I
beg to move for leave to introduce a
Bill further to amend the All India
Institute of Medical Sciences Act, 1958,

Mr, Speaker: The guestion is:

“That leave be granted to intro-
duce a bill further to amend
the All Indta Institute of Medical
Sciences Act, 1958."

The motion was adopted.

Dr. Atchamamba: I introduce the
BilL

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL.

Amendment of Section €

Shri Keshava (Bangalore City): 1
beg to move for leave to withdraw the
Bill further to amend the Salaries and
Allowanceg of Members of Parliament
Act, 1854,

This Bill concerns a large number
of members of this House. This Bill
seeks to gpmovide against the greater
inconvenience caused to a large num-
ber of members who are coming from
places which are very far away from
Delhi—say thousands of miles away—
involving travel by train.

Mr. Speaker: What does the hon.
Membar want?

Shri Eeshava: 1 thought I should
give an explanation to the hon. Mem-
bers and this House befgre I with-
draw the Bill

Shri V. P. Nayar: No explanation is
necesspry for withdrawal.

Shri Keshava: The Bill, as it stands,
envisages scope for travel by air, Now
I seek to introduce a Bill on identical
lines, seeking for facility for travel
only between Delhi apéd-the constitu-

Beedi and Cigar 1954
Labour Bill

ency. 1 cannot introduce that RBill
until I withdraw this Bill

Mr. Speaker: The guestion is:

“That leave be granted to with-
draw the Bill further to amend
the Salaries and Allowances of

Members of Parliament Act,
1954."

The motion was adopted.
Mr. Speaker: The Bill fs withdrawn.

——

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

Omission of Section 87B

Mr, Speaker: The House will now
resume further consideration of the
following motion moved by Shri M. L.
Dwivedi on 6th September, 1957:

“That the Bill further to amend
the Code of Civil Procedure, 1908,
be taken into consideration.”

Out of the 2§ hours allotted for the
discussion of the Bill, 25 minuteg were
taken on the 8th September, 1857 and
2 hours and 5 minuteg are still avail-
able. Shri Braj Raj Singh will now
continue his spgech.

I find that Shri Braj Raj Singh is
not here. Does anybody else want to
speak on this?

Since nobody wants to spesk on this
Bill, I am going to put it to the vote

The question is:
“That the Bill further to amend

the Code of Civil Procedure, 1908,
be taken into consideration.”

The motion was negatived.

BEEDI AND CIGAR LABQUR BILL

Shri A K. Gopolan (Kesergod): I
beg to move:

“That the Bill to provide for
regulating employment and work
in the factories manufacturing
Beedi and Cigar in India, be taken
into consideration.”
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The obdbject of this Bill i3 to provide
for regulating employment and work
in factories manufacturing Beedi and
Cigar in this country. In 1945
a Committee under the Chair-
manship of one Mr. Rege was appoint-
ed to go into the working of the beedi
industry. That committee made a
thorough study and submitied a
report. The report said that the beedi
and cigar industry is one of the worst
industries in India, with low wages,
insecurity of employment, partial ems=
ployment, employment of children,
high incidence of T.B., absence of
protective labour legislation, etc. To
combat all these evils immediate legis-
lation, regulating the working hours,
and for securing to workers certain
minimum conditions of service is
necessary. As far back as 1946 this
Committee stressed the importance of
such legislation. This Bill seeks to
put the beedi and cigar industry on
a factory basis and securing the
workers certain min:mum conditions
of work. The Bill seeks to put the
beedi and cigar industry on a factory
basis while still protecting the self-
employed worker. The Bill also seeks
to assure the workers the benefits of
protective labour legislation available
to large sections of industrial workers.
I shall now mention some of the
recommendations of the Rege Commit-
tee which will show the conditions
under which the cigar and beedi
workers live. .

The Rege Committee observed that
the factories or work places are found
in semi-dark and insanitary godowns
snd bylanes. The workers squat on
the floor with their material. Over-
crowding is rampant. No drinking
water or latrines or urinals are provid-
ed in the premises of the Nctories.
The pungent smell of fermented tobac-
co greets one as one entery the
workshops. ’

[MR. Drrury-Sprzaxer in the Chair]
15.12 hrs.

As far as the conditions of the
workers are concerned, it has been

clearly stated in many places in the
Report of the CommiMes that their

-
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conditions are wvery bad. Sweatad
labour’ prevails on & large scale. 8o,
it is high time that something is done
to improve the lot of the workers.

There have been certain judgments
in regard to beedi and c.gar industry
labour, one by the Madras Tribunal,
another by the Nagpur Tribunal and
the third by the Bombay Tribunal
One judgment differs from the other.
The Madras Tribunal said that the
employer employee relationship does
not exist in the beedi industry and
that it is governed by the contract
system. So, as far as the employees
are concerned, there is no question
of any application of the factory law,
or any other legislation. Employers
can do as they like.

The judgment of the Nagpur Tribu-
nal related to the Payment of Wages
Act. It said that the Payment of
Wages Act applied to the industry.
But the empioyers do not pay. The
Bombay tribunal judgment said that
there ,is no question of employer
employee relation; there is only a
contract system; so the Tr:bunal can-
not interfere. It depends upon the
employer. There is nothing binding
on the employer as far as wages ana
conditions of work are concerned.

There are about one milhon workers
employed in the industry of which
about 8 lakhs are in Madhya Pradesh,
about one lakh in Madras and the rest
in the other States. According to
certain judgments, the Minimum
Wages Act passed in certain of the
States do not apply to the beeri indus-
try, and consequently its provisions
are not implemented. When the
Factories Act was passed, instead of
implementing it, what happened was
the workers were retrenched. The
contract system was obtaining in the
industry. The workers were scattered
with leaves and tobacco powder, asked
to make beedies and deliver them to the
employers so that he may give them
the wages. The Factory Act is not
applicable. 1 ghall presently describe
the crganisation of this industry.

There is the commisison basis; there
is the comtract mystem; there is the
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home work. In all thess cases the
hcwryActdounotapp‘ly,sotho

the Minimum Wages Act. In Kerala
a minimum wage was fixed for the
workers employed in the cigar and
beedi industry. In the neighbouring
States of Mysore and Madras there is
no minimum wage for similar workers.
So the employers tried to shift their
factories to those places, so that the
Factory Act may not be applicable to
them and they may be able to carry
on the contract system.

In Mzadras a Bill similar to the one
which I have introduced has been
published and it is likely to come
before the State Legislature in the
course of the next few months. Un-
less there is uniformity of conditions
governing the workers’ service the
industry is likely to shift from an
unfavourable to a favourable State.
It is very necessary that about a mil-
lion or more of workers employed in
this industry must be governed by
uniform legislation. That iz why I
have introduced this Bill

In regard to the beedi and cigar
labour the report of the Rege commit-
‘tee said:

“The bidi and cigar labour
however, satisfled many of the
criteria of sweated labour, such
as  sub-contract system, long
hours, insanitary working condi-
tions, home work (in Dbidis)
employment of workmen and
child-employment of workmen
and children, irregularity of em-
ployment, low wages, and lack
of bargaining power.”

When such is the working condition
of labour, it is certainly necessary the
workers have to be protected and
legislation with that end in wview has
to be enacted. The bidi industry is
one of the biggest unorganised indus-
tries in India. The war has given
a fillip to all these three indusiries
and it is very likely that at least the
cigarette industry will maeaintain its
present position in the post war
period. The Dbidi industry has not
maintained its position; it has
deteriorated.

As far as the employers, especially
in Madhys Pradesh, are concerned,
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they manage the production of beedi
through contracts. In the contract
system there is no direct connection
between employers and the workers
and the contractor gets a commission
of 1 to 1} annas per thousand beedis
which is deducted from the wages of
the workers. This system has come
into force because when the Payment
of Wages Act was enacted, the system
of not employing them directly, but
on a contract basis, especially in the
Jubbulpore District, became prevalent.
It is scattered here and there. A
not confined to any particular locality.
It is scattered here and there. A
certa’n amount of localisation there ia
in and around towns where there is
abundant supply of labour and where
there is also the ponibﬂ:ity of rail
transport.

Now, 1 come to the organisation of
the industry. This industry iz orga-~
nised in two ways, direct and indirect,
Organisation direct means, the
employer gives the raw material, he
gets the bidi from them whatever they
produce and he pgives them wages.
There is connection between the
employer and the employee. Also the
employer gives the raw material and
takes back the bid's. This is the
direct system. The indirect system is
prevalent in Tinnevelly, Palghat,
Salem and Vellore and Mysore State.
That is the contract system. Even in
this case, in Salem, Vellors and My-
sore State, there iz variation in the
system. The difference is that they
open branches, there are 8 or ® people
in the branches, they appoint one as
manager or agent, the employers give
him the leaves, etc., he goes out to the
workers, he takes the products and
gives them to the employer. As far
as the contract system also is concern-
ed, there is variation as far as these
places are concerned. The wage pay-
ment and supply of materials are
direct. As far as the other things are
concerned, it is different in the indirect
system.

In the indirect system, there are
three systems. One is the buying and
gelling system; the other is the com-
mission system and the third is the
home work system. In the buying and
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seling system, the middleman
purchases the tobacco and leaf from
a factory at a fixed price, he takes it
to the workers either individually or
in batches of 3 or 4 or 5, he gets back
the products and gives them to the
owner. The owner has two profits:
one when he sells the tobacco, leaf,
etc. and again on the manufactured
bidis he gets another profit. The
middleman gets another profit. This
is the buying and selling system.

Then, there is the commission sys-
tem. Under this systemn, the middle-
men obtain raw materials from the
factory owners and give them a stipu-
lated number of bidis im return. He
is paid a ¢ommission, though this
amount is fixed. Out of this amount.
he has to pay the workers. He pays
the workers whatever he likes. In
this system, there is no guestion of
service conditions or anything else,
because the workers are directly under
the control of this commission agent
He gives the materials Individually
and he gets the bidis from them for a
specified wage, as a contract system,
for a thousand bidis or cigars so much
money.

In the Home work systern, the mid-
dlemen get the raw materials from
the factory owners either on purchase
or commission basis, but instead of
setting up work places, they distribute
the materials among a number of
home workers, mostly women, and
gather the finished product which
they sell to the owners. This practice
is common in those centres where
home work is prevalent. In Tinne-
velly, about 20,000 workers are
employed in this. They work in their
houses. The middlemen take the
raw uwaterials to them an:' take back
the finished products from them and
give them to the employer.

There is also under-employment in
this industry. There are so many
causes for that. The important cause
is inclemency of weather. When there
is the rainy season, only very few
factories have got the process of arti-
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ficially drying the bidis in an oven.
In other places, the workers will have
no work. Though the workers come,
they will ke told that they will have
no work. Also when there is irregu-
larity in the supply of bidi and cigar
or there is lack of transport facilities
for marketing, the factories are closed
and the workers have no work., Be-
cause, it is mostly contract system
where they work and get some wages,
there is very great under-employment.
In places where there is rain, especi-
ally in the south, they get work only
for 7 or 8 months and for four months,
there is no work. In the other periods
also, there may be accumulation of
big stocks and when the stocks are
there, they will be askad not to work.
As I said, the lack of transport facl-
lities is there, This is the organisa-
tion of the industry.

As far as working conditions are
concerned, this Bill says that some
regulation should be made. Chapter
T1 of the Bill deals with the Inspect-
ing staff and powers and functions of
the Inspectors. In clause 4, it is speci-
ally said:

*The Inspector shall inform the
Secretary or Secretaries of the
Labour Union or Unions in the
concerned industry or factory be-
fore he inspects any factory or
factories and the Secretary or
Secretaries of such Union or Umi-
ons shall have the right to accom-
pany the inspector during his ins-
pection and make any representa-
tion which may be deemed neces-
sary.”

This is provided here because in many
factories which are small, where at
least 10 or 8 workers are employed,
because there is the commission sys-
tem, there are very small children em-
ployed. What these children will get
will be about two annas per day.
They are to put the thread for
the bidi or cigar. They have only to
tie the thread. Yor that they are
employed. When the Inspectors come
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for inspection, in many places either
they will be asked to run away or
they will be covered with something
so that the Inspector, when he comes,
he will not see the children and when
he goes away, the children will appear.
They will disappear and appear. That
is why it is said here that the secre-
taries of the union ‘also should be
asked to follow the Inspector, They
know what is happening in these
factories, how many children ate sm-
ployed, how old they are, etc., so that
they would be able to point out and
the inspection may be useful.

In Chapter III, drinking water, con-
servancy, medical facilities are refer-
red to. In almost all the places, in
85 per cent of the factories which are
there now, there is no drinking water
facility. As far as conservancy is con-
cerned, nothing is provided. So, this
Bill says that in every factory, a
sufficient number of 1latrines and
urinals accessible to the workers
should be provided. In factories em-
ploying more than 50 workers, there
should be a visiting doctor who shall
examine the workers at least once in
six months. In the bidi industry, the
workers sit together for hours toge-
ther. Certainly, they have no exercise
at all. The conditions are insanitary.
They work for 10 or 12 hours. The
Rege Committee has found that most
of the cigar and bidi workers are
suffering from T. B. Particularly
those who work in this industry should
be examined by a doctor once in six
months at least.

As regards hours of work, in Chap-
ter V it is provided:

‘“No adult worker shall be re-
quired to work in Beedi or Cigar
factories for more than forty-eigth
hours ip a week or more than nine
hours in any day.”

The minimum limit is:

“No adolescent shall be requir-
ed to work in any Beedi or Cigar
factory for more than forty-two
hours a week or eight hours in
any day.”
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It also says:
*

“No child shall be employed
or permitted to work in any Beedi
or Cigar factory for more than
four and a half hours in any
day"t

Chapter VI deals with holidays. In
this industry, whether it is a big bidi
factory or a small factory, there is
no question of holidays. Even for such
national holidays like the Republic
Day and others, there is no holiday
at all, because holiday means with
wages. Because the system is con-
tract system, piece rate system, only
when he works and gives bidis, he
will have wages. There is no ques-
tion of a holiday. Holidays are not
also given even when the worker
wishes not to go to work on that day,
They are made to work on that day
even though they are willing to-forgo
the wages. Even if holidays are given,
it will be nc holiday because a holi-
day means without work. Otherwise,
it may not be a holiday.* They have
no weekly holidays or national holi-
days. In many places, they work all
the seven days in a week. Not only
that. In some villages and particu-
larly in the towns, they work from
morning till evening, sometimes 10
to 12 hours.

The Factories Act comes into effect
only if there are ten workers. So,
when there are only eight or nine
workers, they are asked to work for
longer hours. They make 1,500 or
2,000 beedis so that they will get more
money. Because they are poor, for
the sake of getting more money they
sit for 12, 14 or 16 hours. They also
do not get the weekly-holiday or the
national holidays and hence their
health suffers greatly,

In respect of intervals, it has been
provided: ’

*“The period of work on each
day shall be so fixed that inclu-
sive of interval of rest it . ihall
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not spread over more than ten
hours including the time spent on
waiting for the work on any day.”

" This is important because now the
workers get only 10 or 15 minutes as
interval to take some food if they
have any, and then they have to work
for the whole day.

There is no security for the workers
because they are on a .contract or
commission basis, and they can be
asked to be away on any day. There
is no legislation to give them security.

Regarding the employment of young
children, I need say nothing because
it is generally accepted that no child
who has not completed fourteen
yvears should be required or allowed
to work in a factory. I visited some
beedi factories and -talked to the
workers. The children told me that
they are unable to go to school, and
to be of some help to the family they
have to work. Thus they lose their
chance of education also. It is very
necessary that there should be strict
prohibition of this practice which can
be done only by legislation.

Chapter VII deals with annual
leave with wages and also festival and
national holidays. This I have al-
ready explained.

Now I come to sick and maternity
benefits, A report from Tinnevelly
District says that there are thousands
of women workers there who do not
have these benefits. So, these should
be provided.

Then, it has been provided that
whenever any workman who has put_
jin service of one year or more is
retrenched, dismisced or retired, he
shall be given benefits at the rate of
fifteen days wages for every year of
service put in by him. In other in-
dustries it is more, but we have ask-
ed for only 15 days here:

“Every employer of Beedi or
Cigar industry shall guarantee full
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werk for at least 280 days to.
workmen working under him.™

This provision for guarantee has been
made because as I have already point-
ed out there is work generally only
for three or four months in the year
So, the workers should have a guaran-
tee of at least 2B0 days in the year
and facilities for transport of beedi
should be provided to see that beedi
is not kept in stock.

Chapter XI provides:

‘“No self-employed worker shall
sell or otherwise dispose of his
produce of Beedi or Cigar to any
factory owner, dealer or merchant
in Beedi or Cigar having tobacco
licence or trade mark of any parti-
cular brand of Beedi or Cigar”.

What is generally done is this. Some-
times workers put forward some
demands. Work is stopped by the
owner and some other workers are
brought in to do the work, and they
get their beedies, This is the way the
real demands of the workers are de-
tfeated. Hence the above provision,
and we have also said:

“Any factory owmner, merchant,
dealer or principal employer in
whose name any Beedi or Cigar
trade mark is registered shall be
punishable with imprisonment for
six months, or with a fine of
rupees one thousand, or with both
in case he buys from any self-em-
ployed worker”.

Regarding over-work, there is a
report from Nagapattinam that the
working conditions in the factories
there are very bad. Most of the fac-
tories are in rented buildings, and
even where there are regular factories
there is no ventilation, no sanitation
and provision for drinking water.
There are no paid holidays or sick or
maternity leave. About 5000 people
from Nagore, Nagapattinam, Porayar,
Nalladai etc, are following double
wrapper method. Here, in addition to
the normal work, the labourers are
asked to do various extra work for
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which no wage is paid They are
tearing the tobacco, rolling the same
into balls, drying, preparing gum,
softening and cleaning the tobacco
‘etc., which require about six hours
of work per day. No wage is paid for
this work. They are paid according
1o the number of beedis or cigars they
make, and hence they have to do all
this work for five or six hours a day
to make the cigar. In the case of beedi
it may be less. For this work they
do not get any wages.

I have just explained what the Bill
stands for. There are a million
workers employed in the cigar and
beedi industry. There is no legislation
for their benefit, and this Bill aeeks to
&ive them the protection and benefit
which other workers in this country
are getting.

1 want to point out that Madras
State has already published a Bill,
more or less on the same lines. I
have got a copy of it. But, if there
are conflicts between legislations in-
,troduced by different States, it would
affect the industry as a whole as well
as the workers, and the workers may
be exploited both by the employer
and the middleman. 8So, a unmiform
Rill is necessary and hence I request
Government to accept my Bill. I am
sure the State Governments are also
willing to bring in legislation, but such
legislation will not be effective. For

instance, the Kerala Government has

fixed the minimum wages. On the one
side of Kerala there is Tamil Nad and
on the other there is Mysore, The
employers have threatened the Gov-
ernment that they will shift their in-
dustry to other parts so that they may
not have to pay the minimum as fixed
by the Kerala Government. So, unless
there is central legislation, whatever
is done by the States will not be of
any use, and there will also be no
uniformity. The industry itself may
be destroyed by the middlemen. So,
to protect the industry as well the
workers, legislation is overdue.

This is an industry employing a
million workers, and I do not
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know why the Labour Minister
or his Deputy s not here
After all, what I am suggesting is
nothing new; it is there already for
the other workers. So, 1 hope the
Minister will see his way to accept
this Bill. If he wants to make some
amendments or modifications, car-
tainly they can be done, and there is
no harm in it. But I would urge that
something must be done for these
workers, and, therefore, 1 request that
this Bill may be accepted.

Mr. Deputy-Speaker: Motion moved.
Now, Shri Heda,

Shri Tangamani (Madurai): I have
given notice of some amendments.

Shri Heda (Nizamabad): Amend-
ments will come up after the consi-
deration stage is over. TSR

Shri V. P. Nayar (Quilon): In
English please.

Shri Heda: This is for my consti-
tuency.

Shri V. P. Nayar: The hon. Mem-
ber can send the translation to his
constituency.

=t ¥ : IUTSAW AERT, ¥9 faw
1 fom 30T | avaew § 3aw
NRfEmara N wak T
I g wEe fed W A A gheed
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[ 3er]
w1 Y e & wer qgr & 1 faeh frorre-
a1z § awdaw Yo dwfoat & wraatx
TR T H OF TF G hRd o
wTH vt w7 ol agt g ¢ dwr fe
Moe wrga 7 ¥ e § e s
&7 AT FAE P qT ud § AN
qr Wi AeTe M #T % frar Imar §
X am F {R s T S ardr 2
e 1 S S A 7= Y Sy o IHwy
% & w1 fnaT ST § WO WA
T Er o Al e A
ardt & AT @ F gy o wrdr § o
mugrzgﬁhﬁngaﬁmm

et £5 fow atg & Qo fearamar &
ST w1 feg ag @ QAT g ) M
qrga 7 Y TEwr fas frar @ A 9 A
At oq T FUFA w7 gufsa @ I}
farr & oI =T 5 999 T &
sf@ A=t qurEr g & Ay g
mrademfr o g fwa
|t A WA F KA T § WK WAG
& TA9) g9 W ag § anfsa TG w<
o fag aw § & dxfat & @
HAZ HF FI HA & ) T TF ATE
THEST F@AT {fws gar & o

1544 hrs.

{Sur: C. R. PaTraBrl RAMAN in the
Chair]

oY Forg § fs ot wew gw ST ST
X & 7 I AW aF IAWT AG A
FEAT ww A 6 gITEAwT FTH A
W T B freradr e st
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A e oy ag gweaw § fs o)
RAwy e g I degr wgrdt ¥R .
W & WM QA AT F AT WX Gy
ey S & grame # 3w we g
7T a7 REA AT IaAwy Fod ¥ ) xed
¥ aFwT g Wi oy gy Ty & o fi
fod w=ft sarm & arowrd faxr Y
&Y Tt afer v axg ® gL UM R
ot arvETh frg Y avr E YR Ag T
s gt 9 gy W) wafea 5% Y
ware &7 ww Ag feqr o Fwar @
g FOTO gEEd W dT gwerd
FATAT WY A F FG T T E FRAT
FY wifgy arfe & @ AT g1 € TR
| g7 gL ETH | 97 g XY AT | 6 qHgA
& AT AT |} AT & fF 9T g W
w1 @l oY aoedt weh wfge
1T woAr fawmfod T & s 9w
FE HWIT ATHT IF T WWA $L | TG
FAHT AR FEAT M ¢ FW FEL
IOt A wgl AR qufen B
7z d|d & e I wogd & RareEE
Z 35 9T My D F WX
A e § W arfaw N a0 § WX
AT 9T THTE BT HT GHETAT AT ¥T
wIfare F7 e & 1 ST ag adwT a8t

& & A et | v w9 afaaa aw

A ST & oY Jue w17 wiwr 3
21 Y fwEY a9g § & WA A w1
AT % i w@iAg Aa g s g
gt a% e W faare {aE w7 arew
& 9% aga< g fv ao wew fr gw
Fagd M gfrwe 9x ik | a6
Y aF § ®T & ®H & G § 6 AL
BT E@1 %Y greRy SwY a4 WY 4y "TeH
fear ad fs Y war Iur freft @
Ia® FqT N foaqr wd O IWF A1
q goerr § ey fawifow & oy
X I T /T fen, 1.5 1
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[Paxprr THAKUR DAs BEHARGAVA
in the Chair ]

gt aT wRATA €T arew
 fasr ® ue g A9 9 =it #
T qra=EY WA WY wiferew Ay waqr § o
% fdzs wem 6 @ o9 f wga o
o wrear wrelk T g agy
w5 Sy % 97T qT §: 47 &9 ST
&Y 1 ZATY A s fry aga wape
& | & f gwwa fe g% @ T @
wTeaTy £ 1 AW A 9 oF sTeHY
® €Y W FrowT O & afer savan-
AT &Y UF TF TTIHY FT TF TF FTAAT
BRI & & CF AT AIAT WOAT ATE Fav
& 1 ST T ITH FIC A AT WA
& qrady s W W SRy wgfaey
g Ntogeara s S wE
w9 WY €Y g ¥ wie fed gEt wew WY
TTE AX ATH N €W g & wogy) F
TR T & TR | T aTh 93T
| CATT £ fa4T ® 9w 7 AT qIRH
A A fer & S voITAT € R oxw
I W e w7 JEaE T 9a
¥ gC FH AAZA Y grvw w7 gArHA
wr wifewr s wfge ot wi an &
T TEwY AT AR |

I T8 fors fFar fs s
qT T A& FY A2 I g w1 F W
& 7 =0 AT =y K Fogd Wy Jeh
% ¥ gawar § fs ww o o oy
srrraT &Y% @Y gvm g AT fAaf . ey
# ag groa & 5 agi o seawT €
I7%T 7g wg & e o wew § &=
Ty § WX o« f5 9w e
SR ¢ AT & sreArd = g i
arfs IR $19 5 ® fag wage e
g% 1| W1 arear ag § s S s
#ET &1 OTH $F § IAR! T A AZ
gl gy v N fas @t ® @ W
& W FET 5 Q@ § WG 3 I9 w19
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Y R 30 o woeft agfey $ ganfes
w33 @A 1 I Kt F FTH SR
a8 g | @ @7 ofy & IO F waAr

e A ®@ 1 I ggfy @

o A % fag I demr § g
T WEETFAT T & | AT wrETETN
frain az £ f5 ww owoew &
w5 T & fardrfre swad
o g7 =41fed 1 oY gree F F wwwAr
g fs sramiETd ® R fag
T A% A er fE & g 7 R0
ar sy fa A Soe worgd WY orex
g | & auwar g 5 fow oxg § it
QAU 9 ¥ ¢ W0 Juwy It ave &
94 fear @@ @ Qe A sarE
TTRY P EEAT &0
’ agT AT AFATC FT ATeaTw § F 48
Zuar § fe for sToamAoTa # vt
wear & foay worelr grevr wedr @
ag wogd Y greTa waw g § 1 o
AR WG O3g FATE & & WA
A W Q¥ 1A, TF ST W L TT
AT 9T FY AT AT TF WY wogdr
27 & W1 AT WA w1 ot w7 fawraw
gt 8 1| afeT famr st A goni
g Wy A AT I Freari &
AAGY ®Y AXT T ¥ WA A A Fwwd
o & W a1 FTEd s fasr
& frew ITaT @ W I I T
fredfy | ¥ atg ¥ ArE g o
gafg 4z oo ¢ fs g oy wfady
w2y wmd e g9 A | A9« i
g a7 AFAT 1 GHT FA § FTCWAAA
=Y Y wroEy e WX WY wre Ayl
4T ff T e wEife I e
T o Qs fas @ )

wrEe grery ag & 5 aix F g%
AT FTTATAT A7 &) N7 gy O § Wi
W & o0® T § 1 /e 7T O whiR
TZT IT ETER & T O 47 A
47 ST 3 ) Wi W I o Al
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(st Br1]

ot IO WY qwanr qgwr & (&
wwer § 5w ST ® art F

wy fear o1 ®% & g o sehr .

LAY WY w97 HraET ¥ ey, ffeT ' |
twr & fis 3w #f avw o syfr
C ]

wHae  9¢ weHr g a0w @
wTH T 8, TG B B8 AFALCTAT Y
IR FH FE ¥ gE—aATET-—HE
a3, 39 A efty WX oW A ofipa=
F §7 OTH B, TEHE A TE W
WX sqr gy fagr s § 1w fedy
et gz ® x@ o F arwqzaT
o a7 1T 3y O Frerad FF wfaw
N sy Frad T oF sy T ar
g: 2 F gF g A€ Tmar § I
tRoo TT Yoo FNFY T ¥H wWIT ¥H
¥ TATAT ) A€ FIR HAH % A0
¥ I WY N gw et & W€ dar
adrer Fretst a1 fe 99 &Y ¥7 95
g, O ¥ guwar g e g w A
TRT-T-ANT & W g $ TRT-T-AA
& Y aeT FraET NI

W g UF FO0 faerw &, B w
faafed ¥ g% aga awr w% fend &ar
g | afaw & ¥ dwfar g 8
wrar€ ardy &, faama o aft dwefE@i®
&7 7% 2w § T frmerfy § o wvr R
g, ot w17 w77 & arwa g S
& g frp e & 1 @ AT W, W
w2 wTH wQ ¢, QAT #r gy Wi ave
qw et et &, AT o g W W
g & R gEd g s g # )
¥ oY xorg 7 § F i T T grn
2 agi & APN T w7 & @ W oAgre
wqraT 1 & 1 ® Fw v agroy grfaw
w3t WIT I = & wrwr g,
¥ 0w frerer w7 fasizrdr few q¢
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2 ? A wre & ww W fmtard aowre
gr § WX &OeI 9X o N wfig,
w6 TTRTT Y ¢ | W | FTIT Hraar
gt & 1 g 9T @Y 2w §, wE HORIT
® g arar § | W i fR « fag
o AT W v § I e AW g
FORTX ® 979 w7 WRT § | ¥ Sunr
] O * wg e o & 4 &
wgeT § fis ¥ Wl @ §ORTT W oY
wqgr faer &, Sw wr wve et

gl ® WA % frg Wk w wifgy

WX ¥ A T ANTH AT Wfge
fis 3 o wgror F T g

gt aw gu wpfaaat w1 T §,
AR T, W €T T, g, ey W
Hzd o § Fovmr g e @
WTH FT4R $T74 ® ARg Ay avfed 1
T gw Sl e § oy g ache
w7 ¥ WX I F T F&@ AR gy
¥ arEE w9 gEiT w3 &, & A
dldw TR % ag @ o e ey
T wEEt T g ¢ fed
Y #Y wnfa UF @, wEer S W@
TR § A wawm, gifes 3w wy
wR W A fog W

W
Torg AT & 1

? ot weAr wreAr § e o wogRt
¥ SUTE ¥ IZAN TF I A AT
® F it § | @ fag o @ s
Zwar wifgy fe ag Suhr aoedt w20
&g =t marea e § W foade
# o gw twd ¥ i fpgeamy WX &, T
I W RAFLW I T e s R E
wafer & fe ¥ o T ar w g,
dfeT g ary # o€ o Tff fie 3 oY
T A wdY ATATT O IOWT F w7 S
&1 3 farst o, ot i gy wgr forere &,
T JAgT ¥ ATy v gorT @ vt
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& 1 o wtr F o w0 @ figa fafea
€, SE ¥ o ® fag g T acw |
wifere g1 gy s «F a1 s
w0 wifgy fe o & Y qgrer &
TATHT §), TR HH ® Ta% dwa< §,
aTOfes SW W A W99 gY ¥ WY
o frew Ry SR S

W wr ¥ A wd frraer g
wifgy fis perfas orat § o fafrrs
foror i Bl E, S ¥ gray wwiY
& g1t & ar &g 1 s 3w wifeas
*t arxx & e feay o, W 6
¥ faafas & qa ferddie M s &
A feg a® &, A TR FART o

= v F & wwwn § fe o wme
& fag ow wenfear fasr e @
wraTaEwar A€ § | W< gwna fedt i
&7 @ 7 AT WY TOH ST 2, A HAFA
o fr w1 IuRr F oA, D A ace
1 gHY |

it Vo o ArAT (farerr) : o,
T NTT T A 77 ® w07 g oF Af
{ g7 i sy Taer ¢ faer &1 awaa
w3 @ & ar faQrw 1 7z 3 A Afgg

ot g1 : w9 wrew $ wrfa & @1
gg u¥ fear 41 | AT @ | A -
ar FE-fo Y www § mf ik, x@fag
ST | QAR wg WAE

I have recommended certain mea-
sures to be taken by the Government
which would be in the interest of
both the industry as well as labour.
14 those measures are taken, there
will be no particular need for this
legislation.

Shrl V. P. Nayar: What 1 wanted
to know was whether he supported
the Bill Jor his constituency or
apposed it
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Mr. Chairman: The hon. Member
spoke very efficiently in Hindi. This
question should also have been
asked in Hindi.

Shri Heda: He speaks Hindi very
well,

Shrl Tangamani: Shri A. K. Gopa-
lan has already pointed out that
this Bill is long overdue. Not only
are there more than 10 lakh workers
throughout the country, but their
conditions of service are very bad
and wages are also very low. He
also pointed out how in the Rege
Committee Heport beedi is mentioned
as one of the biggest unorganised in-
dustries and the labour that is engag-
ed in it is the most sweated labour.
This was taken into consideration
when the Minimum Wages Act was
passed in 1948 and in Schedule A to
that Act, one of the items mentioned
is the beedi and cigar industry.

But what we find is that in many
of the States no minimum wage has
been fixed, and wherever it has
been fixed, it has always been fixed
st a level lower than the existing
one. Several decisions have come
about, whether in the tribunal or in -
the High Courts or appellate tribu-
nals. I distinctly remember in 1854
the dispute between the beedi wor-
kers and the beedi employers was
1eferred to the tribunal in Madras
and the then tribunal, Shri Akhilan-
dam Pillai, has given a very interest-
ing award., Although he fully sym-
pathises with the demands and
aspirations of the beedi workers, he
has found that there is no employer-
employee relationship between the
workers and employers.

There is also an obiter that the State
Government or the suitable Govern-
ments must immediately come for-
ward with legislation giving protection
to these beedi workers, under the
Industrial Disputes Act. That was
nearly three years ago and from 1834
onwards, the beedi workers' organisa-
tions both in Tamil Nad and in Kerala
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have been demanding that such legis-
lation must be immediately brought
forward. .

16 hra.

Several tripartite committee meet-
ings have been held and the workers
have made very valuable and useful
suggestions. Those suggestions have
all been more or less accepted by the
Government of Madras and they are
incorporated in the draft Bill which
has been framed by the Government
of Madras, 1 understand that a copy
of the Bill has been forwarded to the
Centre for approval. Although labour
and industrial relations is a concur-
rent subject, for the sake of uniformi-
ty it is necessary that the approval of
the Centre has got to be obtained.
And, I do not know whether the ap-
proval has been given.

In this connection, I may also men-
tion that one of the questions con-
cerning this has been admitted for 2nd
December, 1857. Having said this, I
would like to say that if we go through
that Bill which is a draft Bill framed
by the Government of Madras, as well
as the Bill before this House, we will
see that the two are more or less
identical. It appears as though the
relevant portions of Shri Gopalan’s
Bill have been copied by the Govern-
rment of Madras.

I have sought to get an opportunity
i0 move certain amendments and they
are nothing but the important provi-
sions contained in the Madras Bill.
1 wanted to move certain amendments
to clarify the question of employer.
Both in the Rege Committee's Report
and the several reports that have been
published in the Madras State and
other States mlso, the question of em-
ployer is an elusive one. If there is
a trade mark holder and if he is an
empolyer who really wants to do good

to the employees and make an honest'

profit, then, he keeps what is known
as a factory and he submits himself
to all the regulations of the Factories
Act and regular wages are paid. But
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such employers are few. What we
find mostly is this,

These employes engage only a cer-
tain type of labour inside the factory
and leaves and the tobacco are sup-
plied to middiemen who are known
as the Branch Managers in our parts.
The Branch Managers in turn engage
10 or 12 workers and these workers
work in a particular place and they
are not governed by the Factories
Act. Even if they are to be governed
by the Shops and Establishments Act,
they would reduce that number from
10 tq 9.

1 will give the instance of one parti-
cular concern in Madras, the Taj
Mahal concern which employs nearly
3,000 to 4,000 workers. There the
guestion of employer employee rela-
tionship is very elusive. It is true
that 4,000 workmen are employed in
the Taj Mahal concern because the
Taj Mahal owner who is the registered
trade-mark holder ultimately gets all
the beedies. He has under him 20 or
even 50 Branch Managers and they
engage 10 to 15 workers in their turn.
The Tribunal held that the relation-
ship of master and servant, employer
and employee existed only between
the Branch Managers and the work-
men. So, if the workmen get an
award against the Branch Manager it
can only be put into the waste-paper
basket. So, the attempt has always
been to find out who the actual em-
ployer is

Similar things have arisen also in
the case of the casual employees in
the dock workers' case. Here is an em-
ployer who employs nearly 3,000 to
4,000 workers and this employer must
be held responsible for the payment
of wages and for maintaining the good
working conditions of these emplayees,
The ultimate employer is the person
who gets the beedies, whether it is
through middlemen or whether it is
directly from the workmen. 8So, the
definition of employer is very import-
ant. That ias why In the Madras Bill
and also in the amendment I sesk to
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move, I have introduced the deflnition.
1 have said:

¢ ‘Employer' means the person
who has the ultimate control over
the affairs of any Beedi or Cigar
factory and where the affairs of
the factory are entrusted to any
other person (whether called a
Managing Agent, Manager, Super-
intendent or by any other name)
such other person shall be deemed
to be the employer and includes a
Proprietor or a registered user of
a Trade Mark."”

So, the employer who gets the
ultimate control should not escape
from his liability. That is the direc-
tion in which the trade union move-
ment in the south has been moving.
This, I submit, is a very very impor-
tant point and this is also covered to
a certain extent by Shri Gopalan’s
Bill when he defines ‘workmen’ as
those people who are employed not
only by the middleman or contractor
but also by the ultimate trade-mark
holder.

Having said this much what I would
like to add is this. Government may
probably be aware of certain reports
which have been published. Soon
after the end of the War there was
a report published under the name of
Dr. B. V. Narayanaswamy Naidu. In
that he had dealt with not onlv the
Beedi and Cigar workers but all those
workers who are termed sweated
labour,

Of these recommendations the main
point that attracts attention is that in
those cottage industries where we
employ sweated labour, where the
workers may get their work only at
the whims and fancies of the employer
or the whims and fancies of the sea-
son, they must be guaranteed a mini-
mum wage. Not only should the em-
ployer guarantee a minimum wage
but the worker must be given wages
when he is not able to work due to
reasons beyond the control of the em-
Pployer. That is, when the worker
himself is prepared to sell his labour
and comes to the factories and when
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the employer is not in a position to
give hum work, then the employer
must be asked to give a certain
amount. That is compensation for in-
voluntary unemployment. In the Nara-
yanaswamy report, for the Beedi
worker, 1 think, ane rupee per day
has been fixed. That also is sought
to be covered in Shri Gopalan’s Bill.

Another report which I would like
the hon. Minister to refer to in his
reply if he chooses to do so is this.
Recently, the Regional Factory Ins-
pector, Shri Natarajan, toured all the
beedi centres in Madras State and has
made an extensive study of the indus-
try and elaborated whatever points
that have been raised in the Rege
committee’s report and he has gone
deeper into them. )

After all the workers of this indus-
‘ry are going to thrive because it is
cheap and the beedi and cigar smokérs
are proportionately on the increase.
So, this industry has come to stay and
for protecting this sweated labour
certain recommendations have been
made, The hon. Minister will do well
to go through those recommendations
so that if by chance he brings in some
legislation some of these may be in-
cluded in it or for giving advice to
State Governments to bring suitable
legislation on this point.

My next point is about the rule
making power which is brought out
in the Bill of Shri Gopalan. I felt
that clause 13 by which certain rule-
making powers are given is not very
exhaustive. That is why the rule-
making powers must be so framed that
the State Government may make rules
to carry out the purpose of the Act.
I have suggested an amendment seek-
ing to substitute for line 7 on page 4:
“13. The State Government may make
rules to carry out purposes of this
Act and without prejudice to the ge-
rerality of the foregoing power such
rules may”. So, greater powers must
be given to the State Government to
make rules, because in this industry
there are certain points which may
not be exhausted at all in thiz Bill.
To copy in toto the Factories Act or
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the Shops and Establishments Act
. miso will be wrong. Therefore, certain
residuary powers by way of suberdi-
nate legislation will have to be given
to the State Government to formu-
late these rules.

Another important point so far as
the beedi workers are concerned, is the
qQuestion of security of szervice. There
tre very expert beedi workers. If a
real survey is made it will be found
that it is one of the skilled jobs.
The way they take the leaves, soak
it, get it at a particular temperature,
dry it, then cut it and the way they
just roll it is all a clever piece of
work. That is being done by small
children and women. In our parts we
find that mostly it is a home industry.
1 believe Mahatma Gandhi also sug-
gested that our women folk are not
used to remaining idle and that our
women folk also must not be exposed
to big factories. He was opposed to
factories. The point that I want to
drive home it that the charkha was an
attempt to give work to our women.
In our parts we find that mostly
Muslim women are engaged in this
job. There would be an employer,
the middle-man will supply the leaves
and the women in their hundreds roll
these beedis during spare hours. Of
course, the wages they get may not be
considerable. Even then those who
are doing this work in their houses
must also be covered under this Act,
That purpose is also sought to bDe
served by this particular legislation.
The Madras legislation has done it in
a much more specific manner.

What Shri Gopalan has suggested is,
it in a particular factory more women
are employed—actually more women
2re rolling these beedis—a separate
factory must be built for these women
alone. If the Muslim women, Ghosha
women want to do hard work and
earn they should not be deprived of
an opportunity.

My next point is also a very im-
portant point. It applies not only to
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the beedi industries but also to other
industries. A worker who has put
in six months service or one year's
service according to our rules and re-
gulations will be deemed to be a per-
manent worker, When a worker
becomes permanent is becomes diffi-
cult for an employer to remove him.
There is no protection for a beedi
worker. He can be removed according
to the whims and fancies of an em-
ployer. Therefore, I want to add to
clause 24 certain sub-clauses more or
less taken from the Madras Act. The
purpose of this ia that no employer
shall dispense with the services of a
workman employed continuously for
a period of not less than six months.
My point is that if an employee has
been working for six months then
he must be deemed to be a permanent
employee and he must be given at
least a month's notice or a month’s
wages in lieu thereof before he is
sent away. Of course, if he has com-
mitted acts of mis-conduct then it is
a different matter. My provision is,
if there is a charge of mis-conduct it
must be supported by satistactory
evidence recorded by an enquiry heild.
For that purpose there must be a
domestic enguiry and that must con-
form to principles of natural justice.
Even after the domestic enquiry has
found that a workman is guilty and
gives power to the employer to dis-
pense with his services, he must have
the right to appeal whether it be to
the Labour Commissioner or any other
competent authority who may be
fixed by the State Government. If
the appellate authority decidez that
the dismissal is wrong, then certain
things must follow. There is a lacuna
here. It may not be of much inte-
rest to some people here, but I know
it has been the most problem so far
as Madras Government is concerned.
There are a number of employees
who are governed under the Madras
Shops and Establishments Act. Un-
der section 41, when the appellate
autbherity gives his decision that the
dismissal is wrongful, there iz no
remedy for that worker to be rein-
stated. That is the Ilacuna in sec-



1981 Beedl and Cigar

tion 41 of the provincial legisiation.
- 1 want to remedy it here. Then it
will be an improvement. This arises
mainly from the experience of many
of the trade unions throughout the
country. Because, there iz no speci-
f#ic power in any of the laws compell-
ing the employer to reinstate him
where a particular order has been
pazsed by the appellate authority.

I now come to the last point which
I have sought to bring by way of
amendment. Certain salutary pro-
visions are there in many of the labour
laws. One such thing is the Em-
ployer Standing Order Act. Under
this Act, where there are more than
50 workers, the employer is com-
pelled—there is a mandate provided
by this Act—to frame certain stand-
ing orders. After some experience,
that Act has been modified. Now,
whether the workmen has got the
right under the Standing Order or
not, whether they are reasonably paid
or not, the provisions of the Standing
Order Act should apply to factories

where there are more than 50 work-
men.

Then, certain instances have been
brought to my notice. Shri A, K.
Gopalan referred to the Nagpur deci-
sion on Ramnath Beedi Factory. The
question that arose in that case was
whether the job workers are emplo-
yees and whether the remuneration
received for work done will be consi-
dered as wage. In that case a Bench
of the Nagpur High Court held that
they are workmen and that they are
entitled to =all the protection under
the Payment of Wages Act, that is,
wages will have to be paid within a
particular day in the following month
and the wages cannot be cut except
under certain circumstances. They
have also gone further and stated that
under the Factories Act they will be
entitled to recuperative holidays,
which come to about 15 days.

Even after this, because there is no
standing legislation protecting these
workmen, because of the various
types of decisions which are now pre-
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valent in this country, we are not able
to enforce it. Then, the beedi indus-
try is one of the industries which is
included in the Minimum Wages Act’
It is one of the industries where the
trade union is not very strong.

I may inform the hon. Deputy
Minister—I am glad he has come~—
that the workers in the beedi factories
and workers in the cigar factories are
anxiously looking forward to what is
gcing to happen to this piece of legis-
lation and what is going to be the

reaction of the Central Government
to this.

-

Beedi and cigar are allied indus-
tries. In cigar we are far more ad-
vanced in this country, particularly
the cigar from Trichinopoly and Din-
digal are very famous and they are
being exported to different countries.
But the conditions of service of the
workers are very bad. Even those
who have got 20 to 25 years of service
are being retrenched. And it is diffl-
cult to bring them under any one of
the legislation. The ordinary rights
which are available to other em-
pioyees are denied to them. So,
it is time that confidence is given to
this sweated Jabour, the beedi and
cigar workers, who look forward to
the Centre. I submit that the Centre
should, if they are not going to bring
torward any legislation, or if they are
going to oppose this, at least en-
courage the State Government to
come out with such legislatinn. If a
particular State brings forward any
piece of legislation it would be based
on the experience of that State. That
experience is given by the State to
the Centre. That State should be
allowed to proceed with its legislation
and steps should be taken to fill up
the lacuna, if any in it

With these words, I once again not
only commend the Bill, but also
request the hon. Deputy Minister to
give due consideration to this
measure, because it is a very essential
piece of legislation and has been long
overdus
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Dr. K. B. Menon (Badagara): Mr.
Chairman, Sir, I wish to avail of this
opportunity to place before the House
and the Government a few of my
experiences in connection with the
beedi workers. I underscore every-
thing that the mover of the Bill said
about the condition of the beedi wor-
kers. Their working conditions are
deplorable; their wages are low; they
have very little of security of employ-
ment. The industry deserves the
attention of the Government for the
reason that it employs lakhs and lakhs
of workers throughout the country. It
is also &8 growing industry, because
beedi favourites are increasing in
number, partly because of the rising
prices of cigarettes and partly because
the beedi smokers are developing
their own favourite brands.

It is also a growing industry because
the industry needs very little invest-
ment. 1 am, however, doubtful
whether it is possible to bring the
industry under a factory system, I
have my own doubts about it because
machinery cannot be employed on
any large scale, the industry calls for
very little investment because with a
handful of tobacco, plus a couple of
bundles of leaves and scissors, I think
one can launch on beedi production.

It is excellent as a cottage industry
and comes in as an effective supple-
ment, especially in agricultural com-
munities. As has been pointed out by
some of the previous speakers, the
Muslim women particularly take to
this industry because it comes in as a
handy supplement to their income.
Therefore, it is very nice if it could
be brought under the factory system.
But, considering the nature of the
industry, I have my doubts whether
that is possible. 1 would, therefore,
like to use the time tg invite the
attention of the Government to the
difficulties that the workers are facing

in getting even their minimum wages’

that they are entitled to under the
Minimum Wages Act. This industry,
I believe, is included in the Schedule.

The Minimum Wages Act is enfore-
ed in Kerala. In the last month there
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was a strike in three of the districts
of erstwhile Malabar which involved
nearly 20,000 beedi workers. The
immediate reason for thisz strike was
the imposition of the tax of 15 naya
paisa. When the strike started and
the demand became persistent and the
strike continued, Government was
forced to loewer the tax and one big
obstacle in the way of the strike was,
therefore, removed. As a result of
that, the strike in two districts was
culled off.

But, the strike in one  district
continued because there were other
factors which brought about the
strike. The one factor that brought
sbout the strike in that district was the
underhand methods which the emplo-
yers used to undermine the conditions
of the workers and difficulties in en-
forcing payment of minimum wages.
The industry in this district was, to a
large extent, controlled by two em-
ployers who had their own trade
marks. T do not know whether they
were working on a factory basis. 1
do not believe so, because they were
avoiding those restrictions and Limi-
tations and did not wish to deny them-
selves the advance ages of working
otherwise. The two brands were popu-
lar and they controlled the industry
to a large extent.

When the Minimum Wages Act was
enforced, these cmployers, instead of
straightaway giving them the mini-
mum wage, resorted to entertaining
this labour on half-time work denying
them full employment and giving the
rest of the work on the putting out
system or distributing the work to
their homes. With the result that an
average beedi worker received only
12 annas a day and he could not
ecarry on. This was a very difficult
position. Government was not in a
position to enforce payment of mini-
mum wages with full employment
because the employers stuck to the
letter of the law and they were able
to evade it in other respects.

The result was, the Collector called
a conference of the employers and
representatives of the employeea 1
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had the privilege of taking part in it~

and that is why I am able to give first
band information on the subject.
Government was helpless and ov-
ernment was not in a position to
enforce the minimum  Wages  Act
providing full employment. The Gov-
ernment had to plead with the em-
ployers and a temporary arrangement
was arrived at where a committee was
appointed to go into the cost of pro-
duction, and the employers agreed to
pay minimum wages and provide full
employment to the beedi workers in
this district until the committee
reported and an agreed settlement was
arrived at.

There 1is, therefore, an obvious
difficulty that the industry is facing
with regard to minimum wages. I
would like the Government to
examine the position and see whether
they could find out ways and means
to get over this difficulty and to
compel the employer to pay the mini-
mum wage, whether the Shop Assis-
tants Act could be extended to this
industry and thereby secure some
kind of relief for the employee. 1 do
not know. These are problems which
the industry is facing, and I submit
that even if it is not possible to bring
it under a factory system, about which
I myself have my doubts, Government
should examine the position and see
whether it is possible to prevent the
employer circumventing the law and
denying the worker the minimum
wage with full employment.

This is a problem which the indus-
try is facing today. The strike I men-
tioned has not been completely called
off. It has been called off for the
time being pending a settlement, and
even if there is a settlement, that will
be a settlement between the employer
and the employee for ‘the time being,
but it must be given a kind of legal
sanction.

I have no exact suggestions to
make. I would only request the Gov-
ermment to examine the position and
find a way out
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Shri D. C. Sharma  (Gurdaspur):
Beedis are the common man’s smoke
and cigars are the fashionable persons’
smoke.

Shri Tangamani: There are cheap
cigars.

Shri V. P. Nayar: Almost as cheap
as beedis.

Shri D, C. Sharma: Whatever these
beedis or cigars may be, the persons
who roll or produce them, and the
persons who employ the labour to get
thern made are very curious specimens
of humanity in different semses of the
word.

During the last Lok Sabha in one of
the sessions I had the honour to put
a question about the beedi workers. I
came to be interested in this thing
because some workers came to me and
described to me the appalling condi-
tions under which they were working.
I think the Labour Ministry was very
thorough in giving a reply to that
question, and the statement which
they placed in my hand covered four
to five typed pages. I had asked a
question about the welfare schemes,
if any, which were there for beedi
workers, and I also wanted to know
under what circumstances and condi-
tions they worked, the number of
workers engaged in the industry ete.
I must say that the Labour Minister
gave me a very full and complete
answer, but thé very fulness of the
answer was such as to make iron
enter into the soul of any thinking
or feeling person. One could never
understand how in a Welfare State
where so much has been done for
workers of all kinds during the last
ten years, where so much ameliora-
tive legislation has been passed, where
so many laws have come into being
to do good to the workers, these beedi
and cigar workers did not come within
the purview of the Labour Ministry.
It was a puzzle for me, and I think
the puzzle has been solved to some
extent by the able speech which my
friend Shri Gopalan made, It is a
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very peculiar type of industry. Is it
a factory industry, or is it a cottage
industry, or is it an industry which
employs what Shri A. K. Gopalan
calls in his Bill as self-employed wor-
kers? It is & very complex or compo-
gite kind of industry. Perhaps, its
composite nature has baffied the in-
gennuity of our Labour Ministry to
bring it under its control.

But I believe the time has come
when these ten lakhs of workers—I
hope I am not giving a g figure
~—should understand that ey are
living in a free India where exploita-
tion is being reduced to zero, and
where the provisions of the welfare
State are going to affect everyone. I
think it is a very pathetic thing for
me to think that our Labour Ministry
has not taken notice of these one
million workers all these days. [ do
not know whom to blame. Perhaps,
we are to blame that we have not
pin-pointed this fact so far. We have
not highhghted their conditions so far.
If .Shri A. K. Gopalan has not done
nothing else, at least he has focussed
the attention of this House on these
ten lakhs of workers who are of an
indescribable variety, so far as factory
legislation and labour legislation are
concerned.

Therefore, I say that not a day
should be wasted and not an hour
should be lost now, and these workers
must be brought into some kind of
organisation where they can behave
like workers and enjoy those privi-
leges which workers have, and where
they will not be at the mercy of the
employers.

I need not repeat what has been
said already by my hon. friends Shri
Tangamani, Dr. K. B, Menon and
others. They have given a very gra-
phic picture ©of the conditions under
which these workers are doing their
work. 1 think, for a beedi worker,
tuberculosis is the most normal thing.
If he escapes it, it is his good luck.
He is inhaling tobacco waste all the
time and is working in dark and
dingy housss and in all kinds of
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conditions. And those conditiona are
such eas cannot make for normal liv-
ing or normal expectation of life.

1 remember 1 met u headmaster of
a high school in Calcutta. He was not
a labour leader, but he was an educa-
tionist, and he told me a great many
things about these workers. And
what he told me has been corroborat-
ed word for word by what waa told to
me by the Labour Ministry in answer
to my question and by what has been
said to-day.

Now, the question is what we are
going to do to improve their condi.
tions. I believe that that i{s a problem
not only for the Government of India
and the State Governments, but it ia
also a problem for the Central Social
Welfare Board. It has been said on
the floor of the House that there are
a great many Muslim women who
work in this industry. I do not care
whether they are Muslim women or
Hindu women or Christian women; I
do not want to go into these distine-
tions; Iam very sorry tohave touse
these words such Muslim Hindu etc.,
But I am told that there are a large
number of women who work in this
industry. Now, our Central Social
Weltare Board has evolved a
scheme for enabling middle-class
women or women who want to eke
out an income to work on a cottage
industry basis for manufacturing
matches. 1 think that is what they
have done in the case of matches.
Likewise, I think this is also a prob-
lem for the Central Social Welfare
Board which is the recognised social
welfare agency of our Government of
India.

I believe that the Board also should
do something. There are not many
persons who would like to join fac-
tory. There are some Indian ladies
who would like to do this kind of
work in their homes and I believe
that this problem should be ,turned
over to the Social Welfare Board so
that they can do something for them.
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Again, this is also a problem for
the State Governments, as was des-
cribed by Shri Tangamani. He said
that the Central Government could
encourage State Governments to pass
legislation .of this kind. He told us
that the Madras Government was
going to have some legislation of this
kind and that was going to prove very
useful to these beedi workers. There-
fore, that ih addition to
the Sodal w}!are Board, the State
Governments should be in the pic-
ture and they should try to regulate
the working conditions angd other things
of these beedi and cigar workers.
I think I am not wrong in saying—
Shri T. K. Chaudhuri will correct me
if I am wrong—that these beedi and
cigar workers are also to be found
in the State of West Bengal. I think
there is a large concentration of such
labour in West Bengal also.

So the second agency which has to
deal with this problem is the State
Government. But Labour is also a
concurrent subject and I believe that
if our Government here can do some-
thing, it will be very good. But if
they take shelter behind the argument
that this is a problem primarily for
the State Governments, I would say
that they should send a directive to
the State Governments to bring about
better conditions for these workers.
Unless that is done, I believe that
this will remain a very undesirable—
I was going to use a very harsh
word—sector of human labour in this
country of ours.

Of course, Shri A. K. Gopalan has
brought forward a full-fledged Bill
and I compliment him on the pains that
he has taken in preparing it Who-
ever brings forward any legisiation
for this will take note of what Shri
Gopalan has said. But his experience
is mainly based upon what he has
seen in Kerala and one or two other
States. There are other States also.
Therefore, I would say thaf in the
first place, this problem should. be
studied and explored on a State-wide
basls. Of course, -there are some
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States which have already got this
problem explored; but there are also
others which have not done anything.
Therefore, this problem should be in-
vestigated on a State-wide basis and
after it has been so investigated we
should do something to bring it under
some kind of legislation.

There is one danger, and that is
not to be ignored. From what has
been said on the floor of this House,
and from what I find in this Bill, I
think that the persons interested in
the production of beedies, I mean the
employers, know all the tricks of the
trade, if I can use that expression.
For instance, they can conceal child-
ren when somebody comes to inspect;
they can decasualise labour; they can
turn factory labour into cottage lab-
our and vice versa. They can do all
kinds of tricks in order to escape the
rigours of the law, in order to escape
detection. Therefore, they have to be
dealt with as strictly as poassible.
But also this thing has to be taken
into account that these workers do
not get unemployed. *This is also
one aspect of this problem, that while
we are safeguarding the interests of
the workers—and we must safeguard
them—¥We should also see to it that
they are not thrown out of work
altogether. 1 want these workers to
enjoy all the amenities which other
workers enjoy—I do not want to deny
them these amenities. But I also
want that we should guard against
the practices of these employers so
that these workers do not lose their
source of living or source of income.
That is also an aspect which has to
be taken into account

I think we have taken too long im
concentrating our attention upon this
subject, the beedl and cigar workers
Not a day is to be wasted. Something
has got to be done and the sooner we
ao it the better it is. I believe that
instead of passing any uniform legisla-
tion we should ask the State Govern-
ment—rather the Central Ministry
should send a directive to the State
Governments—to soon bring forward
legislation to regulate the conditions
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of workers in the industry. I believe

that there would be no State Gov-
ernment which mught not have to
take notice of Shr: Gopalan's Bill
This has been drafted with great care
and I thunk it will be very helpful
to them in drafting thewr own Balls.
So, L would say that something
should do done immediately and these
beeds and cigar workers should also
come to feel that they are living in
conditions which are prevalent in a
Weltare State.

Shri Kunhan (Palghat—Reserved—
Sch. Castes): 1 support the Bill
The importance of thus industry in
our present day economy cannot be
minimised. The industry has recor-
ded rapid progress during the last so
many years. Today the industry has
almost a stable market. The smok-
ing habits of the people are such that
the beedi and cigar industry can
satisfy their pre.sem demands.

The industry has grown consider-
ably but the condition of the workers
are very poor. The workers are not
getting even the minimum wages
necessary to maintain themselves.
There are no regulations regarding
their working hours. In some cases,
they are denied the privileges exten-
ded to industrial workers by the Fac-
tories Act. The worker in the beedi
industry works for about 2 hours in
a day and still he gets only a meagre
wage. In many cases the manage-
ments have tried to evade the regula-
tions of the Factories Act by break-
ing their industrial units into small
branches. Reorganisation of a big
factory into a number of small branch
units is being done by the manage-
ments with the sole purpose of evad-
ing the Factories Act. Thus, the
workers in this industry are being
denied the privileges which are en-
joyed by the workers u.nder the Fac-
tories Act.

1 support this Bill. because it pro-
vides for the regulation of employ-
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ment and work in the factories manu-
facturing beedis and cigars. The Bill
provides that no adult worker shall be
required to work for more than §
hours in a day. Such a provision It
adopted will definitely make the
worker's condition better.

Apart from the need for regulation
of the hours of work gnd a minimum
wage, there are other facilities which
should be given to the workers in
the beedi and cigar industry. Facili-
ties for good drinking water, latrine
and other primary facilities have to
be provided by the management in
every factory. Arrangements for
medical examination at least once in
six months must be made in the fac-
torics. The Rill contains many other
provisions also beneficial to the work-
ers. If the provisions in the Bill are
adopted it will give a geat relief to
the thousands of workers engaged in
the bidi and cigar industry.

Shri Keshava: I am second to none,
Sir, in fighting the battle for the im-
provement of the conditions of work-
ers in whatever activity 'they may
be. I quite admit there have been
quite a large number of workers en-
gaged in this industry of bidi and
cigar manufacture. It so happens
that I am also not satisfied with the
conditions of living and conditions of
working of these workers.

In many concerns 1 am aware that
people of all ages, even children of
the objectionable age, are employed
and, perhaps, the payment of wages
is also not satisfactory. As such
there has been a very great need for
improvement of the working condi-
tions of the workers in this industry.

This is one of the very potential
cottage industries that we have in
our country. But the remedy does
not lie in a separate legislative mea-
sure as my friend is seeking to bring
forward A this Bill. The Bill only
seeks to provide for inspection of
these factories, defines the powers of
inspection to the ipspectors and also
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makes provision of giving other ame-
nities like drinking water, conser-
vancy, medical facilities and things
of that kind. I am only anxious to
provide all that. But even factories
where ten workers are working with
power come under the Factories Act.
Factories where 20 workers are work-
ing without power come under the
ambit of the Industrial Disputes Act.
We have a heap of measures passed
for the amelioration of the conditions
of workers. My greatest grievance
against the Government is that
those labour legislations which we
have passed in the interest of labour
are not being implemented to the
fullest extent possible. They are
not in a position to implement
the wvery salutary measures that
we have passed for the welfare
of the workers. When all the bidi
factories do come under the Minimum
Wages Act, the Factories Act, the
Workers' Compensation Act and the
Industrial Disputes Act, where is the
need for another legislative measure
of this kind. I feel we are unneces-
sarily burdening the statute-book, and
this would amount to a superflous
measure which is absolutely not
necessary under the conditions exist-
ing in our country.

My friend Shri D. C. Sharmma was
pleased to say that the employers are
resorting to all sorts of practices
against the workers. I quite agree
there are several very objectionable
employers in this industry. I am
aware of it. But that does not mean
we should resort to another legisla-
tion. They can certainly be brought
to book under the existing laws. In
fact, the biggest thing that we have
got to do is to implement the legisiative
measures and enactments that we have
already passed in this House. Even in
the Statement of Objects and Reasons
my good friend has very significantly
omitted to mention the fact or reason
why a separate legislative measure is
necessary in spite of the hedp of other
enactments existing in this country
already. Under these circumstances,
I am compelled to oppose this Bill.
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Shri T. K. Chandhury (Berham-
pore): I commend the Bill of our
friend, Mr. Gopalan for the accep-
tance of the House. The member
who spoke just before me asked:
what was the necessity of a separate
legislation for beedi and cigar labour?
I would like to submit to him
and to the House that the pro-
blem of beedi labour in our part of
the country is very acute. 1 come
from one of those districts of West
Bengal where beedi-making is a
major industry. There is one centre
in my State, Murshidabad, which is
regarded as the second biggest centre
cf beedi industry in the whole of
India. There about 50 000 people are
earning their livelihood by beedi
making. But, unfortunately, the sys-
tem that obtains there is, as the Rege
Committee has called, the Gharkhata
system or the domestic system, under
which the employers have beedis rolled
by workers who work in their homes.

The difficulty all these years has
been that these workers cannot be
brought under the provisions -of the
Minimum Wages Act although for
all practical purposes they are nothing
but wage workers sweated in the
worst possible manner. 1 would
place before the House for its con-
sideration, and also for the considera-
tion of the hon. Minister, the ticklish
situation that has arisen in Auranga-
bad where the majority of the beedi
workers are Muslims. In the last
elections, the seat in that constituency
went to a Congress Muslim. He was a
good Congressman and he had suppor-
ted most of the beedi workers. So, they
also in return supported that candi-
date. But there was another Hindu
Congressman, who was a beedi mag-
nate, who stood as an Independent
candidate. He lost the elections.
Since then, in order to retaliate upon
the workers, he has reduced the piece
rate of these domestic workers to
eight annas per thousand from Rs, 1/4/-
per thousand. Other employees have
followed suit. I had been to that cen-
tre though that is not in my constitu-
ency but I belong to that district.
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We approached the Labour Depart-
ment of West Bengal and the hon.
Labour Minister of West Bengal was
pleased to visit the centre because
the livelihood of 50,000 workmen are
involved. But he pleaded help-
lessness because they cannot be
brought under any legislation. That
is why this legislation is very neces-
sary.

I support the contention of my
friend, Professor D. C. Sharma that
not a day should be lost and imme-
diately, without waste of a single
moment, Government should proceed

to bring forward a legislation; 1f they.

are not able to accept the legislation
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put forward by our friend, Mr.
Gopalan,  then they should themselves,
of their own accord, bring forward a
Bill, which brings the thousands of
beedi workers within the purview of
labour legislation and give them the
benefit of minimum wage.

Mr. Chairman: I think the hon.
Member may take some more time
to conclude his speech. 1, therefore,
request him to continue his speech

next time.

17.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
':.’Izth November, 1857.
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MOTIONS FOR ADJOURNMHNT 1876-79

The Speaker withheld his consent to the
moving of the followirg two adjourn-
ment motions:

0] Alteqccl strike by the workers of
WIMCO in Barelli

(3) Accident to a bus
Pradesh Transport.

PAPERS LAID ON THE TABLE 1879
The following papers were laid on the

Table —

(1) A copy of the statement of cases in
which the lowest tender: have not
beeq accepted by the India Stores
Department, London, during the
half year ended the 3otk June.
1957.

(2) A copy of the Annual Report of the
Ningat Fertilizers and  Chemical
(Private) Limnited =slo-g with the
Aadited Accyius of th: Compa-v
fw thy yrar eaxdxd the 31sr March
1957, uader  sub-section (I of
S=ction 639 of the Compa-ics Act,
1956.

MESSAGES FROM RAJYA SABHA 1882

scretary reported the followirg message

from Rajya Sabha @ —

() that at ita sittirg held o the 20th
November, 1457 Rajya Sabha had
agreed without any amendment to the
Industrial Finarce Corporation (Amen-
dment) Bill 1957, passed by Lok
Sabha 01 the 13th November, 1957,

(i) that at its sitti=g held on the r9th
November, 1957 _ Rajya Sabha
had passcd the Indian Nursirg
Courcil (Amendment) Bill, 1957.

BILL ?ASSED BY RMYA SABHA—
LAID ON THE TABLE . 18380
Sacraary lhid o the lele the Indlen

Nursing Cou-cil (Amendment) Bill,

19%7, as passed by Rajya Sabha.

of Himachal

BUSINESS OF THE HOUSE 1880—¢
BILL INTRODUCED 18-

Th fum Laws (Amendme
;uoig'llroducad. ¢ DAL o8

REFORT OF BUSINESS ADVISOR'
COMMITTEE -~ ADOPTED 18F

Twelfth Report was adopted.

RESOLUTION UNDER DISCUSSION
1882—97
Shri Naushir Bharucha moved the follow
ing Resolution :
* This House disspproves of the Resery
Bank of India (Amemdmert) Orddr
ance, 1957 (Ordinarce No. 6 of 19%7
promuigated by the President on tt
3rst October, 1957™.

BILL UNDER CONSIDERATION 1897~

193!

Shei T.T. Krishnamaechari moved th:

the Reserve Bank of India (Scoos

Amendment) Bill, 1957, be taker in
consideration.

COMMITTEE ON PRIVATE MEMBER
BILLS AND RESOLUTIONS 1936

Ninth Report was adopted.

PRIVATE MEMBERS' BILLS.—M(
TIONS FOR INTRODUCTION NI}
GATIVED 1937—48, 19504

The motions for introduction of
following Private Members' Bills w
negatived:

(1) The Recognhition (of services to
country) Bill, 19%7.

(i) The Prevertive Detention [}
pealing) Bill, 1957.

PRIVATE MEMBERS' BILLS INTRC.
DUCED 194Be,

The followirg Private Members’ Bi
were introduced:

(1) The Indian Reilways (Amendme.
Bill, 1957. (Insertiom of new seet
994; and amendment rections
elc.

(2) The Trainirg and Employment
1957.

(3) The Code of Criminal Proce
(Amendment) Bill, 1957 (Omr
of sections 107, 108 and 110
amendment section 161) by
Yagdish Avasthi. .

(4) The Code of Crimiral Proxx
R & Bk
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£5) The All India Institute of Medical
Sciences  {Amendment)  Bill. 1g«<~
(Amendmert of sections 4 and a8
By . K. mda,

PRIVATE MEMBER’S BILL-~WITH-
DRAWN 1953—54
The Salaries ard Allowances of Members

of Patliament (Ame-~dmenty Rill, 1987
(Amendment of secrion 6)

"RIVATE MEMBER’S BILL—-NEGATI-
VED 1954
The Code of Civil Procedure (Amendment

Bill) 1957, Omission of sccranm 87 B).

PRIVATE MEMBER'S BILL— UNDER
CONSIDERATION ' 1954—98
The Beedi and Cigar Labour Bill, 19%7.

by Shri A.K. Gopalan.

The motion for considexmtion of the
Bill was moved by Shri A.K. Gopalsr.

AGENDA FOR MONDAY, 25TH NO-
VEMBRER, 1957.

Further consideration of Resoclution R¢
Rescive Bank of India (Amerdment)
Ordi~arce, 1957 and the Reserve Bsrk
of India {Second Amendmz2nt) Bill, 1957
and consideration of the Naga Hills—
Tuensang Area Bill, 1957.



